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BOflSE OF 'DIE PEOP~ 

PABLtAMENTAR,Y BULLETIN-PART I 

[Brief Record of Proceedings] 

No. W 
1. Presic1eDt's Address-LaId. on the Table 

Secretary laid on the. Table of the House a copy of the Presi-
dent's . Address to both Houses of Parliament assembled together 
on the 15th· February, 1954 . 

. .; Qbltuary Befereaees 
f.: 'J;he Prime Minister and the Speaker made references to the 
." traledy. that. occun.ed: iD. the Kumbh Mela at Allahabad on the 3rd 

February, 1954. . 

•.. The-- Speaker also· rimde reference to the passing away of 
Shri Atma Singh Namdhari, a sitting member of the House. 

After the references, the House stood in silence for some time 
as a mark of respect. 

· 3,.lDtlmatlon re: Detention of Member of ParUameat 
'!'lIe. Speaker' informed the House that he had received a letter 

from the Magistrate, 1st Class, Puruli&, Manbhum (Bihar), intimat-
',.~ that Sb.ti BhajJlhari Mahata,. M.P., had' been taken into custody 

6D.,tbe22nd J~, 1954, on his declining to furnish a s1,ll'ety in. a 
case against. hUn under section 9(5)· of the Bihar Maintenance of 
:~ublic Order Act, 19.49. 
f.~MIIt'ea 

The Speaker withheld his consent to the moving of three adjourn-
ment motions· regarding the tragedy in the Kumbh Mela at Allahabad 
on the 3rd February, 1954, tabled by Shrimati Renu Chakravarty, 

· SIm· Vishnu Ghanash.y.am Deshpande, Shri J. B. ltripalani, Shri M. 
S: ~upadaswBm:Y ami: Shri Kandala Subrahmanyam. 
,. PIpers Wdon' U. Table 

(1) Secretary laid on the Table a copy of the statement showing 
tA'e .. Bilb passed by the Houses of Parliament durin~ the Fifth Ses-

· ~.1953, and assented to by the President. 
[P.T.O. 
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(2) The following papers were also laid on the Table:-

(a) A copy of each of the following ordinances promulgated by ~e 
President after the termination of the ·Fifth Session of the Houses 
of Parliament under the provisions of. Article 123(2Ha) of the 
Constitution:-

(i) The Barsi Light Rialway Company (Transferred Liabili-
ties) Ordinance, 1953 (No. '1 of 1953); 

(ii) The Uttar Pradesh Terminal Tax on Railway Passengers 
Ordinance, 1954 (No. 1 of 1954); . 

(iii) The Uttar Pradesh Terminal Tax on Railway' Passengers 
(Amendment) Ordinance, 1954 (No.2 of 1954); 

(iv) The Displaced Persons (Claims) Supplementary Ordilumce, 
1954 (No.3 of 1954); 

(v) The Press (Objectionable Matter) Amendment Ordinance, 
1954 (No. 4 of 1954); 

(vi) The Air Corporations (Amendment) Ordinance, .1954 
(No. 5 of 1954); and 

.. (vii) The Transfer of Evacuee Deposits Ordinance~ 1954 (No.6 
of 1954). 

(b) A copy of each of the following Acts, under sub-section (3) 
of section 3 of the Patiala and East Punjab States Union Legislatu~ 
(Delegation of Powers) Act, 1953:- l 

(i) The Patiala and East Punjab States Union Betterment 
Charges' and Acreage Rates Act, 1953 (Presider.t's Act 
No. 1 of 1954); , 

(ii) The Patiala and East Punjab States' Union LegiSlatiyc 
Assembly (Prevention of Disqualification) Amendment 
Act, 1954 (President's Act NO.,2 of 1954); , 

(iii) The Patiala and East Punjab States 'Union Townships 
Development Board Act, 1954tpresicient's Act 'No.3 
of 1954); 

(iv) The Patiala and East Punjab States Union Chaukidari Act. 
1954 (President's Act No. 4 of 1954); and . 

(v) The Patiala and East Punjab States UnionLive-Stoc~ 1m. 
provement Act, 1954 (President's Act No.5 of 1954). 

(The House adjourned till 2 P.M. on Tuesday, the 16th February 
1954.) 

M. N .. KAUL. 
SeCret.ary. 
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HOUSE OF DIE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

(Brief record of Proceedings] 

February 16, 1954 

. No. 242 

1. starred Questions 

Thirty-three starred ql,festions (Nos. 1 to 16, 18 to 26 and 28 to 35) 
were put dov,m on the order paper. Starred questions Nos. 17 and 
27 were transferred to the list of questions for the 22nd February, 
1954. Original notice ot' starred question No. 18 was received in 
Hindi. 

Twenty-nine starred questions (Nos. 1, 3, 4 to 6, 8 to 11, 13 to 16. 
18 to 23,25,26 and 28 to 35) were orally answered and supplementary 
questions were asked on twenty-seven of them. Replies to starred 
questions Nos. 2, 7, 12 ar:d 24.of which the questioners were absent 

. were laid on the Table. 

2. Unstarred Questions 

Four unstarred questions (Nos. 1 to 4) were put down on the 
Order Paper. Replies to the questions were laid on the Table. 
R Adjournment Motions 

The Speaker withheld his consent to the moving of two adjourn-
ment motions. namely:- ' 

(1) Adjournment Motion by'Shri R. N. Singh regarding'the 
strike of the sugar-cane JZrowers in UP. for increase in 
the price of sugar-cane; and 

(2) Adjournment Motion by. Shri Nand Lal Sharma regarding 
the tragedy in the Kurrtbh Mela at Allahabali on the 
3rd February, 1954. 

[P.T.O. 
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4. statement by Minister of Production 

The Minister of Production made a stateme'nt regardir;g the site 
for the location of a new Steel Plant. 

5. Papers laid on the Table 

'The following papers were laid on the table of the House:-

(1) A copy of the joint memorandum by Krupp-Demagon selec-
tion of site for the new Steel Plant in India. 

(2) A copy each of the following papers, under sub-section (2) of 
section 16 of the Taril,f Commission Act, 1951, namely:-:-

(i) Report of the Tariff Commission on the. continuance of 
protection to the Sericulture Industry; 

(ii) Ministry of Commerce and Industry'Resolution No. 36(4)-
T.B./53, dated the 31st December, .1953; 

(iii) Ministry of Commerce and Industry Notification No_ 
36(4)-T.B./53, dated the 31st December, 1953; 

(iv) Statement under proviso to section 16(2) of the 'tariff 
Commission Act. 1951, explaining the reasons why a 
copy each of the .documents referred to in (i) :to (iii), 
above could not be laid within the prescribed period; 

(v) Report of the Tariff Commission on the revision of prices 
of cement; . 

(vi) Ministry of Commerce· and Industry Resolution No_ 
SC(B)-8(257)/54, dated the 1st February, 1954; and 

(vii) Statement under proviso to section 16(2) of the Tariff 
Commission Act, 1951, explaining the reasons why a 
copy each of the documents referred to in (v) and (vi) 
above could not be laid within the prescribed period. 

(3) A copy of the Report on the working of the Central Silk 
Board for the period 1st April to 30th September, 1953 
'6. Government BUI under CODSideration 

The Government of Part C States (Amendment) Bill, 1953. 
On the motion for consideration of the Bill moved by Dr. 

Kailas Nath Katju, the· following members took part in the 
-debate:-

(1) Shri Umashanker Muljibhai Trivedi 
(2) Pandit Chatur Narain Malviya 
(3) Shri M.L. Dwivedi 
(4) Shri Purushottamdas Tandc)D 
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(5) Shri Sadhan Chandra Gupta 
(6) Pandit Thakur Das ~hargava. 

Dr. Kailas Nath Katju replied to the debate. 

The motion f'Or ,consideration of the Bill was adopted. 

7. Discussion on the issue of Ordinances 

Dr. A. Krishnaswami raised a discussion on the issue of 
ordinances; 

The following members took part in the debate:-
(1) Dr. Lanka Sundaram 
(2) Shri Hirendra Nath Mukerjee 
(3) Shri N. C. Chatterjee 
(4) Shri V. B. Gandhi 
(5) Dr. N. M. Jaisoorya ., 

(6) Pandit Thakur Das Bhargava 
(7) Dr. Kailas Nath Katju. 

Shri C. D. Deshmukh replied to the debate. 

(The House adjourned till 2 P.M. on Wednesday, the 17th 
February, 1954.) 

• 
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M. N. KAUL, 

Secretary . 



BOUP OF THE. PEOPLE 

I .~ • 

PARLIAMENTARY BUlLETIN-PART I 
[Brief Record of Pr.oceedings} 

Feb1'f.Ul.ry 17, 1954 

No. U3 
.\ L 

1. Starred Questioas 

Fifty-two starred questions (Nos. 36 to 87) were put'on the Order 
Paper. Original Notices·of starred questions Nos. 48, 61, 67, 75, 83 and 
86 were received in Hindi. , 

Thirty starred questions (Nos, 36 to 38, 40, 41, 43 to 45 and 47 to 
68) were orally answered' ano'supplementary questions were asked 
or. all of' them. Replies to the remaining questions (including starred 
questions Nos. 39, 42 and 46 of which the questioners were absent) 
were laid on the Table. ' 

2. Unstarred QuestiODS 

Five unstarred questionE. ,(Nos. 5 1.0 & and 10) were put down'on 
the Order Paper. .linstarreO question No.9 was transferred to the 
list of questions for the 24th February, 1954. Original notices of 
unstarred questions, Nos. 5 and 6 were received in Hindi. 

3. Short NoUee Question 

One Short Notice Question regarding closing down of sugar mills 
in U.P. addressed to the,Minister of Food and Agriculture was asked 
and answer~d. Supplementary questions raisec:i thereon were also 
answered. 

4. AdjoamnieDt MotJa 
The Speaker withheld his consent to the moving of an adjourn-

mellt; fIlQtjollPY- Shri Hir-endra Nath Mukerjee and Shri,mati ~nu 
Chakravartty regarding the situation arising out of the use of ponce 
and mili~y fpTce ,against the strike of the Secondary School teachers 
in Calcutta. 

[P.T.O. 



5. Govemment am IDtrodueed 
The Barsi Light Railway Company (Transferred Liabilities) Bill, 

1954. 

6. Motion in reply to the PresIdent's Address· 
..•. 

Shri Govind Hari Deshpande moved that an address be presented 
to the- President in the ,following terms:- ' 

"That the Members of the Ho.use· of the People assembled in 
this Session are deeply grateful to the President f~.! the 
Address which h~ has been pleased to deliver to both the 
Houses'of Patliament assembled together on, the 15th 
February, 1954." 

Shri Vish~ambhar Dayal Tripathi seco~ded the motioD. 
Ten amendments were moved by-

(1) Shri N. C. Chatterjee 
(2). Shri Shankar Shantaram More 
(~) Dr. Lanka Sundaram 
(4) Shri Sarangadhar. Das 
(5) Shri Uma Charan Patnaik 
(6) Shri Choithram Partabrai Gidwani 
(7) Shri Jaswantraj. Mehta. 
(8) Shri M. S. Gurupadaswamy 
(9) Dr. N. M. Jaisoorya 

(10) Shri B. Poker 
Two amendments were ruled out of order. 
rhe following members took part in the debate'-

(1) Shri J. B. Kripalani 
(2) Shri TekChand 
(3) Shri N. C. Chatterjee 
(4) Shri Syamnandan Sahaya 
(5) Shri Hari Vinayak Pataskar 
(6) Shri Choithrartl ·Partabrai Gidwani 
(7) Shri Radhelal Vya'f> 
(8) Shri Diwan Chand Sharma. 
(9) Shri Uma Charan Patnaik (Speech unjinished) 

The. discussion was. not concluded. 
(The House adjourned tilf2 P.M, on Thutsday, ~he 18th ·Pebruary, 

1954.) . . 

M. N. KAUL. 
Secretary. 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN~PART I 

[Brief Record of Proceedings] 

February 18, 1954 . 
No. 244 

1. Starred Questions 
Forty-five Starred Questions (Nos. 88-132) were put down on the 

order papel'. Original notices of Starred Questions Nos. 93, 118 were 
received in Hindi. Thirty-one Starred Questions (Nos. 88-97, 99-
104, 106-117, 119-121), were orally answered and supplementary 
questions were asked on twenty-eight of them. Replies to the remain-
ing questions (including ,Starred Questions Nos. 98, 105 and 118, of 
which the questioners were absent) were laid on the Table. 
2. Unstarred Questions 

Five Unstarred Q'uestions (Nos. 11-15) were put down on the 
order paper. Original notice of Unstarred Question No. 12 was 
received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 
3. Adjournment Motion 

The 'Speaker gave his consent to an adjournment motion by Dr. 
Lanka Sundaram regarding the action of the Government in agree-
ing to a discussion in the Council of States on the situation 'arising 
out of the strike of the Secondary School teachers in Calcutta and in 
not arranging such a discussion in the House. 

The adjournment. motion was discussed for an hour from 4-30 
P.M. to 5-30 P.M. . . 

At the end of the discussion, the motion was put to vote and lost. 
4. Messages from the Council of states 

Secretary reported the following two messages from the Council 
of States:-

(1) That the Council had passed the prugs and Magic Remedies 
(Objectionable Advertisements) Bill, 1953, at its sitting held on the 
16th February, 1954; and 

[P.T.O. 
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(2) That the Council, at its sitting held on .the 16th February, 
1954, had passed a ~~tion extending the time for presentation of the 
Report of the Joint Committee of the Houses on the Special Marriage 
Bill, 1952, upto Thursday, the 18th March, 19'54. 

5. Bll1 passed by the CoiuiclI laid on tile table 
Secretary laid ori the '1'abie the Drugs and Magic Remedies 

(Objectionable Advertisements) Bill, 1953, as passed by the Council 
of States. • 
6. statement regarding the Commonwealth Finance MInIsters' 

Conference held in Sydney in January, 1954. 

Shri C. D. Deshmukh laid on the table a copy of the Press Com-
munique issued at the conclusion of Commonwealth Finance Minis-
ters' Conference held in Sydney in January, 1954 and made a state-
ment. ' 

7. Presentatfbn of seCond Report of Committee on Private Members' 
Ilills anlt ResolutIOns. 

Shri M. Ananthasayanam Ayyangar presented the second Report 
of the Committee on Private Members' Bills and Resolutions. 

8. Statemedt r'ePnIlni' SUpplementary Demands for Grants 
(R2Ulways) tOr 1953-54. 

Shri Lal Bahadur presented a statement showing Supplementarv 
Demands for Grants for expenditure of the Central Government on 
Railways for the year 1953-54. 

9. PaperS lai8 on tht Table 

The following papers were laid on the .Table of the House:-
(1) It copy of each of the following Orders, under sub-section (2) 

of section 9 of the Delimitation Commission Act, 1952:-
(i) Delimitation Commission. India, Final Order No.5, 

published in the Gazette of Iildia Extraordinary, Part n. 
Section 3. dated the 21st December, 1953; 

(ii) Delimitation Commission. India, Final Order No.6, publi-
shed in the Gazette of. India Extraordinary, Part II. 
Section 3. dated the 23rd December. 1953: 

(iii) Delimitation Commission. India, Final Order No.7, 
published in the Gazette of India Extraordinary,Part 
II. Section 3. Gated the 29th December, 1953; 

(iv) Correction to Delimitation Commission. India. Final 
Order No.7, published in the Gazette of India Extraordi-
nary, Part II, Section 3, dated the 18th January, 1954; 
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(v) Delimitation Commission, India; Final Order No.8, 
published in the Gazette of India ~traordinary, Part 
II, Section 3, dated the 30th December, 1953; and 

(vi) Delimitation Commission, India, Final Order No.9, pub-
lished in the Gazette of India Extraordinary, Part n. 
Section 3, dated the 31st December, 1953. 

(2) A copy of each of the following statements showing the State-
wise position in respect of the election petitions:-
·Statement No. I 

Statement No. II 

Showing the number of election petitions filed before 
the Election Commission. 

Showing the number of election petitions either dis-
missed by the Commission or permitted by it to be 
withdrawn. 

Statement No. III Showing the number o·f petitions referred to Election 
Tribunals for trial, number of petitions dispo~ed of 
by them and number of petitions pending with them 
and t~e Election Commission. 

Statement No. IV Showing the number of election petitions disPosed of 
by the Election Tribunals. 

Statement No. V Showing the number of petitions pending before the 
Election Tribunals in respect of General ~ections. 

Statement No. VI Showing the number of election petitions pending 
before the Election Tribunals and Election Commis-
sion in respect of bye-elections. 

Statement No. VII Showing reasons for the delay in the disposal of 19 
! 
election petitions relating to general elections. 

(3) A copy of each of the Principal and Supplemental Agree-
ments executed between the Rajpramukh of Saurashtra and the 
Reserve Bank of India on the 23rd December, 1953, under sub-section 
(2) of section 21A of the Reserve Bank of India Act, 1934. 

(4) A copy of each of the following notifications under sub-section 
(4) of section 43B of the Sea Customs Act, 1878:-

(i) Customs No. 91 dated the 26th November, 1953. 
(ti) Customs No. 92 dated the 26th November, 1953. 

10. Extension of time for presentation of Report of Select Committee 
The Ho~se adopted the motion for the further extension of time 

for the presentation of the Report of the Select Committee on the 
Muslim Wakfs Bill upto Saturday, the 6th March, 1954. 

11. Motion in reply to the PresIdent's Address 
Discussion on the motion in reply to the President's Address 

moved on the 17th February, 1954, continued:-

An amendment was moved by Shri Hirendra Nath Mukerjee. 
[P,T.O. 
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The following members took part in the debate:-
(1) Shri Uma Charan Patnaik 
(2) Shri Hirendra Nath Mukerjee 
(3) Dr. Satyan~ain Sinha 
(4) H. H. Maharaja Rajendra Narayan Singh Deo 
(5) Shrimati 11a Palchoudhuri 
(6) Shri B. Pocker 

The discussion was not concluded. 

(The House adjourned till 2 P.M. on Friday, the 19th February. 
1954.) 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Pror.!eedingsl 

1. Starred Questions 
t 

February 19, 1954 

No. 245 

Fifty-six Starred Questions (Nos. 133 to 159 and 161 to 189) were 
put down on the oraer paper. Original notices of Starred Questions 
Nos. 137, 151, 156, 161, 163· and 179 were received in Hindi. Thirtv-
one Starred Q~estions were oral1,y answered and supplementa;y 
questions were asked on twenty-nine of them. Replies to the 
remaining questions (including Starred Question Nos. 133, 155, 156, 
and 161 of which the questioners were absent) were laid on the 
Table. 

2. Unstarred Questions 

Six Unstarred Questions (Nos. 16-21) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 16, 17 
and 21 were received in Hindi. Replies to Unstarred QUestions 
were laid on the Table. 

3. Obituary reference 

The Speaker made reference to the passing away of Shri Paul 
Jujhar Soren, a sitting member of the House. 

The Speaker thereafter announced that the House would adjourn 
for the day after the presentation of the Railway Budget to enabll:' 
the members to attend the funeral. 

4 Presentation of petitioas 
Secretary reported the receipt of two petitions relating to the 

fallowing subjects and laid on the Table a statement in regard there-
to:-

(i) The Bill to provide for claims in respect of urban· proper-
ty left in. Pakistan by the displaced persons which was 
introduced in the House on the 23rd December, 1953 by 
Shri Ajit Prasad Jain; and 

(ii) Fair distribution of agricultural evacuee property 
. amor gst displaced persons. 

[P.T.O. 
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5. Papers lald on the Table 
The Minister of Parliament8I'Y Affairs laid on the Table the 

following statements showing the action taken by th€ Government 
on various assurances, promises and undertakings given by Ministers 
quring the various Sessions shown against ea.ch:-

(1) Supplementary Statement Fourth Session, 1953 of the 
No. V. House of the People. 

(2) Supplementary Statement 
No. X. 

(3) Supplementary Statement 
No. XI. 

(4) Supplementary Statement 
No. XI. 

(5) Supplementary Statement 
No. IX . 

. (6) Supplementary Statement 
No. IX. 

Third Session, 1953 of the 
House of the People. 

Second Session, 1952 of the 
House of the People. 

First Session, 1952 of the 
House of the People. 

Fourth Session, 1951 of the 
Provisional Parliament. 

Third Session (Part I), 1950 
of the Provisional Par-
liament. 

6. Statement regarding Supplementary Demands for Grants for' 
1953-54 (Central Govemment) 

Shri C. D. Deshmukh presented a statement showing Supple-
mentary Demands for Grants for expenditure of the Central Govern-
ment (excluding Railways) for ~he year 1953-54. 

7. Statement regarding Supplementary Demands for Grants for 
1953-54 (P.E.P.S.U.) 

Shri C. D. Deshmukh p~es~nted a statement showing Supple-
mentary Demands for Grants for expenditure of the Patiala and' 
East Punjab States Union for the year 1953-54. 

8. The Budget (Rallways), 1954-55 

Shri Lal Bahadur Shastri presented a statement of the estimated 
receipts and expenditure of the Government of India for the vear 
1954-55 in respect of Railways. - . . 

(The Ho~se adjourned till 2 P.M. on Monday, the 22nd February.' 
1954.) \ 

M. N. KAUL. 

Secretary. 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

February 22, 1954 

No. 246 

1. Starred Questions 
Sixty-four starred questions (190 to 216, 218 to 226, 228 to 248, 

252 to 258) were put ~own on the order. paper. Starred questioh 
No. 249 was transferred to the list of questions for 27th February, 
1954. Original notices of. starred questions Nos. 194, 200, 215, 221, 222, 
230, 234, 239, 243, 249 and 258 were received in Hindi. Thirty-five 
starred questions (190 to 195, 197 to 204, 206 to 215, 218, 219, 220, 222 to 
224, 226 and 228 to 231) were orally answered and supplementary 
questions were asked on thirty-four of them. Replies to the remain-
ing questions (including starred questions Nos. 196, 205, 216, 221 
and 225 of which the questioners were absent) were laid on the 
Table. ~ 

2. UDStarred Questions 
Six unstarred questions (Nos. 22 to 27) were put down on the 

order paper. Original notice of unstarred question No. 25 was re-
ceived in Hindi. Replies to unstarred questions were laid on·· the 
Table. 
3. Message from the Councll of States 

Secretary reported a message from the Council of States that the 
Council had passed the Abducted Persons (Recovery and Restoration) 
Amendment. Bill 1954, at its sitting held on the 19th February, 11154. 

4. Bill passed by the CoUDdl-1aid on the Table 

Secretary laid on the Table the Abducted Persons (Recovery and 
Restoration) Amendment Bill, 1954, as passed by the Council of 
States. 

[P.T.O. 
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5. intimation re: arrest of Member of Parliament 

The Speaker infonned the House that he h~d received a telegram 
from the Sub-Divisional Magistrate, Sadar Agartala, intimating that 
Shri Biren Dutt, M. P., had been arrested on the 21st February, 1954. 
under Sections. 148, 149. 333. 341 etc. Indian Per..al Code and detained 
at Central Jail Agartala. 
6. Paper laid on the Table 

The Minister of Home Affairs laid on the table a copy of the 
Ministry of Home Affairs Notification No. 18/12/53-Public, dated the 
10th December. 1953. in accordance with sub-section (2) of Section 
11 of the Salaries .and Allowances of Ministers Act. 1952. 
7. Motion in reply to the ~s Address 

Discussion on the motion in reply to the President's Address 
moved on the 17th February, 1954. and amendments moved thereto 
continued. 

An amendment was moved by Shri Jaipal Singh. 
The following members took part in the debate:-

(1) Shri Bhagwat Jha 'Azad' 
(2) Shti Jaipal Sbigh 
(3) Shri Ravi Narayan Reddy 
(4) Dr. N. M. Jaisoorya 
(5) Shri Purushottamdas Tandokl 
(6) Dr. A. Krishnaswami 
(7) 8hri Jawaharlal Nehru 
(8) Shri V. Veeraswamy 
(9) Shri Nand Lal Shanna 

Dr. Kallas Nath Katju replied to the debate. 
The amendment moved by 8hri M. S. Gurupadaswamy was put to 

vote and negatived. . 
The motion was adopted. 

19J:?e House adjourned till 2 P.M. on Tuesday, the 23rd February, 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

FebT'lJilry 23, 1954 

No. 247 
1. Starred. Questions 

Forty-one starred questions (Nos. 259-282 and 284-300) were 
put down on the order paper. Starred Question No. 283 was trans-
ferred to the list of questions for the 5th March 1954. Original notices 
of starred questions Nos. 263, 269~ 285, 286, 293, 297 and 300 were 
received in Hindi. Thirty questions (Nos. 259-282, 285-287 and 
289-291) were orally answered and supplementary questions were 
asked on twenty-six of them. Replies to the remaining questions 
(including starred questions Nos. 284 and 288 of which the questioners 
were absent) were laid on the Table. 

2. Unstarred Questions 

Three unstarred questions (Nos. 28-30) were put down on the 
order paper. Original notice of unstarred question No. 30 was 
received in Hindi. Replies to the unstarred questions were laid on 
the Table. 
3. Short Notice Question 

One Short Notice Question regarding disturbances in Calcutta 
addressed to the Minister of Home Affairs was asked and answered. 
Supplementary questions raised thereon were also answered. 

4. Adjournment Motion 
I 

The Speaker directed that the adjournment motion by. Shri 
Shankar Shantaram More and Shri Hirendra Nath Mukerjee regard-
ing the alleged use of physical force by the Government party 
during the General elections in the State of Travancore-Cochin 
should stand over to enable the Government to place the facts before 
the House. 

[P.T.O. 
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5. Messages ~rom the Councll of States 
Secretary reported four messages from the Council of States that 

the Council had passed the following four Bills at its sitting held on 
the 22nd February, 1954:-

(1) The Absorbed Areas (Laws) Bill, 1953. 
(2) The Indian Railways (Second Amendment) Bill, 1953. 
(3) The Lushai Hills District (Change of Name) Bill, 1954. 
(4) The Control of Shipping (Amendment) Bill, 1954. 

6. Bills passed by the Couneil-Iaid on the Table 

Secretary laid on the Table the following Bills as passed by the 
Council of States:-

(1) The Absorbed Areas (Laws) Bill, 1953. 
(2) The Indian Railways (Second Amendment) Bill, 1953. 
(3) The Lushai Hills District (Change of Name) Bill, 1954~ 
(4) The Control of Shipping (Amendment) Bill, 1954. 

7. Governmeut Bills passed 

(1) The Government of Part C States (Amendment) Bill, 1953 

. The clause by clause consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 8 was adopted as amended. 

Clause 1, the Long Title and the Enacting Formula were also 
adopted. 

The motion that the Bill, as amended, be passed was moved by 
Dr. Kailas Nath Katju. 

The motion was adopted and the Bill, as amended, was passed. 
(2) The Displaced Persons (Claims) Su.pplementary Bill, 1953. 

The motion for consideration ot the Bill was moved by Shri Ajit 
Prasad Jain and an amendment that the Bill be referred to a Select 
Committee was moved by Shri Choithram Partabrai Gidwani. 

The following members took part in the debate:-
(1) Shri Choithram Partabrai Gidwani 
(2) Pandit Thakur Das Bhargava 
(3) Lala Achint Ram 
(4) Sardar Hukam Singh 
(5) Shri Diwan Chand Sharma 

Shri Ajit Prasad Jain replied to the debate. 
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The amendment for reference of the Bill to a Select Committee 
moved by Shri Gidwani was negatived. 

The motion for consideration of the Bill was adopted and the 
clause by clause consideration was taken up. • 
• Clauses 2, 3 and 7 to 12 and a new clause 13 were adopted. 

Clauses 4 to 6 and the Long Title were adopted as aIIl:ended. 
Clause 1 and the Enacting Formula were also -adopted. 

On the motion moved by Shri Ajit Prasad Jain that the Bill, as 
amended, be passed, the following members took part in the debate:-

(1) Shri Vishnu Ghanashyam Deshpande 
(2) Shri Ajit Prasad Jain 

The motion was adopted and the Bill, as amended, was passed. 
(The House adjourned till 2 P.M. on Wednesday, the 24th February, 

1954.) 

Corrigendum 
In Parliamentary Bulletin-Part I, dated the 22nd February, 1954, 

in para 7 under the heading 'Mption in reply to the President's 
Address', fOT the name of "Shri Bhagwat Jha 'Azad' " at serial No. (I), 
read "Shri U. R. Bogawat". 
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BOUSE OF THE PEOPLE 

PARLIAMENrARY BULLETIN-PART I 
[Brief record of Proceedings] 

1. Starred Questions 

FebrUary 24, 1954 

No. 248 

c Fifty starred questions (Nos. 302 to 351) were put down on the 
order paper. Original notices of starred questions Nos. 302, 318, 327, 
329, 338, -343, 344 and 351 were received in Hindi. 

Thirty starred questions (NoS. 303 to 309, 311, 312, 314, 315 and 318 
to 336) were ~rally, ans,wer~d an,d supplementary questions were asked 
on twenty-nine of them. Replies to the remain'jng questions (includ-
ing starred questions Nos. 302, 310, 313, 316 and 317 of which the 
questioners were absent) were laid on the Table. 

2. Unstarred Questions 
Twelve unstarred questions' (Nos. 31 to 42) were put down on the 

order paper. Original notices of' unstarred questions Nos. 34 to 37 
were received in Hindi .. Replies. to the ,unstarred questions were laid 
on the T~ble·. . ,_. . 

3. Statement by MInIster of Finance 
The Minister of Finance made a statement regarding certain dis-

cussions for the setting up of a Corporation to assist in the develop-
mentof industries operated by private "enterprise. 

4. Supplementary nemands for GraDts for 1953-54 
The following' Supplementary Demands for Grants for 1953-54 

were voted in full:-
------.,-------------------.--"---, -
Demand I 

No. J 
Name of Demand 

A.-EXPENDITURE MET FROM REVENUE 

(Ministry 0/ Communicatkms) 

10 Miscellaneous Expenditure under the Ministry of Commu-
nications • • • 

(Ministry of Defence) 

14 DefenCe Services, E1Iective-Air Force 

(Ministry of Finance) 
31 Stamps. • 

34 Cunaicy 
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Amount of 
Demand 

Ra. 

2,87,66,000 

12,06.000 

[P.T.O. 



Demand 
No. 

Name of Demand 

38 Miscellaneous Departments and Expenditure under the 
Ministry of Finance ' 

40 Miscellaneous Adjustments between ~e Union and State 
Governments 

(Ministry oj Food and Agriculture) 

45 Agriculture 

47 Miscellaneous Departments and Expenditure under the 
Ministry of Food and Agriculture. • 

(Ministry of Health) 
48 Ministry of Health • 

(Ministry of Home Affairs) 
55 Police 

(~nistry of Irrigation and Power) 

61 Ministry of Irrigation and Power 

(Ministry of lAw) 

71 Administration of Justice • , . 
(Ministry of States) , 

89 Privy purses and allo\'l;ances of Indian Rulers 

(Ministry of TranspOrt) 
96 Ministry of Transport 

.' 

(Ministry of Works, Housing and Supply) 
105 Stationery and Printing 

B.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

AmoUDtof 
Demand 

Rs. 
9,80,000 

1,000 

21.000, 

II,ooo 

1,000 

1,06,000 

" 

(Ministry of Communications) 

II3 Other Capital Outlay of the Ministry of Communications ,1,84.90,000 I 
(Ministry if Food and Agriculture) 

125 Other Capital Outlay of the Ministry of Food and Agriculture 5.91,7.3,000 

(Ministry of Information and Broadcasting) 
128 I Capital" Outlay on"Broadcastiflg .' 

I s,oo,ooo 
I (Ministry of Irrigation and POfJJer) 

129 I Capital Outlay on Multipurpose River Schemes 

, (Ministry of.Nazur:a1 R~ource~ and ,Scientific R~sear~) 
132 Capital Outlay of the Ministry of Natural Resources 

and Scientific Research ' .. , 
1,000 



_ ~ cut motion was ruled out of order. 
5. The Appropriation Bill-Government Bill.introduced 

The Appropriation Bill, 1954. 
B. The ApproPriation Bill-Govemment Bill passed 

The Appropriation Bill, 1954. 
, The motion for consideration of the Bill was moved by Shri C. D. 
Deshmukh. 

The motion was adopted and the clause by clause consideration 
was taken JlP. 

Clauses 1, 2 and 3, the Schedule, tlie Enacting Formula and the 
Long Title were adopted. 

The motion that the Bill be passed was moved by Shri C. D. 
Deshmukh. 

The motion was adopted and the Bill was passed. 
7. Supplementary Demands for Grants in respeet of P.E'p.S.U. for 

1953-54. 
The "following Supplementary Demands for Grants in respect of 

the Patiala and East Punjab States Union for 1953-54 ,were voted in 
full:-" 

Name of Demand Amount of Demand I 
No_ /, ______________ : ___ _ 

I -

Demand 

A-Expenditure met from Ret/mull 

2- State Excise Duties 

3 Stamps . 

8 Irrigation 

13 Home Department 

14 Finance Department 

IS Revenue Department 

2 I Commissioner 

36 Civil Works • • 
37 Electricity Schemes-Working Expenses 

39 Privy Purses and Allowances of Indian Rulers 

42 Miscellaneous. 

43 Expenditure on Displaced Persons 

B-Expenditure met from Capital 

46 Construction of Irrigation, Navigation, Embankment 
Drainage Works • 

and 

48 Capital Outlay on Multipurpose Riyer Scbemes""':Bhakra 
Nangal Project 
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Rs. 
3>47,900 

10,000 

3,62,000 

6,700 

13,500 

6,000 

3,500 

42,00,000 

16,66>400 

94,200 

2,37>400 

1,10,000 

8,Z4,800 

[P.T.O. 



8. The P.E.P.S.U. Appropriation Blll-Government Bill introduced 
The Patiala and East Punjab States Union Appropriation Bill, 

1954. 
9. The P.E.P.S.U. Appropriation BllI-Government Bill passed 

The Patiala ana East Punjab States Union Appropriation Bill, 1954. 

The motion for consideration of the Bill was moved by Shri C. D. 
Deshmukh. 

The motion was adopted and the clause by clause consideration 
was taken up. 

Clauses 1, 2 and 3, the Schedule, the Enacting Formula and the 
Long Title were adopted. 

The motion that the Bill be passed was moveB by Shri C. D. 
Deshmukh. 

The motion was adopted and the Bill was passed. 

10. Gctvetnment 8U1 under consideration 

The Abducted Persons (Recovery and Restoration) Amendment 
Bill, 1954. 

On the motion for consideratiori of the ~ill moved by Shri Anil 
Kumar Chanija, the following members took part in the· debate:--"-

(1) Shri Umashanker Muljibhai Trivedi 
(2) Shrimati Subhadra Joshi 
(3) Shri Bijoy Chandra Das 
(4) Shri Vishnu Ghanashyam Deshpande 
(5) Sardar Swaran Singh 

The discussion was not concluded. 

.. 

(The House adjourned till 2 P.M. on ·Thursday, the 25th February, 
19'54.) • 

Y. N. KAUL. 
Secretary. 
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RObs!: OF riD ProPtE 

PARLIAMENTARY BULLETIN-PART. I 
[Brief R-ecord of Proceedings] 

1. Starred QflestloDS 

F~b1'1Ulry 25, 1954 

No. 249 ... 
Fifty-four starred questions (Nos. 352 to 405) were put down on 

the order paper. Original notices of starred questions Nos. 353, 356, 
376, 383, 384, 389, 391, 398, 400 and 405 were received in Hindi. 

thirty-three .starred questions (Nos. 352 to 357, 359 to 361, 364, 365, 
367 to 377, 379 to 388 and 402) were orally answered and supplemen-
tary questions were asked on thirty-one of them. Replies to the re-
maining questions (including starred questions Nos. 358, 362, 363, 366 
and 378 of which the questioners were absent) were laid on the Table 
of the House. 
2. Unstarred Questions 

Eleven unstarred questions (Nos. 43 to 53) were put down on the 
order paper. Original notices of unstarred questions Nos. 50 and 52 
were received in Hindi lWplieo'1 tn 1he unsfarred questions were laid 
on the Table. 
3. SuppleDlelRaty DemaadS for GlUts (Railways) for 1953·54 

The following Supplementary Demands for Grants in respect of 
Rl4ilways for 19~3-54 w~re voted in. full:-

Demaqd I No. 
Name of Demand 

"'-'--II..;..~------
I 

4 

S 
6 

1 

8 

9 

I 

l\ailway Board 
OrdiDary Workil', Ex~nae. - Administration 

OrdiDary Working Expenses--R.epurs aDd Maintenance • 

Ordinary Working Expenses-Operat~g Staff 

Ordinary Working Expenses..;..Operation (Fuel) 

I 
Ordinary Working Expense_ope.ration other than Staff 

and Fuel . . . . . . . . 

Ordinary Working Expense_Miscellaneous Expenses . 

10 I Payments to Indian States and Ccmpanies . I 
16 . Open Line Work&-Additions . I 

11 I Open J.ine Works-Replacements . . I 
I 
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Amquntof 
Demand, 

R.s. 
%,14,000 

68.54,000 

41,29,000 

30,58,000 

3,30,000 

8,47,':)3,000 

2.66,81,000 

[P.T.O. 



Seven cut motions-of which lour were tnovedon Demand No.4, 
two on Demand No.5 and one on Demand No.6-were eithernega-
tived or not pressed. Six. cut motions were ruled out of order. 

4. Appropriation Blll-Government Blll intrOduced 

The Appropriation (Railways) Bill, 1954. 

5. Approprlat~n Blll-Government Blll passed 

The Appropriation (Railways) Bill, 1954. 
The motion for consideration of the Bill was moved by 8hri 

O. V. Alagesan. Shrl. K. Ananda Nambiar spoke on the motion. 

The ·motion was adopted and the clause by clause consideration 
'was taken up. 

Clauses 1, 2 and 3, the Schedule, the Enacting Formula and the 
Long Title were adopted. 

The motion, that the Bill be passed was moved by Shri O. V. 
Alagesan. 

The mQtion was adopted and the Bill was passed. 

6. 'Government Bill passed 

The Abducted Pe1'sons (Recovery and Restoration) Amendment 
Bill, 1954 (As passed by the Council of States). 

Further discussion on the motion for consideration of the Bill, 
moved on the 24th February, 1954, was res~med and the following 
me~rers took part in the debate:-

(1) Shri Jawaharlal Nehru 
-(2) Shri Sinhasan Singh-
(3) Shri Rohini Kumar Chaudhuri 

. ~4) Shrimati Indira A. Maydeo 
(5) Shrimati 11a Palchoudhuri 
(6) Shri P. N. Rajabhoj 
(7) Shrimati Uma Nehru 
(8) Shri Narhar Vishnu Gadgil 

.. (9) Sardar Hukam Singh 
(10) Pandit Thakur Das Bhargava 

. (11) Shrimati Renu Chakravartty 
(12) Shri Tek Chand 
(13) Shri Choithram Partabrai Gidwani 

Sardar Swaran Singh replied· to the debate. 
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Clauses 1 and 2, the Enacting Formula and the Long Title were 
adopted. . 

On the motion moved by Shri Ani! Kumar Chanda tha~ the Bill 
\ be passed, the following members took part iIi the debate:-

(1) Shri Akbar Chavda 
(2) Shri M. S. Gurupadaswamy 

The motion was adopted and the Bill was passed. 

(The' House adjourned till 2 P.M. on Friday, the 26th February, 
1954.) 

M. N. KAUL, 

Secretary. ' 



HOUSE, OF, mE PEQPLf;" ; 
."., ..... : 

PARLIAMENTARY BU~;;:~ARt i 
[Brief Record of ProceediiigSj" "" ' 

February 28, 195. 

No. 250 
1. Starred Questions 
, f)fty-one starred questions (Nos. 406-436, 438-446 and 448-458) 
wefe put down on the oraer paper. Starred questions Nos. 437 and 
-447 were transferred to the lists of questions for 9th March, 1954, 
and 8th ~arch, 1954 respectively. Original nCltices of starred 
questions NOli. 4:10, 431, 435, 453 and 458 were received in Hindi. 
Thirty-<>ne starred questions (Nos. 406, 407, 409-414, 417-422, 424-
433, 435, 436, 438-442) were orally answered and supplementary 
.questions were asked on all o~ them Replies to the remaining 
·questions (including starred questions Nos. 408, 415, 416, 423, 434, of 
which the questioIlel1i were absent) were laid cJn the Table. 
2. Unstarrec1 Questions 

Two unstarred questions (Nos. 54 and 55) were put down on the 
order paper. Replies to WlStarred questions were laid on the Table . 

.3. A~journment Motion 
The Speaker withheld J?is consent to the moving of an adjourn-

ment motiori by Shri P. N: Rajabhoj regarding the alr-crash in Delhi 
on the 25th February, 1954. ) 
4. Statement by Parliamentary Secretary to tile MInlster of Edueatlon 

The Parliamentary Secretary to the Minister of Education made 
~ statement m regard to the'reply' given tda supplementary question 
arising out of Starred Question No. 633 on the 4th DecemHer, 1953. 

~. Governm.ent Bill und~ .eonsideration 
The Barn Light Raih~atI Company (TTansferred Liabilities) Bill, 

19.54. , 

On the motion for cOl'lSidetation of the Bill moved by Sl1ri O. V. 
NagesflDi' the foUowi1'1i mem~rs·· took part in the debate:-

(11 Shri Shankar Shililtarath More 
:,.' '.:(~) 81\11 Frank Aiithony' . 

(3) Shri Narhar VishnuGad~ 
[P.T.O. 
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(4) Shri T. B. Vittal RIo 
(5) Shri P. N. Rajabhoj , 
(6) Shri Rohini i 1Clithar ChaudhUri' _.- _ .... --..---
(7) Shri ".:~1?o(,g~~ 

0"' ~!; . \ h" .' ... - ~ 

(8) Shri K. 1-n,f~~,:Nambiar. 

Shri O. V. Alagesan replied to ,the debate. 
The' motion for consideration of the Bill was adopted and the-

clause by clause consideration was -taken up. 

Clause 2 was adopted. 
.' c, ,0, '-,! .'. :. i" .. ~ " 

Consideration of clause 3 was taken up and no't' concluded. 

6. Motion re: First Report of the cOm~ittee :onPrl",* '~em1.en' 
BWs 

Further discussion of the following motion' 'Md amendments, 
thereto moved on the 11th December, 1953, was ~umed:--.. .\ 

"That this House agrees with the First Report of the Commit-
tee on Private Members' Bills presented 'to the House on 
the 9tl) Dece~ber, 1953:~ .' " . 

The following members took part· in the debate. 

(1) Shrimati Renu Chakravartty 
(2) Shri M; S. Gurupadaswamy 

Shri Ganesh Sadashiv Altekar replied to the debate. 

The amendment moved by Shri S. V. Ramaswamy was negatived 
and the amendment moved by Shrimati Renu 'Chakravartty was ruled 
out of order. " , . '. 

The motion was adopted. 
7. Private Members' Bllls introduced 

(1) The Indian' Railways (Amendment) Bill (Omission of 
~, sections 71A, 71B and amendment of sections 71C, 71D, etc.) by Shri 

K. Ananda Nambiar. 
(2) The Indian Trade Unions (Amendment) Bill (Insertion of 

new section 15A) by Shri K. Ananda Nambiar. 
(3) The Women's and Children's' Institutio1ls Licensing Bnt by 

Her Highness Rajmata Kamlendu Mati Shah. 
(4) The Suppression of ImmQral Traffic and Brdthels Bill by Ret" 

Highness Rajmata Kamlendu·-Ma~i Shah. 
(5) The Anti Cattle Slaughter BiU by Shri Umashanker MuljibhaL 

'hivedi. 
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-. (6) The Indian Majority (Amendment) Bill (Amendment of 
secti<>rJ 3) by Shri Jhulan Sinha. 

(7) The Caste Distinctions Removal Bill by Shri Fulsinhji B. 
Dabhi. 

(8) The Indian Medical Council (Amendment) Bill (Amendment 
of sections 3, 5 and 8 etc.) by Sardar Amar Singh Saigal. 
8. Private M~mber's BBI ODder consideration 

The Indian eattle Preservation Bill by. Seth Govind Das 
Further discussion on the mdtion for consideration of the Bill 

moved on the 27th November, 1953, and the amendment for re. 
ference r!f. the Bill to a Select Committee moved on the 11th De-
cember, 1953, was resumed. 

The following members took part in the debate:-
(1) Dr. N. B. Khare 
(2) Her Highness Rajmata Kamlendu Mati Shah 
(3) Sardar Amar Singh Saigal 
(4) Shri Nand Lal Sharma 

Seth Govind Das replied to the debate. 
Shri M. V. Krishnappa spoke on behalf of the Government. 

(Speech unfinished). . 
I 

(The House adjourned till 2 P.M. ctn Saturday, the 27th February, 
1954.) 

CORRIGENDUM 
In Parliamentary Bulletin-Part I, dated the 25th February, 1954, 

in para 6 under the heading "Government Bill Passed", after the 
sentence "Sardar Swaran Singh replied to the debate", insert the 
fO'llowing as a new sub-para:-

"The motion for consideration of the Bill was adopted and the. 
. clause by clause consideration was taken up." 

.. ,., 

, 
M .. N. KAUL, 

Secretary~ 
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BOUSE OF TIlE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

Februa.ry 27, 1954 

No. 251 

1. Starred. Questions 

Thirty seven starred questions (Nos. 459-480 and 482-496) were 
put down on the order paper. Starred question No. 481 was trans-
ferred to the list of questions to 5th March, 1954. Original notices of 
:starred questions Nos. 462, 480 and 482 were received in Hindi. 

Thirty-one starred questions (Nos. 459, 461-467, 469, 472-483, 
485-488 and 490-496) were orally answered and supplementary 
questions were asked on all of them. Replies to· the remaining ques-
tions (including starred questions Nos. 460, 468, 470, 471, 484 and 489 
-of which the questioners were absent) were laid on the Table. 

·2. Unstarred. Questions 
Eleven unstarred questions (Nos .. 5a---:66) were put on the order 

paper. Replies to unstarred questions were laid on the Table. 

3. Govemment Bill passed 

The BarSti. Light Railway Company (Transferred Liabilitlies) Bill, 
1954. 

The clause by clause consideration of the Bill continued. 
Clauses 3 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

:adopted. 
The motion that the Bill be passed was moved by Shri O. V. 

~agesan. 

The motion was adopted and the Bill was passed. 
[P.T.a. 
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4. Government Bm under coDSIderaItIoD 
The Control of SkiJpping (Amendment) Bm, 1954 (As passed by the 

Cou.ncil of States). 

On the motion for consideration of the Bill moved by 8hri O. V. 
Alagesan, the following members took part in the debate:-

(1) 8hri Hirendra Nath Mukerjee 
(2) Shri Joachim Alva 
(3) Shri V. B. Gandhi 
(4) Shri Moreshwar Dinkar Joshi (Speech unfinished). 

The discussion was not concluded. 

5. The Budget (General) 1954-55 

8hri C. D. Deshmukh presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 
1954-55. 

6. Government BUI introduced 

The Finance Bill, 19'54. 

(The House adjourned till 2 P.M. on Monday, the 1st March, 1954.) 
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M. N. KAUL, 
Secretary. 



HOUSE OF mE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

l Brief Record of Proceedings] 

March 1, 1954. 

No. 252 

1. Starred Questions 

Fifty-six starred .questions (Nos. 497 to 552) were put down on 
the order paper. Original notices of starred questions Nos. 500, 517, 
527, 541 and 548 were received in Hindi. . 

Thirty-six starred questions (Nos. 498 to 506, 508 to 512, 514 to 
518, 521 to 526 and 528 to 538) were orally answered and supplemen-
tary questions were asked on all of them. Replies to the remaining 
qusetiohs (including starred questions Nos. 497, 507, 513, 519, 520 and 
5Z7 of which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 
Seventeen unstarred questions (Nos. 67 to 83) were put down on 

the order paper. Original notices of unstarred questions Nos. 69, 73 
and 81 were received in Hindi. Replies to unstarred questions were 
laid on the Table. 

3. Shbrt Notice Questions 
A short . notice question regarding Dakota crash near Delhi 

addressed to the Minister of Communications was asked. It was 
orally answered and supplementary _questions were also asked and 
answered thereon. 

4. Statement by Prime Minister 
~ 

The Prime Minister made a statement regarding Military aid by 
the United States to Pakistan. 

[P.T.O. 
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5. The Budget (Railways) 1954-5$ 
General Discussion on the Budget (Railways), 1954-55, commenced. 

The following members took part in the debate:-
(1) Shri B. Ramachandra Reddi 
(2) Shri S. V. Ramaswamy 
(3) Shri P. Natesan 
(4) Shri T. B. Vittal Rao 
(5) Shri S. K. Babie Kandas~y 
(6) Shri N .. D. Govindaswami Kachiroyar 
(7) Shrimati Tarkeshwari Sinha 
(8) Shri Bhagwat Jha 'Azad' 
(9) Shri K. S. Raghavachari 

(10) Shri Muhammed Khuda Bukhsh 
(11) Shri Radha Raman 
(12) Shri Rohini Kumar Chaudhuri 
(13) Kumari Annie Mascarene (Speech unfinished). 

The discussion was not concluded. 

(The House adjourned till 2 P.M. on Tuesday, the 2nd March, 1954.) 
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Secretary. 



BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN.:..-PART I 

[Brief Record of Proceedings] 

March 2, 1954. 

No.W • 

Forty-erght starred questions (Nos. 553-578 and 58~01) were 
put down on the. order ,paper. Original notices of starred questions 
Nos. 554, 557 and 597 were received in Hindi. Twenty-nine starred 
questions (Nos. 553-55_7, 559-561, 563-568, 571-578, 581-586 and 
595) were orally answered and s~ppl~mentary questions were ask~d' 
on twenty-eight of them. Starred questions Nos. 575 and 595 were 
answered together as they related to the same subject. Replie~ to 
the remainingquestior.s (including starred questions Nos, 558, 562. 
569, 570 and 580 of which the questioners· were absent) were laid ... 
on the Table. 

2. Unstarred Questions 
Eight unstarred questions (Nos. 84--91) were put down on the 

order pap~r. Original r.otices of unstarred questions Nos. 87 and 91 
were received in Hindi. Replies to unstarred questions were laid on 
the Table. 

3. Short N9tice QUestion 

It short Ilotice question regarding salt manufacturers addreSse'd 
to the Minister of Production was asked ar.d answered. Supplemen-
tary questions raised thereon were also answered . 

. 4. Preshle~t's Message 
The Speaker communicated to the Housl the following message 

from the President:-
"I have received with great s~tisfaction the expression of thanks 

by the Members of the House of the People for the 
address I delivered to both the Houses of Parliament 
assembled together on the 15th February, 1954:' 

rp·T.O. 
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I 
5. Messages from the CouDcfi of States 

Secretary Peported the following two messages from the Council 
ofStates:- '" 

(i) That the Council, at its 1!itting held on the 27th February, 
1954, had agreed without any amendment to the Goverr.-
ment of Part C States (AInendment) Bill, 1953, passed 
by the House on the 23rd February, 1954; and 

(ii) That the Councilllad no recommendations to make to the 
House of the People in regard to the following Bills ). 

pa~sed by the House on the 24th February, 1954:-
(1) The Appropriation Bill, 1954. 
(2) The Patiala and East Punjab States Union Apprupriation 

Bill, 1954. 

6. Presentation of report of Committee on Private Members' BIDs and 
Resolutions. II 

Shri M. AnanthasayanaJIl Ayyangarpresented the Third Report 
of the Committee on Private Members' Bills and Resolutions . 
. 7. The Budget <RfUways) 1954.55 

General Discussion on the Budget (Railways), 1954-55, was 
resumed. 

The following members took partin the debate:-
(1) Kumari Annie Mascarene 
(2) Shri Mukund Lal Agrawal 
(3) Shri Ghamandi Lal Bansal 

'(4) Shri G. D. Somani 
(5) Dr. Ram Subhag Singh 
(6) Shri Khandubhai Kasanji Desai 
(7) Shri K. Ananda Nambiar 
(8) Shri R. Venkataraman' 
(9) Shrimati Maniben Vallabhbhai Patel 

(10) Shri S. Nijalingappa 
(11) Shri Sarangadhar Das 
(12) S~rimati Indira A. Maydeo 
(13) Dr. A. Krishnaswami 

The discussi.on wat not cor.cluded. 

(The House adjourned till 2 P.M, 011 Ththsday, 'the 4th March. 
1954.) 

\' . 'M. N. KAUL, 
Secretary. 
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HOUSE OF 'I'BE 1'E8PI.a. 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] -Mad 4; 1954 

No. 254 
1. S~Qu~ 

Fifty-four starred questions (Nos. 602 to 665) were put down on 
the order paper. The original notices of staned questiells' Nos. 605, 
~13, 630 and 647 were received in Hindi. 

Thirty-five starred questions (NOs. 602 to 609; 611, 61~ 614 to 616, 
618 to 624, 626, 628 ,to 633 and 636 to 643) were orally answe!'ed and 
supplementary questions were asked on thirty-four of them. Replies 
to the remaining questions (including starred questions NoS'. 610,613, 
617, 625, 627, 634 and 635 of which the questioners were absent) were 
laid on the Table . 

• . ~. • ,. 'Ii ~ • ' . .;: ~ • ~. - \ '.'; 

'2. (rnstarred Questions 
Twenty-six unstarred questions (Nos. 92 to 117) were put down 

.0'4 the :6rder paper. R~lies to the questions were laid on the Table. 

3. Messages from the Council of States .... 
Secretary reported the following two messages from the Council 

of States:- . 
(i) That the Council, at its sitting held on the 1st March, 

1954, had agreed without any amendment to the Displaced 
Persons (Claims) Sllpplementary Bill, 1953; passed by 
the House on the 23rd February, 19M; and 

(ii) That the Council had passed the Air Corporatioas (Amend-
ment) Bill, 1954, at its sitting held OIl the 1st March, 
1954. 

~. Bill passed by the Counell--laid on the Table 
Secretary laid on the Table the Air Corporations (AII1eJldment) 

Bill, 1954, as passed by the Council of States. 

. 5. Paper.bIid·cm·iJJe·1'abIe 
The Minister of Commerce and Industry laid on the Table a copy 

of .tIm lIIinWtry: of Commerce and Industry Order No. S.R.O. 392, 
.~ted.;. the 2nd February, 1954. 

[P.T.O. 



6. Presentation of Report of s~ Committee 
Shri C. C. Biswas presented the Report of ,the Select Committee 

on the M~lim Wakfs Bill. 
7. The Budget (Railways) 1&54-55 

General Discussion on the Budget (Railways) 1954-55, was 
resumed. 

The follo~ing members' took part in the debate:-
(1) Shri Ganesh Sadashiv Altekar 
(2) Shri Frank Anthony 
(3) Shti Kotha Raghuramaiah 
(4) Sardar Amar Singh Saigal 
(5) Shri Lalit Narayan Mishra 
(6) Shri T. N. Viswatiatha Reddy 
(7) Shri Debeswar Sarmah 
(8) Shri P. Subba Rao 
(9)Shri Radhelal Vyas 

(10) Shri R. P. Nevatia (Speech unfinished) 

The discussion was not concluded. 

8. Dkusslon on Report of Industrlal Finance CorpOration EDquiry 
Committee. 

, , 
Dr. Lanka Sundaram raised a discussio:r;l on the Report of the 

Iudulitrial FinanQe Corporation Enquiry Committee. 

The following members took part in the debate:-
(1) Shri N. C. Chatterjee 
(2) Shri V. B. Gandhi 
(3) Shri Tribhuan Narayan Singh 
(4) Shri Tulsidas Kilachand 
(5) Shri Kamal Kumar Basu 
(6) Pandit Thakur Das Bhargava 
(7) Shri Choithram Partabrai Gidawani 
(8) Dr. A. Krishnaswami 
(9) Dr. Ram Subhag Singh 

(10) Shri Tridib Kumar Chaudhuri 
(11) Shrimati Sucheta Kripalani. 

The discussion was not concluded .. 

(The House adjourned till 2 P.M. on Friday, the 5th March, 19543 
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BOUSE OF 'DIE PEOPLE 

PARLIAMENTARY BULLETIN,,-PAltT 1 . '" ~ 
[Brief Record af Proceedings] 

; MQIf"ch 5, 1954 

No. 255 
1. Starred Questions 

Fifty-three starred questions (Nos. 656 to 708) were put down on 
,the order paper. Original notices of starred questions No. 656, 659, 
681 ana 682 were received in Hindi. 

Forty starred questions (Nos. 656 to 662, 664 to;669, 671, 672, 674.to 
677, 679 to 684, 686 to 691, 693 to 698 and 700 to 702) were orally 
answered and supplementaries were asked on thirty-ei.ght of them. 
Replies to' the remaining questions (including starred questions No. 
663, 670, 673, 678', 685, 692 and 699 of which the questioners. were 
absent) were laid on the Table.' 

2. Unstarred Questions 
Nine un starred questions (Nos. 118 to 126) were put down oil the 

order paper. Original notice of unstarred question No. 124 was 
received in Hindi. Replies to unstarred questionswcre laid on the 
Table. 
3. IIltbnation re: ConvlctioD of Mem"';~ of Parliament 

The Speaker informed the House that he had received a commu-
'nication from the, Magistrate, 1st Class, Purulia, intimating that Shri 
Bhajapari Mahata, M.P., had been convicted and sentenced to simple 
.imprisonment and fine Under section 9(5) of the Bihar Maintenance 
of"Pub1ic Order Act, 1949. 

• ! 

4. Distribution of Budget papers in the Press Gallery 
Dr. Lanka Sundaram raised the question relating to distrIbution 

before time of the Budget Papers containing taxation proposals in 
the P~ess Gallery on the 27th February, 1954. 

[P.T;O. 
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The Minister of Information and-Broadcasting made a statement 
in reply thereto. 
5. Tbe Budget (Railways) 1154-55' 

General Discussion on the Budget (Railways), 1954-55, was 
resumed. 

The following members took part in the debate:-
(1) Shri R. P. Nevatia 
(2) Shri N. C. Chatterjee . 
(3) Shri Hirendra Nath Mukerjee 

Shri Lal Bahadur replied to the debate. 
The . discussion was conchided. 

6. Motion re: Third Report of the Committee on frlvate Members' 
BUll. 

Shri Ganesh Sadashiv Altekar moved the following motiort:-
"That this House agrees with the Third Report of the Com-

mittee on' Private Members' Bills and Resolutions pre;, 
sented to the HOllse on the 2nd ,March, 1954." 

The motion was adopted. 
7. Private Members' Resolutions . 

(1) Shri B. Ramachandra Reddi concluded his speech on the 
following Resolution moved by him on the 18th December, 1953:-

< , 

"This H~use is of opinion that with a view to inculcate disci-
pline, marksmanship, initiative and leadership in the 
YQuth of India, Government should provide facilities for 
ptomotion of rifle training, in1.t:!r a.lia by-

(a) subsidising the National Rifle Association and providing 
, it with necessary aid, in the shape of arms and. ammuni-

tions and otherwise; I 

(b) co-ord~ating the efforts of the Auxiliary Territorial 
Force with recognised local rifle clubs so as to providf, 

. for training prQgrammes throughout the year; 

'(c) relaxing import restrictions and· minimising the duty for 
specialised weapons required by recognised' clubs~ and 

(d) relaxing the provisions of the Indian Arms Act of 1878 
accordingly. " 

Amendments were moved by-
(1) Shri Satis Chandra Samanta 
(2) Shri Shree Narayan Das 
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(3) Shri Diwan Chand Sharma . 
(4) Shd Radha Raman 

The following members took part in the I debate: -
(1) Shri Bhagwat Jha 'Azad' 
(2) Sardar Hukam Singh 
(3) Dr. N. B. Khare 
(4) Shri B. H. Khardekar 
(5) Shri Radha Raman 
(6) Shri M. S. Gurupadaswamy 
(7) Shri Satis Chandra Sa,manta 
(8) Dr. Kailas Nath Katju 

Shri B. Ramachandra Reddi replied to the debate . . 
Th~ following amendment moved by Shri Satis Chandra Samanta 

was adopted:- " . , " . 
'That for the original Resolution, the following be substituted, 

namely:- . 
"This House is of opinion that with a view to incUlcate dis-

cipline, marksmanship, initiative and leadership in the 
youth 'of lridia,· Government should immediately pro-
vide all proper and practicable facilities to rifle train-
ing institutions in India.'" ; , ... 

(2) Sardar Hukam Singh moved the following Resolution:-
IIThis House is of opinion that a Committee consisting of five 

members of Parliament be appointed to examine the 
system of withdrawal of Cadets from the National De-
fence Academy and to suggest remedial measures where 
withdrawals during the last two years have been found 
to be unsatisfactory." 

The following members took part in the debate: ~ 
(1) Sardar Hukam Singh 
(2) Sardar Surjit Singh Majithia 
(3) Shri R. V. Dhulekar 
(4) Shri Mahavir Tyagi 

The Resolution was withdrawn by leave of the House. 
[The House adjourned till 2 P.M, on Saturday,- the 6th March, 

1954.] . 
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HOUSE OF TIlE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

(Brief Record of Proceedings] 

March 6, 1954. 

No. 256 

t starred, Questions 
. . 
Thirty-five starred quest~ons (Nos. 709-734 and 73S-:-744) were 

put· down on the order paper. Starred question No. 735 was trans-
felTed to the list of questions for 17th March, 1954. Original notices 
of starred questions Nos. 711, 726 and 728 were received in Hindi. 
Twenty-eight starred questions (Nos. 709-714, 7l6-720, 722'-725,' 
727, 730-734, 736-740 and 743-744) were orally· answered and 
supplementary questions were asked ob twenty-seven of them 
~es to starred questions Nos. 7l5, 721, 726,728,729,741 and 742, of 
which the· questioners were absent, were laid on the Table. 

2. U~ Que&tions 

. E~t unstarred questions (Nos. 127-134) were put down on the 
order paper. Replies to these questions were laid on the Table. 

3. AdjournmeDt MotioD 
The Speaker withheld his consent to the moving of an adjourn-

ment motion by Shri .Hirendra Nath Mukerjee and Shri Shankar 
Shantaram More regarding the nomination by the Rajpramukh 
of Travancore-Cochin State of a member to represent the Anglo-
Indian community, to the Legislative Assembly of the State. 

4. Papers laid OD the Table 

The Minister for Parliamentary Affairs laid on the Table the 
following statements showing the action taken by the Government 

[P.T.C. 
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on various assllrances, promises and undertakings given during thp. 
various sessions shown against each:-

(1) Supplementary Statement Fifth Session, 1953 of the 
No. I House of the People. 

(2) Supplementary Statement 
No. VI 

(3) Supplementary Statement 
No. XI 

(4) Supplementary Statement 
No. XIli 

'. Fourth'Session, 1953 of the 
House of the People. 

T~rd,' Session, 1953 of the 
House of the People. 

Second Session, 1952 of the 
House of the People. 

(5) Supplementary Statement First Session, 1952 of the 
No. XII House of the ,People. 

(6)' Supplementary Statement' Fifth Session, 1952 of .the 
No. VJj Provisional Parliament. 

(7) Supplementary Statement Fourth Session, 1951 .. of the 
No. X Provisional?arliam~~t.': 

5. The Budget (Hallways), 1954-55-Demands for Grants " . 
(,~_l . 

Discussion on Demand for Grant No. 1 in respect of ij.an\v~y,. 
commenced. 

Twelve cut motions on Demand No.1 were moved. 
,The ti~scussion was not concluded. 

"tJ.~ :.. '[:, 

. ... 

(The House adjourned till 2 P.M. on Monday, the"Sth Marcli,:;;i9s4:~ .". ~~:. ::, "/ 

." .. -;- I 
j 

GIPD-LAD- PS-6-3-S4-700. 

... 
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ROUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

March 8, 1954. 

No. 257 
1. Starred Questions. 

Fifty.:.oee starred questions (Nos. 745-779 and 781-796) were put 
down on the order paper. Starred question No. 780. was transferred 
to the list of questions for 17th March 1954. Original notices of 
starred questions Nos. 768, 774 and 792 w~re received in Hindi. 
Thirty-four starred questions (Nos. 745-754, 756-758, 760-763, 766, 
767, 770-774 and 777-787) were orally answered and supplementary 
questions were asked on thirty-two of them. Replies to the remain-
ing questions (including starred questions Nos. 755, 759, 764, 765, 768, 
769, 775 and 776 of which the questioners were absent) were laid on 
the Table. 
2.. Unstarred Questions. 

Sixteen unstarred questions (Nos. 135-150) were put down on 
the order paper. Original notices of unstarred questions Nos. 136 
and 139 were received in Hindi. Replies to unstarred questions were 
hlid on the Table. 
3. The Budget (~ways), 1954-55---Demands for Grants 

Further discussio:l on the Demands for Grants in respect of 
Railways continued and the following Demands for Grants were 
voted in full:-

Number 
of 

Demand 

I. 

3· 
4· 
s· 
6. 

Name of Demand 

-_ .. _----------
Amount of 
Demand 

Re. 
Railway Board 38,80,000 

MisceUaneous EXPfDditure I,P.26,ooo 
Ordinary Working Expensc~-Administration. . 28,:n,34,coo 

Ordinary Working Expenscs-Rt:pairs and MaintcnIlDt;e\ 68,02,98,000 

Ordinary Working EXpCDSc~-Opcrating Staff. • I 44,02,OJ ,000 

[P.T.O. 
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Twenty-nine cut motions-of which five were on Demand No.3, 
ten on Demand No.4, six on Demand No.5 and eight on Demand 
No.6-were moved. . 

All the cut motions moved on Demands Nos. I, 3, 4, 5 and 6 were 
negatived. 
4. Statement by the Deputy Minister of Food and Agriculture 

Soo M. V. Krishnappa made a statement regarding the rice deal 
between the Government of India and the Government of Burma. 

(The House adjourned till 2 P.M. on Tuesday, the 9th March, 1954.) 

G IPD-LAD-n64 PS-8-3-S4-700 

M. N. KAUL, 
Secretary. 



BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

March 9, 1954 

No. a 
1. Starred questions 

Fifty-six starred questions (Nos. 797 to 836, 838 to 850 and 852-
854) were put down on the order paper. Starred question No. 837 
was withdrawn by the Memb~r. Original notices of starred ques-
tions Nos. 798, 799, 812, 819, 823, 833', 839 and 846 were received in 
Hindi. Thirty-eight starred questions (Nos. 797, 799 to 807, 810, 812 
to 814, 816 to 823, 825 to 836, 838 and 840 to 842) were orally answered 
and supplementary questions were asked on thirty-three of them. 
Replies to the remaining questions (including starred questions 
Nos. 798,808, 809, 811, 815, 824 and 839 of which the questioners were 
absent) were laid on the Table. 
2. UDStarred questions' 

Seventeen unstarred questions (Nos. 151 to 167) were put down 
on the order paper. Original notices of unstarred questions Nos. 155, 
157, 159, 160, 162 and 166 were received in Hindi. Replies to un-
starred questions were laid on the Table. 
3. The Budget (RaIlways), 19~Demanils for Graats 

Further discussion on the Demands for Grants in respect of 
Railways continued and the following Demands for Grants were voted 
in full:-

Num-
ber 
of 

De-
D1IDd 

Name of Demand 

7 Ordinary Working Expenses-Operat (Fuel) • 

8 Ordinary Working Expensea-Operation other than Staff 
and Fuel . 

9 Ordinary Working Expenses-Miscellaneous Expenses • 

9A Ordinary Working Bxpenses-Labour Welfare ;:; 
10 Payments to Worked Lines and~Others 
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Amount of 
Demand 

Rs. 

35,35,68,000 

15.54,98,000 

51.00,16,000 

[P.T.O. 



Num-
ber 
of 

De-
mand 

Name of Demand 

I I Appropriation to Depreciation Reserve Fund 

12A Open Line Works--(R.cvenue)-Labour Welfare 

12B Open Line Works-{Revenue)-<)ther than Labour Welfare 

13 Appropriation to Development Fund 

15 Construction of New Lines-capital and Depreciation 
. Reserve Fund 

• 16 Open Line Works-Additions 

t7 Open Line Works-Replacements 

Iii Open Line Works-Development Fund 

19 Capital Outlay on Vizappawn Port 

20 Dividend payable to General Revenues 

Amount of 
Demand 

Rs. 
30,00,00,000 

1,24,56,000 

5,38,03,000 

5,14,04,000 

2.44,60,000 

2,20,63.64,000 

46,30,%S.000 

10,59.37.000 

77.84,000 

35.49,85,000 

Thirty-six cut motions-of which eleven were on Demand No. 9A. 
two on Demand No. 12A, sixteen on Demand No. 15, two on Demand 
No . .16,four on Demand No. 18 and one on Demand No.20-were 
m~)Vedand negatived. The House divided on cut motion No. 321 on 
Deinand No. 9A moved by Shri B. S. Murthy, which was negatived 
the Ayes being 47 and Noes 168. 

4. Government BIll lntrod.ueed 
!" ' 

.' ... '.!'he.Appropriation (Railways) Bill, 1954. 
~ ",... . 

5. APpro ..... tIon (Railways) BU1~vernment BUI passed 
Appropriation (Railways) Bill, 1954. 

6. The ButIpt (General), 19M-55-Demands for Grants on Aeeount 
The following Demands for Grants on Account for 1954-55 in 

respect of the Budget (General) under the heads mentioned below 
were vDted"in full:-

I· 
Num-

b~r . 
of 
De-

rtlimd 

Name of Demand 

i Ministry of Commerce and Industry 

, 1 2 Industries 
• 

Amount of 
Demand 

RI. 

6,02,000 



Num- Name of Demand 
her 
of 

De-
mand 

3 Commercial Intelligence and Statistics 

4 Miscellaneous Departments and Expenditure under the 
Ministry of Commerce and Industry . • 

(Ministry of CommuniC4tiom) 

S Ministry of Communications 

6 Indian Posts and Telegraphs Department (Including 
Working Expenses) 

7 Meteorology • 

8 Overseas Communications Service 

9 Aviation 

10 Miscellaneous Departments and Expenditure under the 
Ministry of Communications 

(Ministry of Defence) 

I I Ministry of Defence 

12 Defence Services. Effective-Army 

13 Defence Services. Effective-Navy 

14 Defence Services. Effective-Air Force 

IS Defence Services,Non-Effective Charges 

16 Miscellaneous Expenditure under the Ministry of Defence 

(Ministry of EdUJ:ation) 

17 MiniStry of Education 

18 ArchIBalogy 

19 Other Scientific Departments 

20 Education 

21 Miscellaneous Departments and Expenditure under 
Ministry of Education 

(Ministry of &temal AjJain) 

.2.2 Tribal Areas • 

23 External Affairs 
I 

24 Chandernagore 

2S MisceI1ancous 
Affairs 

the 

Amount of . 
Demand 

9S.000 

21.10.000 

2.II.000 

2.28.000 

2.99,20.000 

47.000 

18.23.000 

1.01.21.000 

48.81.000 

1.83.000 

23,000 
Ex~dit~re ~er ~e Mi~istry. of E~tem~ I 

------- - --.-----~-.. ----
[P.T.O. 
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Nmn- ' 
bel 
of 

De-
Name of Demand 

Amount of 
Demand 

mmdj ___________________________________ I ___ ~-----

(Ministry of Finance) 

26 Ministry of Finance 

27 Customs 
z8 Union Excise Duties 

Z9 Taxes on Income including Corparation Tax and Estate 
Duty 

30 Opium' 

31 Stamps 
32 Payments to other Governments, Departments, etc. 

33 Audit 

34 Currency 

3S Mint 

36 Territorial and Political Pensions 

37 Superannuation Allowances and Pensions 

38 Miscellaneous Departments and Expenditure under the 
Ministry of Finance 

39 Grants-in-aid to States 

40 Miscellaneous AdjU8tments between the Union and State 
Governments 

41 Extraordinary Payments 

4Z Pre-partition Payments 

(Ministry of Food and AgricultuTe) 

43 Ministry of Food and Agriculture 

44 Forest 

4S Agriculture 

46 Civil Veterinary Services 

47 Miscellaneous Departments and Expenditure under the 
Ministry of Food and Agriculture 

48 Ministry of Health 

49 Medical Services 

so Public ~lth 

(Ministry 0/ Hsalth) 

SI Miscellaneous Expenditure unde~ the Ministry of Health /',. 

RI. 

13.02,000 ..... 

31.0'1.000 

1.60.94>000 

[10,68,000 

f93,000 

23,000' 

II.31,000 

4.02,000 

3.61,000 

S8,ooo 



---:-----_ ........... _--...... _----------_. _ ....... -_ .. -......... __ ........ _---
Num-

ber 
of 

De-
mand" 

Name of Demand' 

(Ministry of Ilome Affmrs) 

52 Ministry of Home Affairs 

53 Cabinet 

54 Delhi 

55 Police 

56 Census • 

57 Miace11aneous Departments and Expenditure under the 
Ministry of Home Affairs 

58 Andaman and Nicoblll' Islands • 

(Ministrjl of Information and Broadcasting) 

59 Ministry of Information and Broadcasting 

60 Broadcasting 

(Ministry of Irrigation and Power) 

61 Ministry of Irrigation and Power 

62 Irrigation, etc. 

63 Multi-purpose River Schemes 

64 Miscellaneous Departmelitll and Expenditure under the Minis-
try oflrrlgation and.Power. . • . • . 

(Ministry of Labour) 

65 Ministry of Labour 

66 Chief Inspector of Mines 

67 Miscellaneous DepartMents and Expenditure under the 
Ministry of Labour 

68 Employment Exchanges au,d Resettiqnent 

69 Civil Defeoce .. 
(Minist.Ty 0/ LtIIIJ) 

70 Minis~ of Law 

71 Adm,inistration of Justice 

(Ministry of Natural Resources and Scim.tijU R'Sf!,(lrch) 

72 MWstry of Natural Resources and Scientific Research 

73 Survey of India 

. . 
607 

Amount of De-
mand 

Ra. 

13,03.000 

2.16,000 

13,15,000 

8,60,000 

88,000 

79,000 

27,08,000 

10.77.000 

10,000 

II,2S,ooo 

16,000 

11,98,000 
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Hum. I ber Of 
De· 
mand' 

74 Botanical Survey 

75 Zoological SUl"Vey 

76 G;eological Survey 

77 Mines 

78 Scientific Research 0 

Name of Demand 

.. 
79 Miscellaneous Departments and Expenditure under the; 

Ministry of Natural Resources and Scientific Research. i 
(Parliamentary Affairs) , 

80 Department of Parliamentary A1IiIirs 0' 

(MinUtry of Production) 

81 Ministry of Production 

82 Salt 

83 Other Organisations under the Ministry of Production 

84 Miscellaneous Departments and Ex~diture under the 
Ministry of Production . 

(Ministry of Rehabilitation) 

85 Ministry of Rehabilitation 

86 Expenditure on Displaced Persons 

87 Miscellaneous Expenditure under the Ministry of Rehabili. 
tation. 0 

(Ministry oj States) 

88 Ministry of States 

89 Privy Purses and Allowances of Indian Rulers 

90 Kutch. '. 

91 Bilaspur. 

92 Manipur. 

93 Tripura 0 

94 Relations with States 

9S Miscellaneous Expenditure under the Ministry of States. 

(Ministry oj Transport) 

96 Ministry of Transport. 

97 I Ports and Pilotage. 

608 

Amount of 
Demand 

Rso 
58,000 

2,17,000 

1,000 

11,000 

10,99,000 

1,68,000 

85,29,000 

98,000 

65,000 

3,15,000 

6,89,000 

10,96,000 

4,85,000 

8,62,000 

5,zo,ooo 



Num-
ber of 

De-
mand 

Name of Demand 

98 Lighthouses and Lightships. 

99 Central Road Fund. . 

100 Communications (including National Highways). • 

101 Miscellaneous Expenditure under the Ministry of Transport 

(Mipisiry of Works; Hmuing mtd Supply) 

102 MInistry of Works, Housing and Supply. 

103 Supplies. 

104 Other Civil Works. 

lOS Stationery and Printing. 

r--" 
\ 

Amount of 
Demand 

RI. 
6,66,000 

38.501,000 

4O>74.aoo 

SS,aoo 

106 Miscellaneous DepartmeDts and Expenditure under the MIni- I 

stry of Works, Housing and Supply. • . • • 

I (Parliamlnt) 

107 Parliament. 

lOS i Mi~11aneoU8 Expenditure under the ParUameDI Secre-
tarIat. . • . . . . • • 

(Sec;;etariat of the Viu-Pruidmt) 

109 Secretariat of the Vice-President. 

(Ministry of Commerce and Industry) 

110 Capital Outlay of th~ MInistry 'of Comtt1erce and Industry. 

(Ministry of Communications) 
I I I Capital Outlay on Indian Posts and Telegraphs (Not met from 

Revenue).· • • • • . . . . 

II2 Capital Outlay on CivU Aviation. • 

II3 Other Capital Outlay of the Ministry of Communications. 

(Ministry of Def"'"" 
II4 Defence Capital Outlay. • 

(Ministry of Pinance) 

IIS Capital OUtlay OD the India Security Preas. 

u6 Capital Outlay on Currency. 

117 Capital Outlay on Mints. . 

u8 CoJpmuted Value of Pensions. 
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I.36.14,QOO 

28,33,000 

61.64,000 
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Num-
ber of 
De-
mand 

Name of Demand 

119 Payments to Retrencbed PersonneL 

120 

121 

122 

123 

Other Capital Outlay of the Ministry of Finance. 

Lon. and Advances by the Gentral Government 

(Ministry of Food emil Agriculrure) 

Capital Outlay on Forests. 

Pun:hases of Foodgrains. . 

1.24 Other Capital Outlay of the Ministry of Food and Agri-
culture. 

(Ministry of Health) 

12S Capital Outlay of the Ministry of Health 

(Ministry of Home Affairs) 

126 Capital Outlay of the Ministry of Home Affairs. 

(Ministry of Information emil Broadcasting) 

127 Capital Outlay on Broad Casting. 

(Ministry of Irrigation emil PDrDBT) 

128 Capital Outlay on Multipurpose River Scheme. 

129 Other Cl:>ital O:.ltlay of the Ministry of Irrigation and 
Power " • • • • • • • 

eM_try of Labotlr) 

130 Capital Outlay of the Ministry of Labour 

(Ministry of Natural Resource, and Scientific Research) 

131 Other Capital Out1ay of the Ministry of Natural Resources 
and Scientific Research.. .. . . . • • 

• 
(Ministry of Production) 

132 Capital Outlay of the Ministry of Production 

(Ministry of Rehabilitation) 

133 Capital Outlay of the Ministry of Rehabilitation 

(Ministry of States) 

134 Capital Outlay of the Ministty of-States. 

(Ministry of Transport) 
I3S Capital Outlay on Ports. 

136 Capital Outlay on Roads .. 

137 Other <?aPital Outlay of the Ministry of Transport. 
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Amount of 
Demand 

&S. 
9,000 

1.8S,02,OOO 

2.88,24.000 

42.000 

1,20.84,000 

40,00,000 

1.14,23,000 

7.71,000 



Num-
berof 
De-
mand 

Name of Demmcl 

(Mirlimy 0/ Works. HtNSin, cmd Supply) 
138 New Delhi Capital Outlay. 

139 Capital Outlay OD Buildings. • 

140 Other Capital Outlay of the. Ministry of \Vorks, Housing 
and Supply •• 

Amount of 
Demmcl 

55.18,000 

97 •. 89,000 

50,65,000 

7. The Appropriation (Vote on Account) BDl-Govenunea.t BIll 
Introduced. 

The Appropriation (Vote on Account). Bill, 1954. 

8. The' Approprlatton (Vote on AecoUDt) BIll-GoverDlllell& BIll 
passed 

The Appropriation (Vote on Account) Bill, 1954. 
(The House adjourned till 2 P.M. on Wednesday, the 10th March, 

1954.) 
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HOUSE -OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[,Brief Record of Proceedings] 

• f March 10, 1954 . 

No.'Z59 
1. starrm QuestiOns 

Thirty':five starred questions (Nos. 855,' 857, 858, 860-,-889', 891 and 
892) were put dow~ on the order paper. Starred questions Nos. '856, 
859 and 890 were transferred to the list of questions for the 15th 
March, 1954. Original notices of starred questions Nos. 857, 869, 881 
and 886 were received in Hindi. 

Thirty-two starred questions (Nos. 855, 857,858, 860-867, 869,870, 
872-,-876, 878-889, 891 and 892) were orally answered and supple-
mentary questio[s were asked on twenty-seven of them. 

Replies to the rem~ing questions (including st~rred questions 
Nos. 868, 871 and 877 of which the questioners were absent) were 
laid on the Table. 

2. Unstarred Questions 
Two unstarred questions (Nos. 168 and 169) were put down on 

the order paper. ]:teplies to the unsl arr~d qllelitions Vlere laid on 
the Table. 
3. Government BUllntroduced 

The Transfer of EVacuee Deposits Bill, 1954. 

4. Gover~nt Bill under consideration 
The Press (Objectionable Matter) Amendment Bill, 1953. 

The motion for consideration ot' the Bill was moved by Dr. 
Kailas Nath Katju and an amendment that the Bill be circulated 
for the purpose of eliciting opinion thereon was moved by Shri 
K. M. Vallatharas. 

[P.T.O. 

612 



The following members took part in the debate:-
(1) Dr. Kailas Nath Katju 
(2) Shri K. M. Vallatharas 
(3) Shri N. C.Chatterjee 
(4) Dr. A. Krishnaswami 
(5) Shri R. Venkataraman 
(6) Shri Umashanker Muljibhai Trivedi 
(7) Shri Joachim Alva .. 
(8) Shri K. A. Damodara Menon 
(9) Shri Mathura Prasad Mishra (speech unfinished) 

The discussion was not concluded. 
(The House adjourned till 1 P.M. on Thursday, the Hth March, 

1954.) . -. . 
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i PARLIAMENTARY'BULLE'l'IN~PART 1 
[Brief Record of Proceedings] 

> 'March 11, 1954 

No. 260 
1. _stanm.QaestlOllS 

Forty-seven starred questions' i(Nos.:893 to; 921 and 923 to 940) 
were put down on the order paper. Starred Question No. 922 was 
transferred to the list of questions for the 17th March, 1954. . The 
original notices of starred questions Nos, 894, 913, 916, 930, 936 and 
939 were received in ' Hindi 

':Thir.ty-six starred ,questions (Nos. 893 to 903, 906 to 910,' 9'15, 916, 
918 to 921, 926 ~d 928 to 940) were orally answ.ered and supplementary 
questions were asked on thirty-three of them. Replies to starred 
questions Nos. 904, 905;911 to 914, 917, 923 to 925 and 927 of which 
the questioners were absent were laid on the. Table. 

2. Unstarred Questions 
Five unstarred questions (Nos. 1'10 to 174) were put down on the 

order paper. The original notice of unstarred question No. 174 was 
received in Hindi. Replies to theunstarred questions were laid on 
the Table. 
3. Short Notice Question 

One Short Notice Question relating to an Indo-Pakistan bordEtI' 
~ incident was asked and it was answered by the Deputy Minister of 

External Affairs. Supplementary questions were also-asked and 
answered thereon. 
-i. Messages from the Council of States 

. .&ecretal,'Y reported the ,following messages from the Council bf 
States:- . 

((1)'.'I'hat the Council, at its sitting held on the 9th March, 1954, 
had agreed withqut any amendment to the Barsi Light 
Railway Company (Transferred Liabilities) Bill, 1954, 
passed by the House on the 27th February, 1954; 

(ii) that the Council had no recommendations to make to the 
, House in regard to the ARPropriation (Railways) Bill, 

1954, passed by the. House on the 25th February, 1954j 
and 

[P.T.C. 
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(iii) that the Council ~d passed the foUowing Bills ,at its 
sitting held on the 9th March, 1954:.-

(lh The State Acquisition of Lands for. Union Purposes 
(Validation) Bill, 1954. 

(2) The Factories (Amendment) Bill, 1953. 
5. 80ls passed by the Councl1-Laid on the Table 

Secretary laid on the Table the following Bills as passed by the 
Council of States:-

(1) The State Acquisition of Lands for Union· Purposes 
.(Validation) Bill, 1954. 

(2) The Factories (Amendment) Bill, 1953. 
ii. Government Bin under consideration 

The Press (Objectionable Matter) Amend'11d.ent Bin, 1.953. 
Further diSCUSSIon on the motion for consideration of the Bill and 

the amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon moved .on the 10th March, 1954, continued. 

The following members took part in the debate:-, .. 
(1) Shri Mathura Prasad Mishra 
(2) Shri Hirendra Nath Mukerjee 
(3) Shri Shriman Narayan Agarwal 
(4) Shrimati Sucheta Kripalani 
(5) Shri Frank Anthony 
(6) Shri Balwant Nagesh Datar 
(7) Shri M. S. Gurupadaswamy 
(8) Dr. N. B. Khare 
(9) Pandit Thakur Das Bhargava 

(10) Shri Sadh~n Chandra Gupta 
(11) Pandit Krishna Chandra Sharma 
(12) Shri Govind Hari Deshpande 

Dr. Kailas Nath Katju spoke in reply to the debate: The speech 
was not concluded. 

, [The House adjourned till 1 P.M. ort Friday, the 12th March, 1954.] 
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BOUSE OF THE PEOPLE. 

PARUAMENTARY BULLETIN-PART I 
[Brief Record of Pr~ceedings] 

Ma.rch 12, 1954 

No. 261 
1. Starred Questions 

Fifty five starred questions (Nos. 941 to 973 and 975 to 996) were 
put down on the order paper. Starred question No. 974 was transfer-
red to the list of questions for 22nd March, 1954. Or~ginal notices of 
starred questions Nos. 944, 945, 965, 975, 985 and 986 were received 
in Hindi. ' 

Thirty-five starred questions (Nos. 941 to 943, 945, 947, 949 to 957, 
:9'62, 963, 965 to 973, 975, 976 ar.d 978 to 985 ) were orally answered 
and supplementaries were asked on thirty four of them. Replies to 
the remaining starred questions (including que~tions Nos. 944, 946, 
.948, 958 to 961, 964 and 977 of which the questioners were absent) 
were laid on the Table. i 

2. Unstarred Questions 
Twelve unstarred questions (Nos. 175 to 186) were put down on 

the order paper. Original nqtice of unstarred question No. 186 was 
received in Hindi. Replies to the unstarred questions w:ere laid on 
the Table. 
3. Intimation re: conviction of Member of ParHameo.t 

The Speaker informed the House that he had received a further 
communication from the Magistrate, 1st Class, Purulia, intimating 
that Shri Bhajahari Mahata, M.P., had been convicteQ and sentenced 
to simple imprisonment and fine under section 9(5) of the Bihar 
Maintenance of Public Order Act, 1949. \ 

4. Paper laid on the Table 
\ 

The Deputy Minister of Labour laid on the Table a copy of the 
Revised Budget Estimates for the year 1953-54 and Budget Estimates 
for the year 1954-55 of the Employees' State Insurance Corporation, 
under section 36 of the Employees' State Insurance Act, 1948. 

[P.T.O. 
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5. Government Bill under Consideration; 
The Press (Objectionable Matter) Amendment Bt:l, 1953. 

Dr. Kailas Nath Katjl,l~ludeG:hi&-~~~ reply to the debate 
on the motion for consideration' of the Bill and the amendment for 
circulation of the. Bill for the purpose of e~iciting opinion thereon 
moved on the 10th M~rcti, 1954.' . , , 

The amendment for circiihitlon of fhe Bill moved by Shri K. M. 
Vallatharas was negatived. 

On the motion for consid.er'ation of the Bill, the House divided,. 
Aye's being 226 and Noes being 67. 

The motion was adopted and the clause by clause consideration 
of the Bill was taken up. 

Clause 2 was .a.dopted. 
Consideration of clause 3 was taken up and not concluded. 

6. Private Members' Bills introduced 
(1) The Government o~ Part C States (Amendment) Bill (Am-

endment of sections 1, 3, etc. and omission of section 23, 
etc.) by Shti Biren Dutt. ' 

(2) The Unemployment Relief Bill by Shri ,A. K. Gopalan. 
(3) The Public Financed Industries Control Board Bill by 

Shri M. L .. Dwivedi. , '. 
(4) The Indian Penal Code Amendment Bill (Insertion' of new 

sections 295B, 295C and 295D) by Shri Vishnu' Ghanashyam 
Deshpande. 

7. Private Member's Bill-further considet'llotioB postponed 
~ . 

The Indian Cattle Preservation Bin by' Seth Govind Dcrs. 
After some discussion, Pandit Thakur Das Bhargava moved 'that· 

the further, consideration of the Bill be postponed. 
The motion was adopted. '.' 

8. Private Member's Bill passed . ; . ; 

The Muslim Wakjs Bill by Shti Syed Mbhamm4d Ahmad Kazmi(as. 
reported tby the Select Committee). . . 

The motion for consideration of the Bili was moved by Shri Syed 
Mohammad Ahmad Kazmi. 

The motion was adopted and the clause by" clause consideration 
was taken up. 

Clauses 2 to 69 were adopted. 
On an amendment moved to clause' IbyShii Amjad Ali, the 

House divided, Ayes ;being 23 and Noes 117. 
The amendment was negatived.!t~ clause 1 was adopted. 
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'" The Enacting Formula and the LOQ.g Title were alsQ adopted. 
On the motion moved by Shri Syed Mohammad Ahmad Kazmi 

that the Bill, as reported by the Select Committee, be passed, the 
following members took part in the debate:-

(1) Shri K. S. Raghavachari 
(2) Shri Mohanlal Saksena 
(3) Shri M. Hifzur Rahman 
(4) Shri Hari Vfnayak Pataskar 
(5) Pandit Krishna Chandra Sharma 
(6) Shri Syed Mohammad Ahmad Kazmi 

The motion was adopted and the Bill was passed. 
9. Private Member's BUl-consideration postponed 
The Code of Criminal Procedure (Amendment) Bill (Repeal of sec-

tions 266, 267 etc. and amendm,ent oj .~ections 272. 375, etc:) by 
Shri S. V. Ra~wamy. 

The motion for reference of the Bill to a Select Committee was 
moved by Shri S. V. Ramaswamy. 

Dr. Kallas Nath Katju moved that the consideration of the Bill 
be postponed. The motion was adopted. 
10. Private Member's BUl-Motion for Circulation 
The Indian Penal Code (Amendment) Bm (Amendment of s:?ction 

302) by ShTi Syed Mohammad Ahmad Kazmi. 
The motion for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri Syed Mohammad Ahmad Kazmi. 
. Shri R. Venkataraman spoke on the motion. The speech was not 

concluded. 
11. Discussion on Report of Industrial Flnanee Corporation Enqulry 

Committee 
Further discussion on the Report of the Industrial Finance COl'-

poration Enquiry Committee raised by Dr. Lanka Sundaram on the 
4th March, 1954, was resumed. 

The following members took part in the debate:-
(1) Shri Ghamandi Lal Bansal 
(2) Shri Radheshyam Ramkumar Morarka 
(3) Shri Banarsi Prasad Jhunjhunwala 

Shri Arun Chandra Guha replied to the debate. 
[The House adjourned till 1 P.M. on Saturday. the 13th March, 

1954.] 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Reco~d of Proceedings] 

March 13, 1954 

No. 262 
1. Government Bills ~ 

(1) The Press (Objectionable Matter) Amendment Bill, 1954. 
The clause by clause consideration of the Bill eontinued. 
Clause~ 3, 5, 6 and a new clause 7 were adopted. 
Clauses 4 and 1" were adopted as amended. 
The Enacting Formula and the Long Title were also ~adopted. 
On the motion moved by Dr. Kailas Hath Katju that the Bill, as 

amended, be passed, the following members took partin the debate:-
(1) Shri A. K. Gopalan 
(2) Dr. Lanka Sundaram 
(3) Dr. Kailas· Nath Katju 

The House divided on the motion, Ayes being 185 and Noes being 
49. 

The motion was adopted and the Bill, as amended, was passed.. 
(2) The Transfer of EvacUee Deposits Bill, 1954. 

On the motion for consideration of the Bill moved by Shrl Ajit 
Prasad Jain, the following members took part in the debate:-

(1) Lala Achint Ram 
(2) Shri Choithram Partabrai Gidwani 
(3) Sardar Hukam Singh , 
. (4) shri Vishnu Ghanashyam Deshpande 
(5). Shri U. M. rnvedi 
(6) Babu Ram Narayan Singh 
(.7)Slu:.i Satis·.c;handra Samanta 

Shri Ajit Prasad Jain replied to the debate. 
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The motion: for consideration of the Bill was adopted and the 
clause by clause consideration was taken up. 

Clauses 1 to 14, the Enacting Fol'lilula and the Long Title .were 
adopted. ! 

On the motion .move4.byShri.Ajit .Prasad Jain that the Bill be 
passed, the following members ~ook part in, the debate:-

:."':' . '., .. -
(1) Pandit Thakur Das Bhargava 

, ) ,0', 

(2) Shri Ajit Prasad Jilin. 
The .motion was adopted and the Bill was passed. 

(3) The Air Corporations (Amendment) ~in, 1954 (as ptUsed by the 
Council of States). 

On ~~~,; ~~t~q~ ~or consideration of, th~ .Bill m~vec:l. by Shri 
Jagjivan Ram, the following members took part in the debate:-

~ • If", i _ • '.' . ' • . 

(1) Shri M. S. Gurupadaswamy 
f 1 . .;.', , •• \ •• < 

(2) Shri T. B. Vittal Rao 
(3) Shri N. Raehiah , 
(4) Shri Rohini Kumar Chaudhuri 

Shrl ja~iVfih Rain replied to the debate. 
The motion for consideration of the BilL was adOpted ab.d the 

clause by clause consideration was taken up .. 

Clauses 1 to 5, the Enacting Formula aim the Long Title were 
adopted. 

The motion that the Bill be ~assed was moved by Shn. Jagjivan 
Ram. 

The motion was adopted and the Bill was passed. 

(4) The Control of ShiP.Pilll (~7r¥!nd1¥1l:t), Bill, 1954 (as passed by 
the. Council of ,States). 

Shri Moreshwar Dinkar Joshi conclude~ ~ p.~,~ p~th~; motion 
for consideration of the B~l. moved on the 27th February, 1954 . 

•. / ~ .:: '. ,:..J ~.. • j .' . ~ .':; • 

Shri O. V. Alagesan replied to the debate. 

The motion for cor.y;id~~~~on <?f,t~~)~~ll was adopted and the 
clause by clause consideration was taken. up. , ' 

Clauses '1 and 2, the Enacting F<?rmtJa and the Lon.g title were 
adopted. 

The motion that the Bill ~ p~~~ #~~ lri~v6!h§, sHii o. v. 
Alagesan. 

f£~ motion was adopted and the Bill was passed. 
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:::2. Goveimnent BUl under eonslderatlon 
The Minimum Wages (Amendment) Bill, 1953. 

The motion for consideration of the Bill moved on the 15th 
. December, 1953, was adopted and the clause by clause consideration 
was taken up. 

Clauses 2, 4 and 6 were adopted. 
Clauses 3 and 5 were adopted as amended. 

ClaUse 1, the Enacting Formula and the Long Title were also 
. .adopted. 

On the motion moved by Shri V. V. Girl that the Bill, as amend-
. .ed, be passed, the following members took part in the debate:-

(1) Shri R. Venkataraman 
(2) Shri L. Elayaperumal 
(3) Shri K:hub Chand Socihia 
(4) Shri Diwan Chand Sharma 
(5) Shri P. Kakkan 

The discussion was not concluded. 
[The House adjourned till 2 P.M. on Monday, the 15th March, 1954.] 
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HOUSE OF TIlE PEOPLE 
.' 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

March 15, 1954. 

, No. ,263 
1. Oath or Aftirmatlon 

A member took oath in English. 
J 

2. Starred,Questions 
Thirty-seven starred questions (Nos. 997-1027, 1029-1031, 856, 

859 and 890) were put down on the order paper. Starred question 
No. 1028 was transferred to the list of questions for 22nd March, 

'1954. Original' notices of starred questions Nos. 999, 1008, 1015 were 
received in Hindi. Thirty-two starred questions (Nos. 997-1011:, 
1016, 10ui-1026. 1029-1031 and 856) were or.ally answered and 
supplementary questions were asked ona11 of them. Replies to the 
remaining questions (including starred questions Nos. 1015, .1017 and 
1027. of which the questioners were absent) were laid on the table. 

3. Unstarred Questions 
Three unstarred questions (Nos. 187-189) were put down on 

the order paper. Replies to these questions were laid on the Table. 

4. Papers laid. on the Table 

The following papers were laid on the, Table of the House:-
(1) A copy of each of the following papers under Article 151(1) 

of the Constitution:-
(i) Appropriation Accounts of the Defence Services for the 

year 1951-52; 
Oi) Commercial Appendix to the Appropriation Accounts of 

~he Defence Services for the year 1951-52 and the Audit 
Report, thereon; and 

(iii) Audit Report, Defence Services, 1953; 

(2) A copy of the Mir,istry of States Notification No. S.R.O. 812, 
dated the 7th March, 1954, publishing the Proclamation made by the 
President revoking the Proclamation made by him on the 4th March, 
1953,' " . 

(P.T.O. 
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(3) A copy of each of the £ol1owin~ Rules, under sub-section (3) 
of section 85 of the Estate Duty Act. 1953:-

(i) The Estate Duty Rules, .1953; and 
(ii) The Estate Duty (Controlled Companies) Rules, 1953., 

5. Statement by Deputy Minister of Finance 
Shri Arun Chandra Guha, Deputy Minister of Finance, made a 

statement regarding the revision in the rate of interest on the loans 
being advanced by the Rehabilitation Finance Adininistration. 

6. Presentation of Petitions 
I 

. Shri Resham Lal J angde and Shri Kamal Kumar Basu presented 
petitions in respect of the Finance Bill, 1954. 

7. Government Bill introduced 
The Untouchability (Offences) Bill. 1954. 

8. The Budget (General), 1954-55 
General Discussion on the Budget (General), 1954-55, commenced. 
The following members took part in the debate:-

(1) Shri Tulsidas Kilachand 
(2) Shri T. S. Avinashilingam Chettiar 
(3) Shri Narhar Vishnu Gadgil 
(4) Shri Vishnu Ghanashyam Deshpande 
(5) Shri R. Velayudhan 
(6) Shri A. V. Thomas (Speech unfinished) 

9. Discussion on Commonwealth Finance Ministers' Conference, 
Sydney 

Dr. Lanka Sundaram raised a discussion on the Commonwealth 
Finance Ministers' Conference held in Sydney in January, 1954. 

The following members took part in thedebate:--
(1) Shri M. S. Gurupadaswamy 
(2) Shri Ghamandi Lal Bansal 
(3) Shri Kamal Kumar Basu 
(4) Shri V. B. Gandhi 
(5) Shri Tulsidas Kilachand 
(6) Shri Joachim Alva 
(7) Shri Radheshyam Ramkumar Mo~arka 

Shri C. D. Deshmukh replied to the debate. 
(The House adjourned till 2 P.M. on Tuesday, the 16th March, 

1954.) 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

March 16, 1954. 

No. 264 
1. Starred Questions 

Forty-four starred questions (Nos. 1032-1041, 1043-1063 and 
1065 to 1077) were put down on the ord.er paper. Starred question 
No. 1042 was withdrawn from the list of questions and starred ques-
tion No. 1064 was transferred to the list of questions for the 23rd 
March, 1954. The original notices of starred questions Nos. 1034, 
1048, 1059, 1065, 1067 and 1077 were received in Hindi. 

Thirty-five starred questions (Nos. 1032. 1034'-1038. 1041, 1044-
1046, 1048, 1049, 1051-1058, 1060-1063, 1065-1072 and 1074-1076) 
were orally answered and supplementary questions were asked on 
all of them. Replies to starred question No. 1077 (including starred 
question Nos. 1033. 1039, 1040. 1043, 1047. 1050. 1059 and 1073 of which 
the questioners were absent> were laid on the Table. 

2. Unstarred Questions 

Eight unstarred questions (Nos. 190-197) were put down on the 
order paper. Unstarred question No. 198 was withdrawn by the 
Member. Replies to the unstarred questions were laid on the Table. 

3. Short Notlee QuestIons 
Two short notice questions (Nos. SNQ. 6 and SNQ. 8) relating to 

'UNO Observers in Kashmir' and 'Goa' were answered by the Prime 
Minister and the Deputy Minister of External Affairs respectively. 
Supplementary questions were also asked and answered thereon. 

4. Statement OB Korea 
The Prime Minister laid on the table a statement on ~orea. 

5. Presentation of Report or CommIttee on PrIvate Members' BUls 
and. Besolatlou 

Shri M. Ananthasayanam. Ayyanger presented the Fourth Report 
of the ,Committee on Private Members' Bills and Resolutions. 

[P.T.O. 



6. Papers laid on the Ta.ble 
, The Deputy Minister .of Irrigation and Power laid on the Table the 

following papers:-
(1) A copy of Part I of the Report of the Damodar Valley Corpo-

ration for the yeaJ 1951-52, under sub-section (5) of section 45 of the 
Damodar Valley Corporation Act, 1948; and 

(2) A copy of the Budget Estimates of the Damodar Valley Corpo-
ration for the year 1954-55, under sub-section (3) of section 44 of the 
Damodar Valley Corporation Act, 1948. 

7. The Budget (General), 1954·55 

General Discussion on the Budget (General), 1954-55, continued 

The following members took part in the debate:-
(1) Shri A. M. Thomas 
(2) Shri Hirendra Nath Mukerjee 
(3) Shri Nemi Chandra Kasliwal 
(4) Shrimati Anasuyabai Kale 
(5) Shri N. C. Chatterjee 
(6) Shri Satis Chandra Samanta 
(7) Shrimati Sucheta Kripalani 
(8) Shrimati B. Khongmen . 
(9) Pandit Munishwar Dutt Upadhyay 

(10) Shri Shree Narayan Das 
(11) Shrimati Ammu Swaminadhan 
(12) Dr. N. B. Khare 
(13) Dr. Indubhai B. Amin 
(14) Shri Uma Charan Patnaik 

The discussion was not concluded. 

(The HouSe adjourned till 2 P.M. on W.ednesday, the 17th M~ch. 
1954.) ,.'" '/. 

~. . ... , 
CORRIGENDUM 

. In Parliamentary Bul1etin~Part I, dated the 15th M~rch; '1954, 
m para. 8 ~der the heading "'rhe Budget (General); 1964-55''; for 
the name of. Shri A .. V. Thomas" at serial No. (6), read "Sbri A. M. , 
Thomas". ':. ' I 
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"OUSE OF 'lDI PEOP~ 

PARLIAMENTARY BUI..LETIN-PART l 
[Brief Record of Proceedings] 

March. 17, 1954 

No. 265 
'1. Starred Questions 

Sixty-two starred questions (Nos. 1078 to 1117 and 1119 to 1140) 
were put down, on the order paper. Starred questioI). No. 1118 was 
transferred to the list of questions for the 24th March, 1954. The 
original notices of starred questions NQs. 1079, 1081, 1099, 1100, 1104, 
1110, 1121, 1123, 1128, 1132 and 1138 were received in Hindi. . 

Forty-one starred questions (Nos. 1078 to 1084, 1086 to 1088, 1090 
to 1091, 1094 to 1096, 1098 1lo 1102, 1104 to 1108, 1110 to 1113, 1116, 
1119 to 1125 and 11~7 to 1130) were orally answered and supplemen-
tary questions were asked on thirty-nine of them. Replies to remain-
ing questions (including starred questions Nos. 1085, 1089, 1092, 1093, 
1097, 1103, 1109, 1114, 1115, 1117 and 1126 of w¥ch the questioners 
were absent) were laid on the Table. 
2. Unstarred QuestIGas 

Seventeen unstarred questions (Nos. 199 to 215) were put down 
on the order paper. Original notice of unstarred question No. 209 
was received in Hindi. Replies to these questions were laid on the 
Table. 
3. SIl_ Notkle question 

Ol),e short notice question regarding payment at enhanced rates 
to cane-growers of western U.P. addressed to the Minister of Food 
and Agriculture was asked and answered. Supplementary questions 
were also asked and answered thereon. ' 

Secretary reported two messages from the Council of States that 
the Council had no recommendations to make to the House in regard 
to the following Bills passed by the House on the 9th March. 1954:-
-4. Messages from the COuncIl of States 

(1) The Appropriation (Railways) No.2 Bill, 1954. 
(2) The Appropriation (Vote on Account) Bill. 1954. 

< [P.T.O. 
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5. 'l'ravelUDg Allowances of Membel's 
Dr. Lanka Sundaram raised a point regarding the travelling allow-

ances of the Members and the Minister of Parliamentary Affairs 
made a statement in reply thereto. 
6. Presentation of Report of Committee on S1IbonU.D.Me LegIslation 

Shri Hari Vinayak Pataskar presented the First Report of the 
Committee on Subordinate Legislation. 
7. The Budget (General), 1954:-55 

General Discussion on the Budget (General), 1954-55, continued. 
The following members took part in the debate:-

(1) Shrimati Jayashri Raiji 
(2) Dr. A. Krishnaswami 
(3) Shri C. D. Pande 
(4) Shri N. Somana 
(5) Shri Shankar Shantaram More 
(6) Shri Atulya Ghosh 
(7) Shri Ahmed Mohiuddin 
(8) Shri B. H. Khardekar 
(9) Pandit Algu Rai Shastri 

(10) Swami Ramananda Tirthii 
(11) Shrhnati Maniben Vallabhbhai Patel 
(12) Shri K. Ananda Nambiar 
(13) Shri P. N. Rajabhoj 
(14) Shri M. S. Gurupadaswamy 
(15) Shri U. M. Trivedi 
(16) Shri Nageshwar Prasad Sinha 
(17) Shri Resham Lal Jangde (Speech unfinished). 

The discussion was not concluded. 
(The House adjourned till 2 P.M. on Thu1'!:lday the 18th March 

1954.) -r. , • 
, 
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HOUSE OF mE PEOPLE 

PARLIAMENTARY BULLETIN-PART I" 
rBrief Record of Proceedings] 

March 18, 1954 

No. 26S" 
1. starred Questions 

Thirty-one starred questions (Nos. 1141-1171) were put down on 
th,e Order Paper. Original notices of starred questions Nos. 1143, 
1153 and 1167 werl1 received in Hindi. Twenty-seven starred ques-
tions (Nos. 1141, 1143-1153. 1155-1158. li60, 1161, 116"2 and 1164-
1171) were orally "answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including starred 
Questions Nos. 1142". 1154, 1159 and 1163 of which the questioners 
were absent) were laid on the Table. " 
2. Unstarred Questions 

Two unstarred questions Nos. 216 and 217 were put down on the 
Order Paper. Replies to the unstan'ed questions were laid on the 
Table. " 
3~ Message from the CouncU of States 

Secretary reported to the House the following mesiage received 
from the Council of States regarding the Hindu Marriage and 
Divorce Bill, 1952, signed by the Secretary of the Council:-. 

"I" am directed to inform the" House of the People~ that the 
Council of States, at its sitting held on the 16th March, 
1954. has passed the enclosed motion referring the Hindu 
Marriage and Divorce Bill, 1952, to a Joint Committee 
oi the Houses and to request that the concurr~nce of 
the House of the Peopl~ in the said n:totion and the 
nam"es of the Members of the House to be appointed to 
the said Joint Committee may be communicated to this 
,:::ouncil,', 

Motion 
"That the Bill to amend and codify the law relating to marriage 

and divorce amor.g Hindus be referred to a Joint Committee of the 
" [P.T.O. 
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Houses, consisting of forty~five members, fifteen members from this 
Council, namely:-

1. Dr. P. V. Kane 
2. Shrimati Rukmini Devi Arundale 
::I. Dr. Raghu Vira 
4. Shri Indra Vidyavachaspati 
5. Diwan Cham an Lall 
fl. Shrimati Maya Devi Chettry 
7: Shrimati Chandravati Lakhanpal 
8. Shri M. Govinda Reddy 
9. Shri T. S. Pattabiraman 

10. Shri Sham Sunder Narain Tankha 
11. Shri Surendra Mahanty 
12. Shri K. Suryanarayana 
13. Shri B. M. Gupte 
14. Shri S. N. Mazumdar 
15. Shri C. C. Biswas 

and thirty members from the H'ouse of the People; 

that in order to constitute ~ sitting of the Joint Committee, the 
quorum shall be one~third of the total num~r of mem-
bers of the Joint Committee; 

that in other respects, the Rules of Procedure of this Council 
relating to Select Committees will apply with such varia-
t.ions and modifications as the Chairman may make; 

that this Council recommends to the House of the People that 
the House do join in the said Joint Committee and com-
municate to this Council the names of members to be 
appointed by the House to the Joint Committee; and 

that .the Committee shall make a report to this Council on or 
before the last day of the second week of the next 
session." 

. 4. Paper laid on the Table 

The Minister of Home Affairs laid on the Table a copy of the 
Patiala and East Punjab States "Union Rules of Executive Bustness 
(Validation) Act, 1954 (President's Act No.6 of 1954), under sub-
section (3) of section 3 of the Patiala and East Punjab States Union 
Legislature (Delegation.of Powers) Act, 1953. 
5. Report of the Joint Committee 

Shri. C. C. Biswas laid on the Table a copy of the Report of the 
Joint Committee on the Special Marriage Bill, 1952. 
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6. The Budget (General), 1954-55 
General Discussion on the Budget (General), 1954-55, continued. -
The following members took part in the deba.te:-

(1) Shri Resham Lal Jangde 
(2) Shri Akbar Chavda 
(3) Shri B. S. Murthy 
(4) Shri B. R. Bhagat 
(5) Shri Amarnath Vidyalankar 
(6)· Shri G. D. Somani 
(7) Dr. Edward Paul Mathuram 
(8) Pandit Thakur Das Bhargava 

The discussion was not concluded. 
7. Motion re: Fourth Report of Committee on Private Members' Bills 

and Resolutions . 
Shri Ganesh Sadashiv Altekar moved the followir.g motion:-

"That this House agrees with the FoUrth Report of the Com-
mittee on Private Members' Bills and Resolutions pTe-
sented to the House on the 16th March, 1954." 

The motion was adopted. 
8. Private Mem.be~' Resolutions 

(1) Shri Choithram Parta'brai Gidwani ;moved the following 
Resolution:-

"This House is of opinion that with a view to control the rapid 
Increase in population as revealed in the Census Report. 
1951. Government should adopt all effective measures 1.0 
encourage family planning in accordance with the re--
commendations of the Planning Commission." 

Five amer.dments were moved by-
(1) Shri Diwan Chand Sharma 
(2) Shri Nand Lal Joshi 
(3) Shri Fulsinbji B. Dabhi 
(4) Shri Sadhan Chandra Gupta 
(5) Shri Satis Chandra Samanta 

Four amendments were ruled out of order. 
The following members took part in the debate:-

(1) Dr. Ch. V~ Rama Rao 
(2) Shri R. Venkataraman 
(3) Shrimati 11a Palchoudhuri 
(4) Shrimati Uma Nehru 
(5) S~ri Diwan Chand Sharma 
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,(6) Shri C. P. Mathew 
(7) Shri K. S. Raghavachari 
(8) Pandit Krishna Chandra Sharma 
(9) Shri Kotha Raghuramaiah 

(10) Shri Tek Chand 
(11) Shrimati Anasuyabai Kale 
(12) Rajkumari Amrit Kaur . 

Shri Choithram Partabrai Gidwani replied to the debate. 
The Resolution was by leave of the House w:ithdrawn and the 

amendments were dropped. 
(2) Shri M. S. Gurupadaswarp.y moved the following Resolution:-

"This House is of opinion that the existence of the Second 
Chamber at the Centre is quite unnecessary and steps may 
be taken to make the necessary amendments in the 
Consti tution." 

Three amendments were moved by-
(1) Shri Shree Narayan Das 
(2) Shri Satis Chandra Samanta 
(3) Shri Sadhan Chandra Gupta 

Ten amendments wer.e disallowed or ruled out of order. 
Shri Sadhan Chandra Gupta· commenced his speech which was not 

concluded. 
(The House adjourned till 2 P.M. on Monday, the 22nd March, 1954.) 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART 1 
[Brief Re(.'ord of Proceedings] 

March 22, 1954. 

No. 267 
1. stalied. Questions 

Forty-four starred questions (Nos. 1172 to 1215) were put down· 
on the order paper. The original notices of starred questions Nos. 
1183, 1197, 1200 'and 1214 were received in Hindi. 

Thirty-five starred questions (Nos. 1172 to 1176, 11BO, ll82 to 1184, 
l186 to ll96, 1198, 1200 to 1208 and 12ll to 1215) were orally answered 
and supplementary questions were asked on all of them. Replies to 
~tarred questions Nos. 1177 to 1179, ll81, ll85, 1197, 1199, 1209 and 
1210 of which the qtiestioners were absent were laid on the Table. 

2. Unstarred QUestions 
Thirteen unstarred questions (Nos. 218 to 223 and 225 to 231) were 

put down on the order paper. Unstarred question No. 224 was trans-
ferred to the list of questions for the 30th March, 1954. The orLginal 
notice of unstarred question No. 221 was received in Hindi. Replies 
to the unstarred questions were laid on the Table. 

3. Message from the Council of States 
Secretary reported a message from the Council of States that the 

Co~ncil, at its sitting held on the 18th March, 1954, had agreed with-
out any amendment'to the Press (Objectionable Matter) Amendment 
Bill, 1953; passed by the House on the 13th March, 1954. 

4. Papers laid on the Table 
The following statements showing the action taken by the Govern-

ment on various assurances, promises and undertakings given by 
Ministers during the various sessions shown against each were laid 
on the table of the House:-

(1) Supplementary Statement 
No. n. 
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Fifth Session, 1953 of the 
House of the People. 
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(2) Supplementary Statement 
No. VII. 

(3) Supplementary Statement 
No. XII. 

(4) Supplementary Statemeq.t 
No. XIII. . . 

(5) Supplementary Statement 
No. XIII:' 

Fourth Session, 1953 of the 
House of the PeOple. 

Third Session, 1953 of the 
House of the People .. 

Second Session, 1952 of the 
House of the People. 

First'· Session, 1952' of the 
. House of the People .. 

5. The Budget (General), ~954.a5 . . 
General Discussion on the Budget (General), 1954-55, cQntinued. 
The following members took part in the debate:- / , 

(1) Shri Kamakhya Prasad Tripathi . 
(2) Shri Banarsi P~asad Jhunjhunwala 
(3) Dr. ,L&nka Sundaram 

.(4) ~hri Shriman Narayan Agarwal 
(5) Shri Ptii'ushottamdas Tandon 
(6) Dr. Panjabrao S. Deshmukh 

- (7) Shri Jaipal Singh 
, ... . " (8) Shri Kamal Kumar Basu 

(9) Shri Narayan Sadoba Kajrolkar 
(10) Shri Raghubar Dayal Misra 

.. ': (lit·Thakur Jugal Kishore Sinha 
(12) Sardar Hukam Singh _ 

"n, Shri C. D.: Deshmukh spoke in reply to the debate. The s~eE::ch 
'Y:c),s Ii?t ~oncluded. 

:.':' (The House adjourned tilJ 2 P.M. on Tuesday, the 23rd March, 
.1954,) : .•. 

~ .. 
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1. Questions 

HOUSE OF mE PEOPLE 

PARUAMENTARY BULLETIN-PART 1 
[Brief Record of Proceedings] 

March 23',' 1954. 

No. 268 

The Question Hour having been dispensed with, all starred ques-
tions put down on the order paper for the day were treated as un-
starred questions and their answers tQgether with the answers to the 
unstarred questions will be printed in the Official Report for the day. 

2. Message from the Council of States 
Secretary reported a message from the Council of States that the 

Council, at its sit"ting held fln the 18th March, 1954, had agreed 
without any amendment to the Transfer of Evacuee Deposi~ Bill, 
1954, passed by the House on the 13th March, 1954. 

3. Papers laid on the Table 

The following papers were laid on the Table of the House:-
I (1) A copy of the Khadi and Other Handloom Industries 

Development Rules, framed under section 5 of the Khadi 
and Other Handloom Industries Development (Additional 
Excise Duty on Cloth) Act, 1953. 

(2) A copy of the Report of the ·Delhi Road Transport Autho-
rity for the period April 1950 to March 1953, under sub-
section (2) of section 40 of the Delhi Road Transport 
Authority Act, 1950. 

(3) A copy of the Report of the Chandernagore Enquiry Com-
mission, December, 1953. 

4. The Budget (General), 1951-55-General Discussion 
Shri C. D. Deshmukhconcluded his speech in reply to the debate 

on the General Discussion on the Budget (General), 1954-55. 

[P.T.O. 
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5. The Budget (General),l954-55-Demands tor Grants . , 
Discussion on Demands for Grants Nos. 22, 23, 24 and 25, for 

which the Ministry of External Affairs is responsible, commenced. 
Seventeen cut motions, of which two were on Demand No. 22, 

thirteen on Demand No. 23 and two on Demand No. 24, were moved. 

The discussion was ,Q.9t' concluded. 

(The House adjourned,till 2 P.M. on Wednesday, the 24th March, 
1954.) 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of. Proceedings] 

Ma7'Ch 24, 1954. 

No.86t 
1. starred Questions 

Thirty-four starred questions (Nos. 1254---1285, 1287-1288) were 
put down on the. order paper. Starred question No. 1286 was trans-
ferred to the list of questions for 2nd April, 1954. Original notices 
of starred questions Nos. 1269 and 1271, were received in Hindi. 
Twenty-five starred questions (Nos. 1254, 1256, 1257, 1259-1264, 
1271-1283, 1285,1287, 1288) were orally answered and sup.plementary 
questions were asked on twenty-four of them. Replies to the remain-
ing questions (including starred questions Nos. 1255, 1258, 1265-1270, 
1284, of which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 
Eight unstarred questions (Nos. 252-259) were put down on the 

order paper. Reflies to these questions were laid on the Table. 
3. The Budget (General), 1954-55-Demands for Grants 

Further discussion on the following Demands for Grants in res-
pect of the heads mentioned against them, for which the Ministry of 
External Affairs is responsible, concluded and the Demands were 
voted in full:-

Ministry of E~te1"1l41 Affairs 

Number Of Demand Name of Demand Amount of Demand 

Tribal Areas 4.00,54,000 
External Affairs 5.36,94.000 
Chandemagore 20.11,000 
Miscellaneous Expenditure 

under the Ministry of 
External Affairs. 2.51,000 

LP.T.O. 
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Seventeefl cut motions moved on the 23rd March, 1954, of which 
two were on Demand No. 22, thirteen on Demand No. 23 and two on 
Demand No. 24, were negatived by the House . 
. ; (The House adjourned till 2 P.M. on Thursday, the 25th March, 
1954.) 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART 1 
[Brief Record of Proceedings] 

1. Starred Questions 

.... 
March 25, 1954. , 

No. 2'70 

Twenty-five starred questions (Nos. 1289-1308 and 1310-1314) 
~ere put down on the order paper. Starred question No. 1309 was 
transferred to the list of questions for 6th April, 1954. Original 
notices of starred questions Nos. 1290, 1294, 1302, 1306, 1307_and 1312 
were received in Hindi. 

Twenty-two starred questions (Nos. 1289-1297, 1299--1301, 1304-
1308 and 1310-1314) were orally answered and supplementary 
questions were' asked on twenty .. Q.ne of them. Replies to starred 
questions Nos 1298, 1302 and 1303' of which the questioners were 
absent, were laid on the Table. 
2. C.-dUng Attention to Matter of Urgent PubUc Importance 

Shri K. M. Vallatharas called the attention of the Pf'ime Minister 
to the situation prevailing in the Indian territory adjoining the 
French settlem~nts of Ponpicherry and Karaikal. 

The Prime Minister made a statement in regard thereto. 
3. Presentation of Report of Committee on Absence of Members from 

Sittings of the Bouse 
Shri Ganesh Sadashiv Altekar presented the First Report of the 

Committee on Absence of Members from the Sittings of the House. 
4. Paper laid on the Table 

The Deputy Minister of External Affairs laid on the Table a copy 
of the note by the Prime Minister on his tour of the North-Eastern 
Frontier Areas in October 1952. 
5. The Budget (General), 1954-55--Demands for Grants , 

Discuss\on on Demands for Grants Nos. 11, 12, 13, 14, 15, 16 and 114, 
for which the Ministry of Defence is responsible, commenced. 

Thirty-six cut .motions, of which twenty were on Demand No. 11, 
twelve on Demand No. 12, two on Demand No. 13 ar.d one each on 
Demands Nos. 14 and 15, were moved. 

The discussion was not concluded. 
(The House adjourned till 2 P.M. on Friday, the 26th March,. 

1954.) 
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BOUSE OF mE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

March 26, 1954 

. No. 271 

1. Starred Questions 

Forty starred questions (Nos. 1315-1354) were put down on the 
order paper. Original 'notices of starred questions Nos. 1316, 1329, 
1344 and 1353 were received in- Hindi. 

Twenty-seven starred questions (Nos. 1315 to 1323, 1325, 1328 to 
1337 and 1339 to 1345) were orally answered and supplementary 
questions were asked on twenty-six of them. Replies to th€ remain-
ing questions (including starred questions Nos. 1324, 1326, 1327 and 
1338 of which the que~tioners were absent) were laid on the Table. 

2. Uns~ Questions 

Fifteen unstarred questions (Nos. 260 to 274) were put down on 
the order paper. Original notices of unstarred questions Nos. 262, 
270, 271 and 274 were received in Hindi. Replies to these questions 
were laid on the Table. 

3. The Budget (General), 1954-55-Demands for Grants 

Further discussion on Demands for Grants Nos. 11, 12, 13, 14, 15, 
16 and 114, for which the Ministry of Defence is responsible, and the 
cut motions moved thereunder on the 25th March, 1954, continued. 

The discussion was not concluded. 

4. Private Member's BID introduced. 

The Unemployment Relief Bill by Shri A. K. Gopal~n. 

5. Ptivate Member's Bm withdrawn 
The Indian Penal Code (Amendment) Bill (Amendment of section 

&02) by Shri Syed Mohammad Ahmad Kazmi. 
Further discussion on the motion for the circulation of the Bill for 

the purpose of eliciting opinion thereon moved on the 12th March, 
1954, was resumed. 

[P.T.a. 
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The following I1'ieMbenvteok'Jlart in·;th .. ·.bate:-
(1) Shri R. Venkataraman 
(2) Dr.·'Kailas"'Nath iK~tju 

Shri'Syed Mohammaa Ahmad Kazmi replied to the debate. 
The Bill was, by leave of the House, withdrawn. 

6. Private Member's Bnl aegati.ved 
The Indian Registration (Amendment) Bill (Amendment, of section 

. 21) by Shri S. V. Ramaswamy. 
The motion for the circ1llation: of the Bill for the p~ose of 

eliciting opinion thereon was moved by Shri S. V_, Ramaswamy. 
The following members took part in the debate:-

.. (1)Shri .. Gaaesh -Sadashiv Altekar 
(2) Shri Kotha Raghtll:amaiah . 
(3) Shri A. M. Thomas 
(4} Shii 'Tek Chand 
(5)' -Shri K. S.Raghavachari 
(6) Shri C; C. Biswas 

Shri S. V.·'Ratnaswamy replied to the debate. 
The motion was negatived. 

7. Private Member's BIll-Debate adjourned 
. - The -Oode of' Ortmintil PTocedure (Amendment)· Bm (OmissiOn of sec-

-'tions':268; '284 a.nd' S09~ncL'amendment of Bection286 etc.)'by Shri 
: Kl\ubCha.nd-Sodhia. 
The motion for consideration of the Bill was moved by Shri Khub 

Chand Sodhia. 
Shri Balwant Nagesh Datar spoke on the motion. 
Thereafter, a motion that the debate. on the Bill be .adjourned was 

moved and, aGQptet\. 

8. Private Membp"s BW under..couskleratlon 
The Indian Arms (Amendment) Bill (Amendment of sections 1 and 

26 and insertion of new sectionS 17A and 34) byShri lJm.a Charan 
Patna.ik. 

The motion for consideration of the Bill was moved by Shri Uma 
Charan Patnaik and his speech' was not concluded. 
(~ House· 'adjourned till 1 P.M. on Saturday the 27th March 

1954.) , I • ' 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

March 27, 1954 

No. m 
1. The Budget (General), 1954-55-DemanclS fO"r Granis 

(1) Further discussion on the following Demands for Grants in 
respect of the heads mentioned against them, for which the Ministry 
of Defence is responsible, concluded and the Demands were voted 
in full:-

Ministry of Defence 

Number 
of 

Demand 
Name of Demand 

11 Ministry of Defence 

12 Defence Services, Effective-Army 

13 Defence Services. Effective-Navy 

14 Defence Services, Effective- Air Force . 

15 Defence Services, Non-Effective Chll1'ges 

16 Miscellaneous Expenditure under the Miuistry of De-
fence 

I 14 Defence Capital Outlay 

Amount 
of 

Demand 

Rs. 

25,II,OOO 

11,16,39,000 

32,91.25,000 

14>40,83,000 

5,17,000 

18,37.92,000 

Thirty-six cut motions moved on the 25th March, 1954, of which 
twenty were on Demand No. 11, twelve on Demand No. 12, two on 
Demand No. 13 and one each on Demands Nos. 14 and 15, were 
negatived. 

" (2) Discussion on Demands for Grants Nos. 17, 18, 19, 20 and 21, 
for which the Ministry of Education is responsible, commenced. 

Twelve cut motions, of which nine were on Demand No. 17 and 
three on Demand No. 20, were moved. 

The discussion was not concluded. 
[P.T.O. 
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2. GovernmeDt ResoluUeD Be1 .... Dn ..... tIoas of the Joint Com-
mittee OD Payment of Salary and Allowances to Members 

Shri Satya Narayan Si$a lDD\'ed the following Resolution:.:...... 
"That this House approves and accepts all the recommenda-

tions of the Joint Committee of the Houses of Parliament 
on the payment of salary and. allowances to, and abbre-
viations for Members of Parliament; and in particular , 
the recommendation that the rate of daily allowance 
should with effect from the commencement of this 
Session of Parliament be reduced from Rs. 40 to Rs. 35 
by a voluntary cut." 

On an amendment moved by Shri R. Venkataraman, the following 
members took part in the debate:-

(1) Shri R. Venkataraman 
(2) Shri Sarangadhar Das 
(3) Dr. Ch. V. Rama Rao 
(4) Dr. Lanka Sundaram 
(5) Pandit Suresh Chandra Mishra 
(6) Shri Vishnu Ghanashyam Oeshpande 

Shri Satya Narayan Sinha replied to the debate. 
'. 

The following amendment moved by Shri R. Venkataraman was 
.adopted:-

'That for the original resolution,· the following be substituted, 
namely:-

"That the Report of the Joint Committee of the Houses of 
Parliament on payment of salary and allowances to 
and abbreviations for Members of Parliament be 
referred back together with the amendments on the 
order paper to the Committee with instructions-

(i) that in view of the abolition of the First Class on 
Railways, the question of T.A. admissible to mem-
bers or grant of free passes should be examined and 
recommendation made as to the conditions under 
which T.A. or free passes should be regulated; and 

(ii) that in view of the further experience gained since the 
report was presented, the question of salary or 
allowances or salary-cum-allowances for members 
should be re-examined.'" 

(The House adjourned till 2 P.M:. on Monday, the 29th March, 
1954.) 
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HOUSE OF TII£ PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Briet Record of Proceedings] 

March 29, 1954. -No. 273 
1. Starred Questions 

Thirty-three starred questions {Nos. 1355-1383, 1385 -1388) were 
put down on the order paper. Starred question No. 1384 was trans-
ferred to the list of questions for the 8th April 1954. Original notices 
of starred questions Nos. 1356, 1368, 1380, 1385 and 1387 were received 
in Hindi. '. . "* 

Twenty-two starred questions (1355-1362, 1364-1368, 1370, 1371, 
1373-1375 and 1377-1380) were orally answered and supplementary 
questions were raised on twenty-one of them. Replies to the remain-
ing questions (including starred questions Nos. 1363, 1369, 1372 and 
1376 of which the questioners were absent) were laid on the Table. 
2. Unstarred QUestions 

Seven unstarred questions (Nos. 275-281) were put down on 
the order paper. Original notice. of unstarred question No. 280 was 
received in Hindi. Replies to the Unstarred questions were laid on 
the Table. 
3. Calling Attention to Matter of Urgent Public Importance 

Shri A. K. Gopalan called the attention of the Minister of Defence 
to the inadequate traffic and other arrangements made in connection 
with the Indian Air Force display at the Tilpat Range on the 28th 
March, 1954.' . 

The Prime Minister made a statement in regard thereto and pro-
mised to place further facts ,before the House later. 
4. Leave of Absence 

The following members were granted leave of absence -from the 
:neetings of the House for the Periods mentioned against them:-

(1) Shri Biren Dutt From the 15th February to the 8th 

(2) Dr. M. V. Ganga-
. dhara Siva 

(3) Shri Sadath Ali 
Khan. 

(4) Shri A. V. Thomas 

March, 1954. 
From the 15th February' to the 20th 

March, 1954 . 
Whole of Sixth Session, 1954. 

From the 15th February to the .th 
April, 1954. 

5. 'lbe Budget (General), 1954-55-DemaDds for Grants 
(1) Maulana Abul Kalam Azad concluded his reply to the discus-

sion" on Demands for Grants relating to the Ministry of Education 
[P.T.a. 
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and the following Demands for Grants in respect of the heads men-
tioned against them, for which the M;inistry of Education is responsi-
ble, were voted in full:-

Number 
of 

Demand 

Ministry oj Education. 

Name of Demand 

11 MinistrY of Education • 
18 Archaeology 

19 OtheIt,Sdentific Departu:ents 

20 Education • 
21 Miscellaneous Departments and Expenditwe under the 

Ministry of Education . 

Amount of 
J)cmand 

RI. 
37.56,000 

44172 ,000 . 

2,00,53,000 

II.13,30,OOO 

30,11.000 

Twelve cut motions moved on the 27th March, 1954, of which nine 
were on Demand No. 17 and three on Demand No. 20, were negatived .. 

(2) The following Demands for Gfants in respect of the heads 
mentioned against them, for which the Ministry of Food and Acri-
culture is responsible, were also voted in full:-

Ministry of Food and Agric'I&ltvre 

Number Amomitof 
of Name of Demand DeJDllld 

Demand 

RI. 
43 Ministry of Food and Agriculture «,21;.000 

44 Forest 39,67,000 

45 Agriculture 1l;.22,1~ 

46 Civil Veterinary Services 35,71,000 

47 Miscellaneous D~~rtments I'and Expenditure under '72.34tOOO 
the Ministry of ood and Agriculture • • 

122 Capital Outlay on Forests '" . 39A8,ooo 
123 purchases of Food grains .. 52.60,00,000 . ... 
124 Other.Capltpl Outlay. of the (Ministry of Food and 

Agnculture . . . • .'. • 43.40.47,000 

Thirty-one cut motions, of which seventeen were moved on 
Demand No. 43, two on Demand No. 44, five on Demand No. 45, two 
on Demand No. 46 and five on Demand No. 47, were negatived. 

(The House adjourned till 2 P.M, on Tuesday the 30th March 
1954.>_ ,. 
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SecreJ&ry. 



BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[BrIe! Record of Proceedines] 

March 30, 1954. 

No. 274 
1. Starred Questions 

Forty-three starred questions (Nos. 1389 to 1431) were put down 
on the order paper. The original notices of starred questions Nos. 
1402, 1410, 1411, 1422, 1425 arid f430 were received in Hindi. 

Twenty-five starred questions (Nos. 1389 to 1391, 1393 to 1395, 1397 . 
to 1399, 1402, 1404 to 1415 and 1417 to 1419') were orally answereo 
and supplementary questions were asked on twenty-three of them. 
Replies to the remaining questions (including starred questions Nos. 
1392, 1396, 1400, 1401, 1403 and 1416 of which the questioners were 
absent) were laid on the Table. 

2. Unsta.rred Questio~ 
Thirteen unstarred questions (Nos. 282, 283 and 285 to 295) were 

put down on the order paper. Unstarred question No. 284 was trans-
ferred to the list of questions for the Hth May, 1954~ The original 
notice of unstarred question No. 292 was received in Hindi. Replies 
to the unstarred questions were laid on the Table. 

3. The Budget (General), 1954-55-Demands for Grants 
Discussion on Demands for Grants Nos. 85, 86, 87 and 133, for 

which the Ministry of Rehabilitation is responsible. commenced. 
Twenty-two cut motions, 6f which eight were on Demand No. 85 

and fourteen on Demand No. 86. were moved. 
Shri Ajit Prasad Jain spoke in reply to the discussion. The 

speech was not concluded. 
(The House adjourned till 2 P.M. on Wednesday, the 31st March. 

1954). 

M. N. KAUL . 
. Secretary. 



HOUSE OF mE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

March 31, 1954. 

No. 275 
1. Starred Questions· 

Fifty-five starred questions (Nos. 1432 to 1486) were put down 
on the order paper. Original notices of starred questions Nos. 1434, 
1458, 1460, 1466, 1469, 1471, 1478 and 1483 were received in Hindi. 

Twenty;,two starred questions (Nos. 1432 to 1436, 1438 to '1443, 
1445, 1446, 1448 to 1455 and 1472) were orally answered and supple-
mentaries were askec;l on all of them. Starred Questions Nos. 1440 
and 1472 were answered together as relating to the same'subject. 
Replies to the remaining questions (including starred questions 
Nos. 1437, 1444 and 1447 of which the questioners were absent) were 
laid on the Table. 

2. Unstarred Questions . 
Eleven unstarred' questions (Nos. 296 to 3'(6) were put down on 

the order paper. Original notices of unstarred questions Nos. 300, 
303 and 304 were received in Hindi. Replies to the unstarred ques-
tions were laid on the Table. 

3. Calling attention to matters of urgent Public Importance 
(1) shii A. K. Gopalan called attention to the test explosions of 

the Hydrogen Bomb being conducted by the U.S. Government. 
The Minister of Education made·a preliminary statement and the 

Deputy Speaker directed that the matter should be postponed to a 
later date incase the Prime Minister desired to make a statement. 

(2) Shri V. P; Nayar called the attention of the Minister 'of 
Defence Organisation to the drowning tragedy near Jammu resulting 
in the death of a number of ar~y personnel. 

The Minister of Defence Organisation made a statement in regard 
thereto. ' 
4. Presentation of report of Commlttee on Private Members' Bills 

and Resolutions 
Shri Ganesh Sadashiv Altekar presented the Fifth Report of the 

Committee on Private Members' Bill and Resolutions. 

5. The Budget (General), 1954-55-Dem&nds for Grants 
(1) Shri Ajit ~asad Jain concluded his reply to the discussion 

on Demands for Grants relating 'to the Ministry of Rehabilitation 
[P.T.O. 



and the following Demands for Grants in ~espect of the heads men-
tioh~d against them, for which the .. Ministry of Rehabilitation is res-
ponsible, were' voted in full:-

Number 
of 

Demand 

85 

86 

87 

133 

M~ of. Rehabi14tltion' 

Name of Demand 

MinistrY of ReJaabilltation • 

Bxpenditure on Displaced PersOllS 

Miscenaneous Bxpenditure under the Ministry of 
Rehabilitation 

Oapital.Oudayof the Mfuistty -of Rehllbilia.tion 

Amount of 
Demand 

RI. 
J8.42,000 

9.38•22,000 

'Twenty-two cut motions moved on the 30th March, 1954, of which 
eight we'1'e on Demand No. 85 and fourteen on Demand No. 86, were 
negatived. 

(2) The following Demands for Grants in respect of the heads 
mentioned against them, for which the Ministry of Labour is res-
pOJJ.sible, were also voted in full:-

Ministry of Labour 

Number Amount 01 
of Name of Demand Demand 

DemlUld 

RI. 
65 Ministzy of Labour z8.99,~ 

~6 ·Chief Inspector ,of Mines . 8.73~QOo 

'67 Miscellaneous DQtartments aad Expenditure under the 
MiDistry of Labour . . • • • . 2. 97,87.oco 

6B E.mpjoymem: BxchUigeunc1 Rasettlement • J. J 8 ;48,000 

6g Ui,n Defence 1,10,000 

130 Capital outlay of the Ministry of Labour 1,83,000 

Thirty-one cut motions, of which twenty-five were moved on 
Demand No. 65, one on Demand No. 66, four on Demand ·No. 67 and 
one on Demand No. 68, were negatived. 

(The House adjourned till 2 P.M. on Thursday, the 1st April, 1954.) 
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:M. N. KAUL, 
Secretary. 



HOUSE OF THE PEOPLE 

PARLIAMEN~ARY BULLETIN-PART i 
[Brief Record of Proceedings] 

April 1, 1954, 

No. 276 
1. Starred Questions ... 

Twenty-seven starred questions (Nos. 1487-1494, 1496-1503 and 
1505-1515) were put down on the order paper. Starred question 
No. 1495 was withdrawn by the Member and starred question 
No. 1504 was transferred, to the list of questions for 7th April, 1954. 
Original notices of starred questions Nos. 1489, 1502, 1508 and 1515 
were received in Hindi. Twenty-six starred questions (Nos. 1487-
1493,1496-1503,1505-1515) were orally answered and supplementary 
questions were asked on twenty-four of them. Reply to starred ques-
tion No. 1494, of which the questioner was absent, was laid on the 
Table. 
2. unstarred Questions 

Six unstarred questions (Nos. 3'07-31:;1) were put down on the 
order paper. Original notice of unstarred question No. 310 was re-
ceived in Hindi. Replies to these questions were laid on the Table. 
3.Calllng Attention to Matters of Urgent Public Importance 

• (1) Shri Kotha Raghuramaiah called the attention of the Prime 
Minister to the situation prevailing in the French settlements in 
India. 

The Prime Minister made a preliminary statement in regard 
thereto and promised to make a fuller statement later. 

(2) Shri Nemi Chandra Kasliwal called the attention of the Minis-
ter of Railways to the explosion in a passenger train near Gorakhpur 
on the ~ight of the 31st March, 1954, resulting in a n1¥Dber of casual-
ties. 

Th~ Minister of Railways made a statement in regard thereto. 
[P.T.O. 
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4. The Budget (General), 1954-55-Demands lor Grants 
The following Demands for Grants in respect of the heads men-

tioned against them, for which the Ministry of Comm,unications is 
responsible, were voted in full:-

Minist", of Communications 

Number AmouDtof 
of ~~e .pfiD~QlIlnd Demand 

Demand 

Ra. 
5 Ministry of CommunicatioDl 10,43.000 

Indian Posta and Telegraphs Department (Including 6 
Working ExpeDle8) . . . . . . . 42.64,26,000 

7 Meteorology 1.05.01,000 

.8 Oveneaa. <Amm.WlicatiOAS Serviee 86,37.000 

9' Aviation 2,32,04.000 

10 M.isc~aneou8.DepartlJl7nt~ and Expenditure under the 
. Ministry of Commum<:ations. . • . . 23,23,000 

.. J:II . Cjipit.!J1. Ol1tlay on In~n .Posts and Telegraphs (Not 
met from Revenue). . .. 14,97,59,000 

,1.12 . C,+pital Qutllly.on <:;ivil Aviation 3.II,67.ooo 
1:13 .. Oth~Ca~ta1 O\lday of.the:Mini5tty of Communications 6,77,f)6.000 

Thirty-five cut motions, of which eight were moved on Demand 
No.5, eighteen on Demand No.6, one on Demand No. "1. and eight 
on Dem.and No.9, were l)egatived. 

(The H()\l.s~ !;\!ijour~ed tjll 2 P.M. OD Friday, the 2nd April, 1954.) 

Me N. KAUL. 
Secretary. 

GIPD-LAD-4 PS-1-4-54-700 



HOUSE OF THE PEOPLE 
, , 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

April 2, 1954 

No. 271 
1. Starred Questions 

Thirty-three starred questions (Nos. 1516-1548) were put down 
on the order paper. The original notices of starred questions 
Nos. 1535 and 1547 were received in Hindi. 

Twenty-six starred questions (Nos. 1516, 1518, 1520-1523, 1525-
1528, 1531-1534, 153'7 to 1548) were orally answered and supple-
mentary questions were asked on twenty-five of them. Replies to 
starred questions Nos. 1517, 1518, 1524, 1529, 1530, 1535 and 1536 
of which the questioners were absent were laid on the Table. 
2. Unstarred Questions 

Eight unstarred questions (Nos. 313 to 319 and 321) were put 
down on the order paper. Unstarred question No. 320 was trans-
ferred to the list of questions for 6th April, 1954. Original notices 
of unstarred questions Nos. 317 and 321 were received in HindI. 
Replies to the unstarr,ed questions were laid on the Table. 

3. Calling attention to Matters of urgent PubUc Importance 
(1) Further to the preliminary statement made on the 31st March. 

1954, the Prime Minister made a statement regarding the position 
of the Government on the Hydrogen Bomb. 

(2) Shri Kotha Raghuramaiah and Shri M. S. Gurupadaswamy 
called the attention of the Prime Minister to the situation prevailing 
in the Portuguese settlement of Goa. ' 

The Prime Minister stated that he might make a statement at a 
later stage, if he found it necessary to do so. 

4. Papers laid on the Table 
The following papers were laid on the Table of the House:-
(1) A copy of each of the following papers under Article 323(1). 

of the Constitution:-
(i) Report of the Union Public Service Commission for the 

year 1951-52; 
(ii) Report of the Union Public Service Commission for the 

year 1952-53'; and 
[P.T.O. 
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(iii) ~emoranda explaining the reasons for non.-a~ptance 
of the Co;mmission's advice in certair cases during 
1951-52 and 1952-53. • 

(2) The following statement showing the action taken by the 
Government on various assurances, promises and undertakings 
given by Ministers and on suggestions made by members during 
the various sessions shown against each:-

(i) Supplementary Statement Fifth Session, 1953 of the 
No. III House of the People. 

(ii) Supplementary Statement Fourth Session, 1953 of the 
No. vm. House of the People. 

(iii) Supplementary Statement Third Session, 1953 of the 
No. XIII. House of the People. 

(iv) Supplementary Statement Second Session, 1952 of tbe 
No. XIV. House of the People. 

(v) Supplementary Statement First Session, 1952 of, the 
No. XIV. House of the People. 

(vi) Supplementary Statement Third Session (Second 
No. XI. Part), 1951 the Provi-
I visional Parliament. 

(vil) Supplementary Statement Fourth Session, 1953 of the 
No. I (Suggestions). House of the People. 

5. The Budget (General), 1954-55---Demands for Grants 
The following Demands for Grants in respect or the heads men-

tioned against them, for which the Ministry of Works, Housing and 
Supply is responsible, were voted in full:-

Number 
of 

Demand 

J02 

103 

104 
lOS 

):06 

Ministry of Works. Housmg and Supply 

Name of Demand 

~nistry of Works, Housing and Supply 

Supp1iell 0 

Other Civil Work. 

Stationery and Printing 

MilceUaneous Departments and B~nditure under the 
Ministry of Works, Housirig and Supply 0 • • 

New l?e~ ~pita,\ 0",$.1 

Capiuol Outh>y on Buildin .. 

Other Capital Outlay of the Aliniatry of Works, 
Housina and Supply. o. 

8&]) 

Amount of 
Demand 

Rso 
IS,97,oco 

2,72,28,000 

14,00,61,000 

4>83,33,000 

SO,93,QOO 

6,Q~ 98,000 

IOt76,7S,ooo 



Seventeen cut motions, of which five were .moved on Demand 
No. 102, one on Demand No. 103, nine on Demand No. 104 and two 
on Demand No. 106, were negatived . 

.6. Motion re: FHth Report of Committee 011 Private Members' Blll& 
and Resolutions 

Shri Ganesh Sadashiv Altekar moved the fo~lowing motion:-
"That this House agrees with the Fifth Report of the Com-

mittee on Pr~vate Members' Bills and Resolutions pre-
sented to the House on the 31st March. 1954." 

. The motion was adopted. 

7. Private Members' Resolutions 
(1) Further discussion of the following Resolution by Shri M. S. 

Gurupadaswamy and the amendments thereto moved on the 18th 
March, 1954, was fesumed:--

"This House is of opinion that the existence .of the Second 
Chamber at the Centre is quite unnecessary and steps 
may be taken to make the necessary amendments in the 
Constitution." 

Three amendments were ruled out of order. 
The following members took part in the debate:-

(1) Shri Sadhan Chandra Gupta. 
(2) Shri Ganesh Sadashiv Altekar 
(3) Shri Narhar Vishnu Gadgil 
(4) Shri Shankar Shantaram More 
(5) Dr. Ram Subhag Singh 
(6) Dr. Lanka Sundaram 
(7). Shri Chimanlal Chakubhai Shah 
(8) Shri Satis Chandra Samanta 
(9) pro Kailas Nath Katju 

Shri M. S. Gurupadaswamy replied to the debate. 
The three amendments moved on the 18th March, 1954. were 

negatived. 
The Resolution was also negatived. 
(2) Shri Shree Narayan Das moved the following Resolution:-

"This House is of opinion that a .Commission be soon appointed 
to inquire into the working of the existing administrative 

[P.T.O. 
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machinery and methods at the Centre, covering particularly 
the following aspects with a view to suggesting comprehen-
sive measures for reforming and reorganising the adminis-
trative set-up, namely:- -

(a) adequacy or otherwise of the existing enactments, rules 
and regulations regarding recruitment, training and 
conditions of services; 

(b) adequacy or otherwise of the existing All India Services 
including the necessity and desirability of establish-
ing an All India Economic Service and Social Service: 

(c) adequacy or otherwise of the existing rules, regulations 
and procedure regarding disciplinary action against 
Government employees; 

(d) the existing trends of deterioration in the administra-
tion. the causes underlying them and possible·· short 
term remedies to arrest further deterioration and long 
term and urgent measures to stop the rot; and 

(e) necessity and desirability of suifably changing the exist-
ing constitutional provisions with regard to the 
various safeguards provided for the existing services_" 

Shri Das's speech was not concluded. 

(The House adjourned till 2 P.M. on Monday, the 5th April, 1954.) 

M. N. KAUL. 
Secretary. 
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BOUSE OF 'l'IIB PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

April 5, 1954. 

No. Z78· 
1. Starred Questloas 

Forty-four starred questions (Nos. 1549 to 1592) were put down 
on the order paper. Original notice of starred question No. 1592 
was received in Hindi. 

Thirty-six starred questions (Nos. 1549 to 1553, 1555 to 1570, 1572, 
1575 to 1578, 1580, 1582 to 1586 and 1589 to 1592) were orally answered 
and supplementary questions were asked on thirty three of them. 
Replies to starred questions Nos. 1554, 1571, 1573, 1574, 1579, 1581, 
1587 and 1588, of which the questictners were absent, were laid OD 
the Table. 
2. Unstarred Questions 

Fourteen unstarrecf questions (Nos. 322 to 335) were put down on 
the order paper. Replies to the unstarred questions were laid on 
the Table. 
3. CaIliDg atteatioD to matter of urgent Public Importance 

Further to the preliminary· statement made on the 29th March, 
1954, the Prime Minister made a statement regarding the traffic and 
other arrangements made in connection with the' Indian Air Force 
display at the Tilpat Range on the 28th March, 1954. 
4. '!be Budget (General), 1954-55-Demands for Grants 

Discussion on Demands for Grants Nos. 52, 53, 54, 55, 56, 57, 58 
and 126, for' which the Ministry of Home Affairs is responsible,' and 
Demands fcJr Grants Nos. 88, 89, 90, 91, 92, 93, 94, 95 aq.d 134, for 
which the Ministry of States is responsible, commenced. 

Forty-four cut motions, of which twenty-seven were on Demand 
No. 52, one each on Demand Nos. 55 and 56, six on Demand No. 88, 
two on Demand No. 91 and seven on Demand No. 93, were moved. 

, The discussion was not concluded. 
(The Hause adjourned till 2 P.M. on Tuesday, the 6th April, 1954.) 

• M. N. KAUL, 
-Secretal'7. 



BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

April 6, 1954. 

No. 279 
1. Starred Questions 

Thirty-two starred questions (Nos. 1593-1624) were put down on 
the order paper. Original notice of starred question No. 159'4 was 
received in Hindi. Twenty-five starred questions (Nos. 1593-1597, 
1599, 1601-1604, 1607, 1609-1611, 1613-1616, 1618-1624) were orally 
answered and supplementary questions were asked on twenty-three 
of them. Replies to .starred questions Nos. 1598, 1600, 1605, 1606, 1608, 
1612, 1617, of which the questioners were absent, were 'laid on the 
Table. 

2. Unstarred Questions 

Four unstarred questions (Nos. 336-339) were put down on the 
order paper. Replies to these questions were laid on the Table . 

• 
3. Calling attention to Matter of Urgent Public Importance 

Further to the preliminary statement made on the 1st April, 1954, 
the Prime Minister made a statement regarding recent developments 
in the French settlements in India and also 'laid a copy of the -fuller 
statement on the Table of the House. 

4. Papers laid on the Table 

The following papers were laid on the Table of the House:- . 
(1) Report of the Second Reviewing Committee of the Council 

of Scientific and Industrial Research. 
(2) A copy of each of the following papers under sub-section 

(2) of section 16 of the Tariff Commission Act, 1951:-
(i) R~port of the Tariff Commission on . the Fair Retention 

Prices of Steel produced by the Indian Iron and Steel 
rt Co., Ltd., and 

[P.T.c. 
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(ii) Ministry of· Commerce and Industry Resolution 
No. SC(A)-2(89) /52, dated the 25th March, 1954. 

5. Nomination of Members to the Joint Committee on payment of 
salary and allowances to Members etc. 

The Speaker informed the House that he had nominated Shri 
N. C. Chatterjee and Diwan Chaman Lall to serve on the Joint Com-
mittee on payment of salary and allowances to and abbreviations for 
Members of Parliament, in the two vacancies caused by the death of 
Dr. Syama Prasad Mookerjee and the retirement of Shri Amolakh 
Chand, of the House of the People and the Council of States respec-
tively. 

The Chairman of the Council of States had agreed to the nomina-
tion of Diwan Chaman Lall to the Joint Committee. 

6. The Budget (General), 1954-55-Demands for Grants 

(1) Further discussion on the following Demands for Grants in 
respect of the heads mentioned against them for which the Ministry 
of Home Affairs and the Ministry of States are responsible, concluded 
and the Demands were voted in ful1:-

Number 
of 

Demand 

Ministry of Home Affairs 

Name of Demand 

52 Ministry of Home Mairs 
53 Cabinet 

54 Delhi 

55 Police 

56 Census 

S7 Misce}l~eous Departments and Expendirur d th 
Milllittl' of Home Affairs. e un er e 

58 Andaman and Nicobar Islands . 
126 Capital Outlay of the Ministl} of Home Main 

656 

mount of 
Demand 

Rs. 

1.43.36.000 

23,78.000 

94.64,000 

18.86.000 

8,71,000 

1,80,54.000 

21,06,oco 



Number 
of 

DeinaDd 

88 

89 

90 

91 

92 

93 

94 

95 

134 

Afinis~ of States 

Name of Demand 

Ministry of States 

Privy Purses and Allowances of Indian Rulers 

Kutch 

Bilaspur 

Manipur . 

Tripara 

Relations with States 

Miscellaneous Expenditure 
States. 

under the MiniStry 

Capital Outlay of the Ministry of $tates 

of 

Amount or 
Demand 

Rs. 

34,65,000 

75,82,000 
1,20,6J,000 

53,35,000 
94,86,000 

Forty-four cut motions moved on the 5th April, 1954, of which 
twenty-seven were on Demand No. 52, one each on Demand Nos. 55 
and 56, six on Demand No. 88, two OD Demand No. 91 and seven on 
Demand No. 93, were negatived. 

(2) Discussion on Demands for Grants Nos. 61, 62, 63, 64, 128 and 
129, for which the Ministry of Irrigation and Power is responsible. 
commenced. 

Sixteen. cut motions, of which ten were on Demand No: 61, one on 
Demand No. 62, three on Demand No. 63 and two on Demand No. 128. 
were moved. 

The discussion was not concluded. 
(The House adjourned till 2 P.M. on Wednesday, the 7th April, 

1954.) 

657 

M. N. KAUL, 
Secretary. 



HOUSE OF THE PEOPLE

PARLIAM EN TARY BULLETIN— PART I
[Brief Record of Proceedings]

April 7, 1954

No. 280
1. Starred Questions

Thirty-five starred questions (Nos. 1625 to 1659) were put down
on the order paper. The original notices of starred questions Nos. 1635
and 1653 were received in Hindi.

Thirty-four starred questions (Nos. 1625 to 1645 and 1647 to 1659)
were orally answered and supplementary questions were asked on
twenty-nine o f  them.

Reply to starred question No. 1646 o f which the questioner was
absent was laid on the Table.
2. Unstarred Questions

Eleven unstarred questions (Nos. 340 to 350) were put down on
the order paper. Replies to the questions were laid on the Table.
3. The Budget (G eneral), 1954-55—Demands for Grants

(1) Further discussion on the follow ing Demands for Grants in *
respect of the heads mentioned against them, for which the Ministry
of Irrigation and Power is responsible, concluded and the Demands
were voted in fu ll;—

Ministry o f  Irrigation and Pow er

Number
of

Demand
Name Of Demand

Amount of 
Demand

Rs.

6i Ministry of Ifrigfltiott amt Power - - . ■ y.704000

62 Irrigation (including Working Expenses), Navigation, 
Embankment and Drainage Works (met from 
Revenue) 27,000

63 Multipurpose River Schemes . . . . . 38,23,000

64 Miscellaneous Departments and Expenditure under the 
M inistry of Irrigation and Power • 3 i>75,ooo

128 Capital Outlay on Multipurpose River Schemes . 3,65,61,000

120 Other Capital Outlay uf the Ministry of Irrigative 
Powsr 4 ,03.000

LP.T.O.
658



Sixteen cut motions moved oii the 6th April, 1954, of which ten 
were on Demand No. 61, one on Demand No. 62, three on Demand 
No. 63 and two on Demand No. 128, were negatived. 

(2) Discussion on Demands for Grants Nos. 59, 60 and 127, for 
which the Ministry of Information and Broadcasting is responsible, 
commenced. 

Twenty-three cut motions, of which fifteen were on Demand No. 59 
and eight on Demand No. 60, were moved. 

The discussion was not concluded. 

(The House adjourned till 2 P.M. on Thursday, the. 8th April, 1954.) 

659 

M. N. KAUL, 
Secretary. 



HOUSE OF mE PEOPLE 

PARLIAMENTARY BULLE.TIN-PART I 
[Brief Record of Proceedings] 

April 8, 1954 

No. 281 
1. Starred Questions 

Thirty-four starred questions (Nos. 1660 to 1693) were put down 
on the order paper. Original notices of starred questions Nos. 1667, 
1687, and 1693 were received in Hindi. 

Twenty-five starred questions (Nos. 1660 to 1670, 1672 to 1675, 
1680, 1681, 1683 to 1689 and 1693) were orally answered and supple-
mentary questions were asked on all of them. Replies to starred 
questions Nos. 1671, 1676 to 1679, 1682 and 1690 to 1692 of which the 
questioners were absent, were laid on the Table. 
2. UDStarred Questions 

Eleven unstarred questions (Nos. 351 to 361) were put down on 
the order paper. Original notices of unstarred questions Nos. 355 
and 361 were received in Hindi. Replies to unstarred questions were 
laid on the Table. 

3. Presentation of PetltJons 
Secretary reported the receipt of two petitions relating to the 

Bill further to amend the Government of Part C States Act, 1951, 
introduced by Shri Dasaratha Deb on the 11th December, 1953 and 
by Shri Biren Dutt on the 12th March, 1954. 

4. Papers laid on the Table 
The following papers were laid on the Table of the House:-

(1) A cqpy of the letters exchanged between the Finance 
Minister and the Ambassador of the Union of Burma 
regarding the final settlement of outstanding liabilities 
of the Government of the Union of Burma to the Govern-
ment of India arising out of the separation of Bur~a 
from India. 

[P.T.O. 
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(2) A copy of each of the following papers, under sub-section 
(2) of section 16 of the Tariff Commission Act, 1951:-

(i) Report of the Tariff Commission on the Review of 
Retention Prices for 1952 of Tinplate produced by the 
Tinplate Company of India Ltd.; 

(ii) Letter No. SC(A)-2(llO) /53, dated the 18th March, 
1954, from the Deputy Secretary to the Government of 
India, Ministry of Commerce and Industry, New Delhi, 
to the Iron and Steel Controller, Calcutta; and 

(iii) Statement under proviso to section 16(2) of the Tariff 
Commission Act, 1951, explaining the reasons why a 
copy each of the documents referred to at (i) and (ii) 
above could not be laid within the prescribed period. 

5. Motion for Election to Committee aDd Prepamme of dates for 
Election thereto. 

Motion for election of two members to the Indian Central Sugar-
cane Committee was moved and adopted. 

The 'Speaker announced the following programme of dates for 
election thereto:-

Date for 
nOmiFtion 

12'4'1954 
(up to 4 P. M.) 

Date for 
withdrawal 

14'4'1954 
(up to 4 P. M.) 

Date for 
election 

17'4·1954 
(between 3 ~d: 

5-30 P,M.) 

6. The Budget (General), 1954-55--Demands for Grallts 
(1) Further discussion on the following Demands for Grants in res-

pect of the heads mentioned against them, for which the Mini$try of 
Information and Broadcasting is responsible, concluded and the 
Demands for Grants were voted in full:-

Ministry of Information and Broadcasting 

Number 
of 

Demand 
Name of Demand 

59 MiJUatry of Information and Broadcasting. 

60 Broadcasting . 

121 Capital Outlay on Broadcasting. 

861 

Amount of 
Demand 

Rs. 

2,12,82,000 



Twenty-three cut motions moved on the 7th April, 1954, of which 
fifteen were on Demand No. 59 and eight on Demand No. 60, were 
negatived. 

(2) The follOwing Demands for Grants in respect of the heads 
mentioned against them, for whi~h tlie Ministry of Transport is 
responsible, were also voted in full:-

Ministry of Transport 

Number 
of Name of DemaQd 

Demand 

96 Ministry of Transport 

97 Port. and Pilotage • 

98 Lighthouses and Lightships 

99 Central Road Fund 

100 Communications (including NatioJlll Hi,hwaya) 

Amount of 
Demand 

Rs. 
36,71,000 

57,19.000 

73.23.000 

4023.98,000 

4.48.n.000 

lor Miscellaneous Bxpenditure under the Mini.try of 
6.02,000 Transport 

135 Capiw Ouday on PortS 

136 Capital Ouday on Roads 

131 Other Capital Ouday of the the Ministry of Transport 

4.4°,02.000 

12.56.57.000 

94>79.000 

Fourteen cut motions, of which eight were moved on Demand 
No. 96, four on Demand No. 97 and one eacn on Demand Nos. 98 and 
100, were negatived. 

(The House adjourned till 2 P.M. on Friday, the 9th April, 1954.) 

M. N. KAUL. 

Secre:tary. 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PARI' I 
[Brief Record of Proceedings] 

April 9, 1954. 

No. 282 
1. Starred Questions 

Twenty-nine starred questions (Nos. 1694-1722) were put down 
on the order paper. Original notice of starred question No. 1713 
was received in Hindi. Twenty-three starred questions (Nos. 1694-
1697, 1699---1706, 1708, 1709, 1712, 1714-1719~ 1721, 1722) were orally 
answered and supplementary questions. were asked on twenty two 
of them. Replies to starred questions Nos. 1698, 1707, 1710, 1711, 1713, 
1720, of which the questioners were absent were laid on the Table. 
2. Unstarred questions 

Five unstarred questions (Nos. 302---366) were put down on the 
order paper. Replies to these questions were laid on the Table. 
3. Short Notice question 

One short notice question, regarding present system of budgeting 
and exercise of financial control, addressed to the Prime Minister, 
was asked and answered. Supplementary questions were also asked 
:md answered thereon. 
4. The Budget (General), 1954-55-Demands for Grants 

.' . The following Demands for Grants in respect of the heads ll'Ien-
tioned against them, for wh.h the Ministry of Production is respon-
sible, were voted in full:-

Number 
of 

Demand 

81 

82 

132 

Ministry of Production 

Name of Demand 

Ministry of Production 

Salt 

Other Organisations under the Ministry of Production 

Miscellaneous Departments and Expenditure under the 
Ministry of Production 

Capital Outlay of the Ministr:r of Produc~ion 

663 

Amount of 
Demand 

as. 
7,71,000 

1,20,93,000 

1,86,07,000 
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Ten cut motions, of which six were moved on Demand No. fH and 
two each on Demand Nos. 82 and 83, were negatived. 

5. PrIvate Members' Bills Introduced 
(1) The Advanced Age Marriage Restraint Bill by Shri Diwan 

Chand Sharma. 
(2) The Prevention of Free, Forced or Compulsory Labour 

Bill by Shri Diwan Chand Sharma. 

6. Private Member's Bill circulated 

The Indian Arms (Amendment) Bin (Amendment of sections 1 and 
26 and insertion of new sections 17A and 34) by Shri Uma Charan 
Patnaik. 

Shri Uma Charan Patnaik concluded his speech on the motion for 
consideration of the Bill moved by him on the 26th March, 1954. 

An amendment that the Bill be circulated for the purpose of 
eliciting opinion thereon was moved by Shri K. M. Vallatharas and 
anothq amendment that the Bill be referred to a Select Committee 
was moved by Sardar Amar Singh Saigal. 

The following members took part in the debate:-
(1) Shri K. M. Vallatharas 
(2) Sardar Amar Singh Saigal 
(3) Shri Tek Chand 
(4) Shri Vishnu Ghanashyam Deshpande 
(5) Shri Kotha Raghuramaiah . 
(6) Shri N, Keshavaiengar 
(7) Shri Sadhan Chandra Gupta 
(8) Dr. Kailas Nath Katju 

Shri Uma Charan Patnaik replied to the debate . • The amendment that the Bill be circulated for the purpose of 
eliCiting opinion thereon by the 31st August, 1954, was adopted. 

(The House adjourned till 2 P.M. on Monday, the 12th April, 1954.) 

Corrigendum 
1n Parliamentary Bulletin-Part 1. dated the 8th April, 1954, in 

para. 6 under the heading "The Budget (General), 1954-55-Demands 
for Grants", in part (2) relating to the Ministry of Transport, in 
third column against Demand No. 137, for the figure "94,79,000", read 
"84,79,000" . 

GIPD-LAD-39 PS-!N-54-700 

M. N. KAUL, 
Secretary. 



HOUSE OF THE PEOPLE 
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-PARLIAMENTARY BULLETIN-pAltr'~e' 

[Brief Record of Proceedings] 

April 12, 1954. 

No. 283 
1. Starred Questions 

Thirty-one starred Questions (N:os. 1723, 1724, 1726-1734, 1736. 
1738-1742 and 1744-1757) were put down on the order paper. 
Starred Questions Nos. 1725 and 1743 were postponed to the list of 
question for 21st April, 1954 and Starred Question Nos. 1735 and 1737 
were postponed to the list of question for 17th April, 1954. Original 
Notices of Starred Question Nos. 1731 and 1745 were received in 
Hindi. 

Twenty-seven starred questions (Nos. 1723,1'124, 1726-1732, 1734, 
1736; l738, 1739, 1741, 1744--1753, and 1155 to 1757)' were orally ans-
wered and supplementary questions were asked on all of them. 
Replies to starred questions Nos. 1733, 1740, 1742 and 1754, of which 
the questioners were absent, 'Yere laid on the Table ... 
2. Unstarred QuestiOBS 

Three unstarred questions (Nos. 367-369) were put down on the 
order paper. Original notices of unstarred questions' Nos. 361',md 
369 were received in Hindi. Replies to Unstarred questions were 
laid on the Table. . 
3. EvIdence relating te Report of Pablie Aecounts· Comadttee 

Shri B. Das presented VOLUME 'II-EVIDENCE ·relating to the 
Seventh Report of .the Public Accounts Committee (1952-53) on the 
Appropriation Accounts (Civil); 1949-50 and unfinished AccQunts 
(Civil), 1948-49. 
4. Papers laItl·'OD the Table 

The. Deputy Minister of Finance laid on the table a copy of each 
of the following Notifications in accordance with section 38 of the 
Central Excises and Salt Act, 1944:- . 

(i) Central Excise Notification No. 1. dated the 8th January, 
1954. 

\; .: [P.T.O. 
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(ii) Central Excise Notification No.3, dated the 11th Febru-
ary, 1954. . 

(iii) Central Excise Notification No.6, dated the 28th February, 
1954. 

(iv) Central Excise Noti.fica~ion. No.7, dated the 19th Febru-
ary.19M. 

5. The Budpt (General), 1954·55-Demands for Grants 
(1) The following Demands for Grants in respect of the l'eads 

mentioned against them, for which the Ministry of Health is respon-
sible, were voted in full:-

Number of 
Demand 

. 48 
·49 

SO 
51 

125 

Ministt'y of Health. 

Name of Demand 

Ministry of Health 
Medical Services 
PubHc Health 
Miscellaneous Expenditure under the Ministl') of 

Health ..... 
Capital Outlay of the Ministry of Health 

Amount of 
Demand 

Rs. 
6,38,000 

1,38,53,000 
5,77.56,000 

70.92,000 
5,84,58,000 

Sixteen cut motions, of. which eleven were moved on Demand No. 
48, 'two each on Demand Nos. 49 and 50 and one on Demand No. 125, 
were negatived. 

(2) Discussion on Demands for Grants Nos. 1, 2, 3, 4 and 110, for 
which the Ministry of Commerce and Industry is responsible, com-
mencecl.;,-. . . ... ,.: 

Sixty-two cut motions, of which thirty-two were on Demand No . .1, 
seventeen on Demand No.2, eight on Demand No.3, four on Demand 
No. 4 and one on Demand No. 110, were moved. 

The discuSsion was not concluded. 
(The House adjourned till 2 P.M. on Wednesday, the 14th April, 

19~) . 
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M.N. KAUL, 
Secretary. 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULr.E'i'~N-PAHT I .. -. , 

: [Brief Record of Proceedings) 

April 14, 1954. 

No. 2M 
1. S~ Questions . 

Forty-five starred questions (Nos. 1758 to 1802) were'put down on 
the order paper. The original notices of starr~d question~.Nos. 1764, 
1779', 1786, 1798, 1799, 1800 and 1802 were received in Hindi. 

Forty starred questions (Nos. 1758 to 1764, 1766 to 1768, 1770 to 
1779, 1781 to 1783, 1785 to 1797 and 1799 to 1802) were orally ans-
wered and supplementary questions were asked on thirty-three of 
them. Replies to starred questions Nos. 1765, 1769, 1780, 1784, and 
1798, of which the questioners were absent were laid on the Table. 

* 2. Unstaried Questfons 
Ten unstarred questions (Nos. 370 to 376 and 378 to 380) were put 

down on the order paper. Original notices of unstarred questions 
Nos. 375 and 378 were received in Hindi. Replies to the unstarred 
questions were laid on the Table. 

3. Result of Election to Committee 
The Speaker declared that the following members had been elect-:-

ed to the Indian Central Sugarcane Committee:-
(1) Sardar J ogendra Singh 
(2) Shri P. R. Kanavade Patil 

4. Presentation of Report of Commlttee on Private Members' Bills 
and ResoluUoDS 

Shri M. Ananthasayanam Ayyangar presented the Sixth Report of 
the Committee on Private Members' Bills and Resolutions. 

5. The Budget (General), 1954-55-Demands for Grants 
Further discussion on the following Demands for Grants in respect 

of the heads mentioned against them, ·for which the Ministry of 
(P.T.O. 
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Commerce and Industry is responsible, concluded and the Demands 
for Grants were voted in full:-

N1DDber 
of 

DemaucI 

MiniBtTy of Commerce and Industry 

Name of DeDlllDCl 

I MiDilb'Y of Commerce and Indu,try . 
2 Industries .' 

3 

4 

Commercial Intelligence and Statistics 

Miscellaneous Departments and Expenditure under the 
Ministry of Commerce and Industry . . . 

Capital Ouday of the MinistrY of Commerce and' 
Induitry'-

Amo1lllltof 
Demami 

40 •1 5,000 

1"77.28;000 

Sixty-two cut motions moved .on the 12th April, 1954, of which 
thirty-two were on Demand No.1, seventeen on Demand No.2, 
eight on Demand No.3, four on Demand No. 4 and one on Demand 
Nd~ 110, were negatived. 

(The House adjourned till 2 P.M. on Thursday; the 15th April. 
1954.) • 

M. N. KAUL. 
Secretary. 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-:PART I 
[Brief Record of Proceedings] 

April 15, 1954. 

No. 285 
1. starred Questions 

Twenty-nine questions (Nos. 1803-1808 and 1810-1832) were put 
down on the order paper. Starred question No. 1809 was postponed 
to the list of questions for the 20th April, 1954. Original notices of 
starred questions Nos. 1816, 1821 and 1825 were received in Hindi. 

Twenty-five starred questions (Nos. 1803-1808, 1810, 1812, 1813, 
1815-1824, 1826-1829, 1831 and 1832) were orally answered and 
supplementary questions were asked on twenty three of them. Re-
plies to starred questions Nos. 1811, 1814, 1825 and 1830 the 
questioners of which were absent were laid on the Table. 
2. Unstarred Questions 

Twelve unstarred questjons (Nos. 381-392) were put down on the 
order paper. Or~ginal notice of unstarred question No. 391 was 
received in Hindi. Replies to the unstarred questions were laid on 
the Table. 
3. Short Notice Questfbll' 

A short notice question regarding London Gold Market addressed 
to the Minister of Finance was asked and answered. Supplementary 
questions raised thereon were also answered. 
4. Statement by Parliamentary Secretary to MiDlster of Education. 

The Parliamentary Secretary to the Minister of Education made 
a statement correcting reply given to a supplementary on Starred 
Question No. 267 answered on the 23rd February, 1954. 
5. CallIng attention to Matter of Urgent Public Importance. 

Shri Kotha Raghuramaiah called the attention of the Prime 
Minister to the statement made t;y the Prime Minister of Portugal 
on the applicability of the North Atlantic and the Anglo-Portuguese 
treaties to Goa. 

[P.T.O. 
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The Prime Minister made a statement in regard thereto. 
6. The Budget (Geaeral), 1954-55-Dem anils for Gl'8Ilts. 

Discussion on Demands for Grants Nos. 26, 27, 28, 29, 30, 31, 32, 
33, 34, 35,36, 37, 38, 39, 40, 41, 42, 115, 116, 117, 118, 119, 120 and 121, 
for which the Ministry of Finance is respcnlslble, commenced. 

Thirty-nine cut motions, of which twenty-one were on Demand 
No. 26, one opo P.eroand Np. 27, five on Demand No. 28, three on 
Demand No. 29, two ~.~cR .QP I?,erp'R-d It~. 30 ~~ 38, four on Demand 
No. 39 and one on Demand NQ. ~.Q, w~re moved. 

The discussion was not conclu.ded. 
(The House adjourned till 2 P.lL on Saturday, the 1~th April, 

1954.) 
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. ~~~4M~NT.ARY lJULLETIN-P~T I, 
[Brie~ \ Record of Proceedings] -

April 17, 1954 

1. Starred QuestIoIII 
Thirty starred questions' (Nos. 1833 to 1860 and 1735 and 1737 

which :w.~re postponed from the 12th April, 1954) were put down 
QP tbe ord~r p~r .. Starred question No. 1833 was postponed to a 
late! d,a!e. The orimnal 'not~c!,! of stafred question No. 1840 was 
received in Hindi. " , 

Twenty-six starred questions (Nos. 1834 to 1842,' 1844, 1845, 1847 
to 18M, 1857 to )860, 1735 and 1737) were orally answered and sup-
plementary q\1estipns w~t'e qslted on all of them. :a.eplies to star-
~4 q~~,stions Nos. 1843, 1846 and 1856 of which the questioners were 
absent were laid on the Table. 

2. ~nstarreci Questions 
,S~ven unstarred questions, (Nos. 393 to 399) were put down on 

the' order paper. The replies' to the questions were laid on the 
Table. 
3,' Paper laid on the Table 

Tpe Minist~r of Pa~liamentary Atrairs laid on the Table a copy 
of !he ~eports and Selected Documents of the Neutral Nations Re-
patriation . Comm;s~ion, ~orea, in pursuance of, an assurance given 
by the, Prnne MInister In paragraph 17 of the statement on Korea 
MId on the Table on' the '16th March 1954. 

4, ~ attention to matter of urgent pub_Ie Imporiaace 
• .c" .!:. .......... :..... . • t • .. • •• . 

Shri Sadhan Chandra Gupta .c~lled the att~ntion of the Prime 
MiniSter to 'the Joint cOnUnunique issued in London ' and Washington 
regarding the plans qf the 11:K. and the U.S.A. for the collective 
~~~ arringetnents fo],' the South-East Asia and the Western 
Pjl.~~~. ,,'.. .. '.. ~,. . 

. ~~ behalf of the Prime Minister the Deputy Mipister of External , 
Affairs 'read' out' a statement in regard thereto. 

[P.T.O. 
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5. The Budget (Geueral) 1954-~Demands for Grants 
(1) Further discussion on the following Demands for Grants in 

respect ot the heads mentioned"-agiiiiSt them, for which the Ministry 
of Finance is responsible, concluded and the Demands were voted in 
full:-

No. of 
De-
mand 

M inis~ryof. ~inance 

Name of Demand Amount of 
Demand 

Rs. 
26 Ministry of Finance 1>43,19,000 

27 Customs 3,84,II,OOO 
28 Union Excise Duties 6,28,30,000 

29 Taxes on Income including Corporation Tax and Estate Duty. " -3>41,76,000 

30 Opium. 

31 Stamps. 
... 34,13,000 

1,17>43,000 

32 Payments to other Governments, Departments, etc. on account 
of the Administration of Agency Subjects and Management 
of Treasuries 10,20,000 

33 Audit. 7,05,82,000 

34 Currency 1,58,39,000 

··.35 Mint 85,02,000 
36 Territorial and Poli~cal Pensions 19'.40,aoo 
37 Superannuation Allowances and Pensions . .2,80,80,000 

38 Mis~.naneous Departmen5 . and .Expenditure under. the Ministry 
of Fmance. . • . . • . . . . . 3,20,64,000 . 

39 Grants-in-aid to States . 14,01,67,000' 

40 Miscellaneous Adjustments between the Union and State Goverg,a 
ments . .. . - .... 2,53;000 _ 

41 Extraordinary Payments 

42 Pre-partition Payments 

II 5 Capital Outlay on the India Seci!rityPress 

u6 Capital Outlay on Currency 

117 Capital Outlay on Mints . 

118 Commuted Value of Pensions • 

II9 Payments to Retrenched Personnel . 

• • .. 
.. 

-
120 ~Other Capital Outlay of the Ministry of Finance 

I~I Loans and Advances by the Centr~':'3<>vernment 
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1>24.42,000 

4,78,OClQ .. _ 

2A8POO.: 
65,75,000 

.. . ..~ 

8~,2It>OO -
~~ .. '. 

31,70,68,000 



Thirty-nine cut mpt~ons moved on the 15th April, 1954, of which 
twenty-one were on Demand No. 26, one on Demand No. 27, five 
on Demand No. ,28, three on Demand No. 29, two each on Demand ... 
Nos. 30 and 38, four on Demand No. 39 and one on Demand No. 40, 
were negatived. 

> (?> The following remaining Demands for Grants were. then sub-
mitted to the vote of the House and granted in full:-

N'o. 
of 
De-

mand 

70 Ministry of Law 

Name of Demand 

Ministry of La1L 

71 Administration of Justice 

Amount' of .. 
Demand 

',Ministry of Natural Resources and Scientific Research; 
72 Ministry of Natural Resources and Scientific Research 

73 Survey of India. 

74 BotanicalSurvey 

7S Zoological Survey 

76 Geological Survey'·. 

77 Mines . 

78 Scientific Research . 

, . 

. \ 
79 Miscellaneous Departments and Expenditure Wlder tte Mirimy 

ofNaruraljResources and Scientific Research . , . . 

. Parliamentary Affairs· 
80 Department of Parliamentary Affairs 

~ParZiament, 

107 Parliament 

_ ~o8 Miscellaneous Expenditure under the Parliament Secretariat 

'Secretariat of the Vice-President" I 
-109 Secretariat of the Vice·President 

.:Ministry of Natural Resources and Scientifie 
Research-

51.86~ 

23.84,000 

2,9S.08,ooo 

76,000 

131 Other Capital Outlay of the Ministry of Natural Retcurces erd 
8ciertdfic Research . 1,24,79,000 

[P.T.O. 
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6. Approp~tion BID-Government 'BID mtroduced 
. The Appropriation (No.2) Bm, 195,*. 
7. Appropriation Blll-Govemment BID passed 

The Appropriation (No.2) BillI _ 1954. 
The motion for consideration of the Bill was move~ br Shri C. D. 

Deshmukh. . .. , . -- -. . 

: ['he motion was adopted and the clause by clause considera~ion 
was taken up;, "., 

Clauses 1, 2 and 3, the Schedule, the Enacting Formula and ~4e 
Lo~ Title were adopted. .' 

'The motion that the Bill 'be passed was moved 'by -Shri C. D . 
. Deshmukh.· 

The motion was adopted and the Bill was passed. 
8. Motion re: Sixth Report of Committee on Private Members' Bills 

and Resolutions .. , ... 

Shri Ganesh ~adashiv Altekar moved the following motion:-
'-"That this House agrees with the Sixth Report of the Com-

,mittee on Private Members' Bills and ResolutioPs pre-
sented to the House on the 14th April, 1~54." 

The motion was adopted. 
9. PrIvate Member's' Resolution 

Shri Shree Narayan Das conCluded his speech on the following 
Resolution moved by'him on the' 2nd April, 1954:-

·'This· House is of opinion that a Commission be soon appoint-
,ed to ,inquire into the, working of the existing, ,ad-
ministrative machinery and methods at the .cen~re. 
covering particularly the following a$pects with a view 
to su~esting comprehensive measures ~or reforming 
and reorganising the 'administrative set-up, n~~ely:-

(a) adequacy or otherwise of the existing enactments, rules 
and regulations regarding recruitment, training and 
conditions of services; 

(b) adequacy or otherwise of the existing All India ~rvices 
including the necessity and desirability of establishing 
an All India Economic Service and Social Service; 

(c) adequacy or otherwise of the existing rules, r~~latiQns 
and procedure regarding disciplinary action .against 
Government employees; ,,' 

(d) the existing trends of deterioration in the administration, 
the causes underlying them and p,ossible sP.ort t~~ 
remedies to arr~st furthet: deterioration and long term 
and urgent measures to stop the' rot; and 
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(e) n~cessity and d.esirabi1ity 01 suitably changing the 
existing constitutional provisions with regard to the 
various safeguards provided for the existing services." 

Six amendments were moved by-
(1) Shri Satis Chandra Samanta 
(2) . Shri Ganeshi Lal Chaudhary 
(3) Shri Sinhasan Singh 
(4) Shri Nageshwar Prasad Sinha 
(5) Shri Raghubir Sahai 
(6) Shri Basanta Kumar Das 

The amendments were ruled out of order. 
The following members took part in the debate:-

(1) Shri Narhar Vishnu Gadgil 
(2) Shri Raghubir Sahai 
(3) Shri M. S. Gurupadaswamy 
(4) Shri Satis Chandra Samanta 
(5) Shri Sinhasan Singh 
(6) Shri Tek Chand 
(7) Shri V. P. Nayar 
(8) Shrimati Uma Nehru (Speech unfinislaed) 

The discussion was not concluded. 
(The House adjourned till 2 P.M •. on Monday. the 19th April, 1954.) 

M.N.KAUL, 
Secretary . 
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6'15 

GIPD-LAD- PS-I7'4'S4-700 



HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record o~ Proceedings] 

April 19, 1954. 

No. 287 
1. Starred Questions 

Forty-eight starred questions (Nos. 1861 to 1908) were pu~ down 
on t~e order paper. Original notices of starred questions Nos. 1870, 
1871, 188~, 1897, 1899 and 1902 were received in Hindi. 

Thirty five starred questions (Nos. 1862 td 1865, 1869 to 1880, 1884, 
1885, l888 to 1891, 1893 to 1897, 1899 to 1901, 1903, 1904 and 1906 to 
1908) were orally answered and supplementary questions were asked 
on thirty-two of them. Replies td starred questions Nos. 1861, 
1866 to 1868, 1881 to 1883, 1886, 1887, 1892, 1898, 1902 and 1905 of which 
the questioners were absent were laid on the Table. . 

2. Unstarred Questions 
Twelve unstarred questions (Nos. 400 to 411) were put ddWn on 

the order paper. Original notices of unstarred question No. 408 was 
received in Hindi. Replies to unstarred questions were laid on the 
Table." 

3. Calling attention to Matter of Urgent PnbUc Importance 
Shri V. P:' Nayar called attention to the incidents at the Ordnance 

Depot, i ~bas.ti and 505 Command E.M.E. Workshop, Delhi 
Cant~nlnent, . on the 8th and 9th April, 1954, in connection with the 
observance of the Army Ordnance Corps Day .. 

The Deputy Minister of Defence made a statement in" regard 
thereto. 
4. Presentatton of report of Committee on Absence of Members from 

SiWDgs of the Bouse 

8hri Ganesh Sadashiv Altekar presented the SecO'nd Report of the 
Committee .on Absence of Members from the Sittings of the House. 

[P.T.O. 
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5. Govel'llJlleJlt Blll under consideration 
The Finance Bill, 1954. 

On the motion for consideration of the Bill moved by Shri C. D. 
Deshmukh, the following members took part in the debate:-, 

(1) Shri Hirendra Nath Mukerjee 
(2) Shri Ghamandi Lal Bansal 
(3) Kumari Annie Mascarene 
(4) Shri N. M. Linganf 
(5) Shri P. T. Thanu Pillai 
(6) Shri M. R. Krishna 
(7) Shri Fulsinhji Dabhi 
(8) Shri Kailash Pati Sinha 
(9) Shri M. K. Shivananjappa 

(10) Shri Vijneshwar Missir 
(11) Shri Nandlal Joshi 
(12) Shri Beli Ram Das 
(13) Shri Jhulan Sinha. 

The discussion was not concluded. 

(The House adjourned till 8-15 A.M. on Tuesday, the 20th April, 
1954.) 

Corrigendum 

In Parliamentary Bulletin-Part I, 'dated the 17th April, 1954, 
in para 9 under the heading "private Member's Resolution", on 
page 675, in line 11, fOT "The amendments were ruled out of order", 
read ''Two amendments were ruled out of order". 
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BOOSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

pEn. 

April 20, 1954. 

No. 288 
1. Starred Questions 

Thirty-one started questions (Nos. 1909-1938 and 1809) were put 
down on the order paper. Original notice of starred question No. 1935 
was received in Hindi. Twenty-four starred questions (Nos. 1909-
1913, 1915, 1916, 1918, 1920, 1923, 1924, 1926-1933, 1935--1938 and 1809) 
were orally answered and supplementary questions were asked on all 
of them. Replies to starred questions Nos. 1914, 1917, 1919, 1921, 
1922, 1925 and 1934, of which the questioners were absent, were laid 
on the Table. 

2. Unstarred Questions 
Five unstarred questions (Nos. 412-416) were put down on the 

order paper. Replies to these questions were laid on the Table. 

3. Papers laid on the Table 
The Minister of Parliamentary Affairs laid on the table the 

following statements showing the action taken by the Government 
OIl various 'assurances, promises and undertakings given by Ministers 
during the various sessions shown against each:-

(1) Supplementary Statement No. IV Fifth Session, 1953, of 
the House of the 
People. 

(2) Supplementary Statement No. IX. Fourth Session, 1953, 
of the House of the 
People. 

(3) Sup~lementary Statement 
XIV. 

No. Third Session, 1953, 
of the House of the 
People. 

[P.T.O. 



(4) Supplementary Statement No. 'xv. Ftir£t Session, 1952, 
of the House of the 
People. 

4. Presentation of Seoond RePort of Joint Committee on payment of 
Salary and Allowances to Members of parliament 

Shri M. Ananthasayanam Ayyangar presented .the Second Report 
of the Joint ComQ'littee on payment of 'salary and allowances to 
Members of Parliament. 
5. Government 8lll under consideration 

The Finance Bill, 1954 
Further discussion on the moUon for consideration of the Bill 

moved on the 19th April, 1954, continued. 
The followiIig members took part in the debate:-

(1) Shri Meghnad Saba 
(2) Shri S. C. Deb 
(3) Dr. Lanka Sundaram 
(4) Shri Tribhuan Narayan Singh 
(5) Shri Ramraj J ajware 
(6) Shri Sarangadhar Das 
(7) Dr. Devrao Namdevrao Pathrikar Kamble 
(8) Shri Balwant Sinha Mehta 
(9) Shri V. :Veeraswamy 

(10) Shri Basanta Kumar Das 
(11) Shri Nemi Saran Jain 
(12) Dr. A. Krishnaswami 
.(13) Shri K. Periaswami Gounder 
(14) Shri B. H. Khardekar 
(15) Shri Jethalal Harikrishna Joshi (Speech unfini.Bhed). 

The discusSion was ndt concluded. 
(The 'House adjourned 'larS-15 A. M. on Wednesday: the 21st 

April, 1954). 
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BOUSE OF THE PEOPLl!! 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

April 21, 1954 

No. 289 

1. Starred QuesUons 
Thirty-four starred questions (Nos. 1939 to 1970 and 1725 and 1743 

which were postponed from the 12th April, 1954) were put down on 
the order paper. The" original notices of starred questions Nos. H156 
and 1969 were received in Hindi. 

Twenty-eight starred questions (Nos. 1939-1944, 1946-1948, 1950-
1952, 1954-1959, 1962-19'68, 1970, 1725 and 1743) were orally answer-
ed and supplementary questions were asked on all of them. Replies 
to starred questions Nos. 1945, 1949, 1953, 1960, 1961 and 1969, of 
which the questioners were absent, were laid on the Table. 

2. Unstarred QUestions 
Seven unstarred questions (Nos. 417 to 423) were put down on the 

order paper. The replies to the questions were laid on the Table. 

3. Message from the CouncH of States 

Secretary reported a message from the Council of States that the 
Council, at its sitting held on the 19th April, 1954, had passed the 
following Bi1ls:-

(1) The Shillong (Rifle Range and Umlong) Cantonments 
Assimilation of Laws Bill, 1954. 

(2) The Himachal Pradesh and Bilaspur (New State) Bill, 
1954. 

4. BJlIs passed by the Coun.cll-laid on the table 

Secretary laid on the table the following Bills as passed by the 
Council of States:-

(1) The Shillong (Rifle Range and Umlong) Cantonments 
Assimilation of Laws Bill, 1954. 

[P.T.O. 
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(2) The Himachai Pradesh and Biiaspur (New State). Bill, 
1954. 

5. Papers laid on the Table , ' 

The following papers were laid on the Table of the House:-

(1). A copy of the statement of cases in which the lowest 
tenders have not been accepted by the India Store 
Department, London, during the period ending ~ 31st 
December, 1953. 

(2) A copy of the document entitle.? 'The French Settlements 
in India', containing texts of important notes exchanged 
between the Governments of India and France. 

6. Government Bll1 under consideration 
The Finance Bill, 1954 

Further discussion on the motion for consideration of the Bill 
moved on the 19th April, 1954, continued. 

The following members took part in the debate:-

(1) Shri Jethalal Harikrishna Joshi 
(2) Shri M. Ananthasayanam Ayyangar 
(3) Shrimati Renu Chakravartty 
(4) Shri P. Kakkan 
(5) Shr i Tekur Subrahmanyam 
(6) Shri Tulsidas Kilachand 
(7) Shri Khandubhai Kasanji Desai 
(8) Shri Upendranath Bannan 
(9) Shri Nalla Reddi Naidu 

(10) Shri Purushottamdas Tandon 
(11) Shri.N. D. Govindaswami Kachiroyar. 

Shri C. D. Deshmukh replied to the debate; 

The motion for consideration of the Bill was adopted. 

(The House adjourned till 8-15 A.M. on Thursday, the 22nd April, 
1954.). 

. ..... , .. \" 
~ . . .: ! 

M. N. KAUL. 

~~taTY:' 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY ~ULLETIN-PART I 
[Brief Record of Proceedings] 

April 22, 1954 

No. 2M 
1. Starred Questions 

Thirty-four starred questions (Nos. 1971 to 2004) were put down 
on the order paper. The original notices of starred questions Nos. 
1979 and 1997 were received in Hindi. 

Twenty-nine starred questions (Nos. 1971 to 1976, 1978 to 1980, 
11m3, 1985, 1986, 1988. to 2004) were orally answered and supplemen-
tary questjons were asked on twenty-seven of them. Replies to 
starred questions Nos. 1977, 1981, 1982, 1984 and 1987, of which the 
questioners were absent, were laid on the Table. 
2. Unstarred Questions 

! 

Thirteen unstarred questions (Nos. 424 to 436) were put down on 
the order paper. The original notice of unstarred question No. 436 

,;,ias received in Hindi. Replies to the unstarred questions were laid 
on the Table. 
3. Presentation of Report of Committee on Petitions 

Shri Kotha Raghuramaiah presented the First Report of the Com-
mittee on Petitions. 

4. Leave of abllenee 
The following members were granted leave of absence from the 

-sittings of the House for the periods mentioned against them:-
(1) Shri A. V. Thomas-From the 5th April to the 14th May, 

1954. 
(2) H. H.-Maharaja Sri Karni Singhji Bahadur of Bikaner-

From the 15th February to the 14th April, 1954. 

(3) Shri Devi Datt Pant-From the 15th February to the UtE: 
April, 19M. 

(4) Dr .. Manik Chand Jatav-vir-From·the 24th November to 
the 24th December, 1953 and the 15th February to the 
6th March, 1954. 
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5. Govel'Dlllellt IIi1I pa •• 

The FinanciarSut, 1954 
The clause by clause consid~ratioil of the Bill was taken up. 
Clauses 2, 3, 5, 6, 7, 9, 10, nand 12, the Second Schedule and 

the Third Schedule were adopted 
Clauses 4 and 8 and the First Schedule were adopted as amended. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

On the motion moved by Shri C. D. Deshmukh that the Bill, as. 
amended', be passed; 1lhe following members took part in the debate:--

(1) Shti Narnar Vishnu Gildgil 
(2) Shri Kamal Kumar Basu 
(3) Shrimati Indira A. Maydeo 
(4) Her Highness Rajmata Kamlendu Mati Shah 
(5) Shri Choithtam Partabrai Gidwani 
(6) Shri C. D. Deshmukh 

The motion was adopted and the Bill, as amended, was passed. 
(The House adjourned till 8-15 A.M:. on Friday, the 23rd April .. 

1954.) 

M. N. KAUL. 
Secretary. 
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BOUSE OF TIlE PEOPLE 

PARLIAMENTARY BULL~TIN-PART I 
[Brief Record of Proceedings] 

April 23, 1954. 

No. 191 
1. starred QuestIOns 

Seventeen starred questions (Nos. 2005-2021) were put down on 
the order paper. Original notices of starred questions Nos. 2010, 2015 
and 2019 were received in Hindi. 

Twelve starred questions (Nos. 2005-2008, 2011-2013,2015-2017, 
2020 and 2021) were orally answered and supplementary questions 
were asked on all of them. Replies to starred questions Nos. 2009, 
2010, 2014, 2018 and 2019, the questioners ()t' which were ab$ent, wer" 
laid on the Table. . 

~. Unstarred Questions 
One unstarred question No. 437 was put down on the order paper. 

Original notice of this question Vias received in Hindi. Reply to tbis 
question was l~id on the Table. 

3. Statement by MlDJster of IVU.QMm~ .atn 
The Minister of Parliamentary Affairs made a statement regard-

ing the order of the Government Legislative Business ,for the 
remainder of current session. 

4. (Wvernment BUIs passed 
(1) The Min.imum Wages (Amendment) Bill, 1953 

Further discussion on the motion that the BUI, as arn.e~ed, be 
passed, moved on the 13th March, 1954, was resumed. 

The following members took part in the debate:-
(1) Shri Tushar Chatterjea 
(2) 8hri B. Ramachandra Reddi 
(3) Shri V. V. Giri. 
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The motion was adopted and the Bill, as amended, was passed. 

(2) The Voluntary Surrender of Salaries (Exemption from Taxation) 
A mendment Bill, 1953 

On the motion for consideration of the Bill moved by Shri Arun 
Chandra Guha, the following members took part in the debate:-

(1) Shri K. Ananda Nambiar 
(2) Shri Kamal Kumar Basu 
(3) Pandit Krishna Chandra Sharma 
(4) Pandit Thakur Das Bhargava 
(5) Shri Tek Chand 
(6) Shri K. T. Achuthan 
(7) Shri Sadhan Chandra Gupta 
(8) Shri J. B. Kripalani 

Shri Arun Chandra Guha replied to the debate. 

The motion for consideration of the Bill was adopted and the 
clause by clause consideration was taken up. 

Clauses 1 and 2, the Enacting Formula and the Long Title were 
adopted. 

The motion that the· Bill be passed, was moved by Shri Arun 
Chandra Guha. 

The motion was adopted and the Bill was passed. 

5. Private Member's BUl introduced 
The Benares Hindu University (Amendment) Bill, 1954. 

(Amendment of section 17) by Shri Raghunath Singh 

6. Private Members' BilIs-clebate adjourned 

(1) The Suppression of Immoral Traffic anq Brothels Bill by 
Shrimati Maniben VaUabhbhai Patel 

The motion for consideration of the Bill was moved by Shrimati 
Maniben Vallabhbhai :Patel. Two amendments jthat /1;he Bill be 
circulated for the purpose of eliciting opinion thereon were moved 
by Shri K. M. Vallatharas and· Shri Diwan Chand Sharma. 

The follOwing members took part in the debate:-
(1) Shrimati Jayashri Raiji 
(2) Shri Balwant Nagesh Datar 

Thereafter, Dr. Kallas Nath Katju moved that the debate on the 
Bill be adjourned to a non-official day during the next Session. The 
motion was adopted. 
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(2) The Punishment fo1' Adulteration of Foodstuffs Bm by 
Shri Banarsi Prasad Jhun;hunwala 

The motion for consideration of the Bill was moved by Shri 
Banarsi Prasad Jhunjhunwala. 

Rajkumari Amrit Kaur spoke on the motion. 

Thereafter, Sardar Amar Singh Saigal moved that the debate on 
the Bill be adjourned t? the next Session. The motion was adopted. 
7. :frivate Member's Blll under consideration 

The Women's and Children's Institutions Licensing Bill by 
Shrimati Maniben Vallabhbhai Patel 

On the motion for consideration of the Bill moved by Shrimati 
Maniben Vallabhbhai Patel, the following members took part in the 
debate:-

(1) Pandit Chatur Narain Malviya 
(2) Shri Tek Chand 
(3) Shrimati Uma Nehru 
(4) Shri Kotha Raghuramaiah 
(5) Shri Diwan Chand Sharma 
(6) Shrimati Indira A. Maydeo 
(7) Dr. Suresh Chandra 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Saturday, the 24th April, 

1954.) 

Corrigendum 

In Parliamentary Bulletin-Part I, dated the 22nd April, 1954, 
in para 5 under the heading "Government Bill Passed" in line I, 
for "The Financial Bill, 1954", read "The Finance Bill, 1954". 

M. N. KAUL. 
Secretary. 
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BOUSE· OF 'DIE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

April 24, 1954. 

No. 292 
1. Message from the Council of States 

Secretary reported a message fro~ the Council of States that the 
Council, at its sitting held on the 23rd April, 1954, had agreed with-
out any amendment to the Muslim Wakfs Bill, 1952, passed by the 
House on the 12th March, 1954. 
2. Statement by PrIme MlnJster 

The Prime Minister made a statement on Indo-China. 
3. Government BIlls passed 

(1) The Delivery of Books (Public Libraries) Bill, 1953 
On the motion for consideration of the Bill moved by Dr. Mono 

Mohon Das, the following members took part in the debate:-
(1) Shri Shankar Shantaram More 
(2) Shri Jawaharlal Nehru 
(3) Shri B. Ramachandra Reddi 
(4) Shri Radhelal Vyas 
(5) Shri Ghamandi Lal Bansal 
(6) Dr. Lanka Sundaram 
(7) 8hri K. 8. Raghavachari 

Dr. Mono Mohon Das replied to the debate. 
The motion for consideration of the Bill was adopted and the 

clause by clause consideration was taken up. 
Clauses 2 to 6, a new clause 6A and clause 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
On the motion moved by Dr. Mono Mohon Das that the Bill be 

passed, the following members took part in the debate:- . 
(1) 8hri Nikunja Behari Chowdhury 
(2) 8hri Joachim Alva 
(3) Dr. Mono Mohon Das 

The motion was adopted and the Bill was passed. 
[p.T.O. 
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(2) The High Court Judges (Conditions of Service) Bill, 1952 

On the motion for consideration' of the Bill moved by Dr. Kallas 
Nath Katju, the following members took part in the de.ate:-

(1) Shri Satyendra Narayan Sinha 
(2) Shri Frank Anthony' 
(3) Shri Nemi Chandra Kasliwal 
(4) Shri Shankar Shantaram More 
(5) Shri Kotha Raghuiamaiah 
(6) Shri Kamal Kumar :aasu ~ 

(7) Shri A. M. Thomas 

. 

Dr. Kallas Nath Katju replied to the debate. . 

Clause 2 and the First Schedule were adopted as amended.' 

Clauses 3 to 25 and the Second Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

On the motion moved by Dr. Kailas Nath Katju, that the Bill, 
as amended, ,be passed, the following members took part in the 
debate:-

(1) Shri Joachim Alva 

(2) Shri Hirendra Nath Mukerjee 
(3) Shri Sinhasan Singh 

(4) Dr. Suresh Chandra 

(5) Dr. Kallas Nath Katju. 

The motion was adopted and the Bill, as amended, was passed. 

(3) The Lushai Hills District (Change :of Name)B~n, 1954. (As passed 
by the Council of States) 

The motion for consideration of the Bill was moved by Dr. 
Kailas Nath Katju. 

Shri Nikunja Behari Chowdhury spoke on the motion. 
The motion was adopted and the clause by clauSe consideration 

of the. Bill was taken up. 

Clauses 1 to 4, the Enacting FOI'mula and the Long Title were 
adopted. 
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On the motion moved by Dr. Kailas Nath Katju that the Bill be 
passed, the following members took part in the debate:-

(1) Shri Sadhan Chandra Gupta • 
(2) Dr. Kallas Nath Katju. 

: The ;motion was adopted and the Bill was passed. 
4. Gove1'DDlellt Bill under consideration 

The AbsoITbed Areas (Laws) Bill, 1953. (As passed by the Council of 
States) 

The motion for consideration of the Bill was moved by Dr. Kallas 
Nath Katj.u. 

Shri. Ramraj J ajware commenced his speech which was not 
concluded. 

5. Message from. the Coundl of States 
Secretary reported Ii message from the Council of States that the 

Council had no recommendations to make to the House in regard to 
the Appropriation (No.2) Bill, 1954, passed by the House on the 
17th April, 19M. 

(The HoUse adjourned till 8-15 A.M. on Monday, the 26th April, 
1954.) 

M. N. KAUL. 
Secretary. 
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BOUSE OF TIlE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

April 26, 1954 

No. 293 

1. starred Questions 

Thirty-seven starred questions (Nos. 2022-2058) were put on the 
order paper. The original notices of starred questions Nos. 2029, 2038 
and 2053 were received in Hindi. 

Twenty-eight starred questions (Nos. 2022 to 2030, 2032 to 2035, 
2038,2040,2042,2043,2046 to 2049, 2051 to 2053 and 2055 to 2058) were 
answered orally and supplementary questions were asked on twenty-
seven of them. Replies to starred questions Nos. 2031, 2036, 2037, 
2039, 2041, 2044, 2045, 2050 and 2054 of which the questioners were 
absent were laid on the Table. 
2. Unstarred QuestIons 

Eight unstarred questions (Nos. 438 to 445) were put down on the 
order paper. Replies to these questions were laid on the Table. 
3 .. Papers laIcl on the Table 

The Deputy Minister of· Railways and Transport laid on the Table 
a copy of each of the following papers, in pursuance of an under-
taking given by the then Minister of Transport during the aiscussion 
of the Bombay, Calcutta and Madras Port Trusts (Constitution) 
(Amendment) Bill on the 17th August, 1948:-

(i) Ministry of Transport Notification No. 9-PI(250) /53, dated 
the 15th February, 1954; 

(ii) Statement showing the redistribution of seats of elected 
commissioners on the Calcutta Port Commission; 

(iii) Ministry of Transport Notification No. 13-PI(124)"/53, dated 
the 15th February, 1954; and 

[P.T.a. 
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(iv) Statement'showing the redistribution of seats of elected 
trustees on the Maqras Port Trust. 

4. Calling attention to matter of urgent public Importance 
Shri Joachim Alva called the attention of the Prime Minister to 

the incident relating to the search of the office of the Indian Com-
missioner in Nairobi during the round-up of Mau Mau suspects. 

The Prime Minister made a statement in regard thereto. 
5. Government Bills passed 
(1) The Absorbed Areas (Laws)· Bill, 1953 (As passed by the Council 

of States). 

Further discussion on the motion. for consideration of the Bill 
moved on the 24ih April, 1954, continued and the following members 
took part in the debate: - . 

(1) Shri Ramraj Jajware 
(2) Shri Bhakt Darshan 
(3) Shri Sadhan Chandra Gupta 
(4) Shri Shankar Shantaram More 
(5) Shri Lal Hembrom 
(6) Shri Bhagwat Jha 'Azad'. 

Dr. Kailas Nath. Katju replied to the debate. 
The motion for consideratiori of the Bill was adopted and the 

clause by clause consideration was taken up. 
Clauses 2 and 3 and Schedules I to V were adopted. 
Clause 1, the· Enacting Formula and the Long Title were also 

. adopted. 
On the motion moved by Dr. Kailas Nath Katju that the Bill be 

passed, the following members took part in the debate:-

(1) Shri Nikunja Behari Chowdhury 
(2) Dr. Kailas Nath Katju. 

The motion was adopted and the Bill was passed. 
(2) The Drugs and Magic Remedies (Objectionable Advc·rtisements) 

. . . Bill, 1953 (As passed by the Council of StCl:tes). 
On the motion for consideration of the Bill m~ved by Rajkumari 

Arnrit Kaur, the following members took part in the debate:-
(1) Shrimati Jayashri Raiji 
(2) Dr. Ch. V. Rama Rao 
(3) Shri Fulsinhji B. Dabhi 
(4) Shri C. R. Narasimhan 
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(5)' 8hri B. H. Khardekar 
(6) Shri Rohini Kumar Chaudhuri 
(7) Shri Shankar Shantaram More 
(8) Shri M. S. Gurupadaswamy 
(9) Shri Raghunath Singh. 

Rajkumari Amrit Kaur replied to the debate. 
The motion for consideration of the Bill was adopted and the 

clause by clause consideration was taken up. 
CI~uses 2 to 16 were adopted. 
Clause 1, the Enacting Formula and the Long Titte were also 

adopted. .. 
The motion that the Bill be passed, was moved by Rajkumari 

Amrit Kaur. 
Shri Nand Lal Sharma spoke on the motion. 
The motion was adopted and the Bill was passed. 

(3) The State Acquisition of Lands fOT Union Purposes (Validation) 
Bill, 1954 (As pasb'2d by the Council of Sta.tes). 

The motion for consideration of the Bill was moved by Shri M. V. 
Krishnappa. 

Shri Nikunja Behari Chowdhury spoke on the motion. 
Shri M. V. Krishnappa replied to the debate. 
The motion for consideration of the Bill was adopted and the 

clause by clause consideration was taken up. 

Clauses 1 and 2, the Enacting Formula and the Long Title were 
adopted. 

'the motion that the Bill be passed, was moved by Shri M. V. 
Krisbnappa. 

The motion was adopted and the Bill was passed. 

(4) The Indian Railways (Second Amendment) Bill, 195~ (As passed 
by the Council of States). 

On the motion for consideration of the Bill moved by Shri O. V. 
Alagesan, the following members took part in the debate: - . 

(1) Shri K. Ananda Nambiar 
(2) Sardar A~ar Singh Saigal 
(3). ShriB. Ramachandra Reddi. 

Shri O. V. Alagesan replied to the debate .. 
[P.T.O. 
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The motion for consideration of the Bill was adopted and the 
clause by clause consideration was taken up. 

Clauses 1 and 2, the Enacting Formula and the Long Title were 
adopted. 

The motion that the Bill be passed, was moved by Shri O. V. 
Alagesan. 

The· motion was adopted and the Bill was passed. 

(The House adjourned till 8-15 A.M. on Tuesday, the 27th April, 
1954). . 

• M. N. KAUL. 
Secretary. 
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BOUSE OF 'i'IiE PEOPLi 

PARLIAMENTARY BULLETIN-PART 1 
[Brief Record of Proceedings] 

April 27, 1954 

No. 294 
1. Starred Questions 

Thirty-one starred questions (Nos. 2059 to 2089) were put down 
on the order paper. Original Notices of starred que!:LlOns Nos :l060, 
2068, 2079, 2080 and 2087 were receiv4id in Hindi. 

Twenty-eight starred questions (Nos. 2059 to 2071, 2073, 2075 to 
2080 and 2082 to 2089) were orally answered and supplementary 
questions were asked on twenty-six of them. Replies to starred 
questions Nos. 2072, 2074 and 2081 of which the questioners were 
absent, were laid on ~he Table. 
2. Unstarl'ed Questions 

Four unstarred questions (Nos. 446 to 449) were put doWn on the 
order paper. Replies to unstarred questions were laid on the Table. 
3. Message from the Counei] of States 

Secretary reported a message from the Council of States that the 
Council had no recommendations to make to the House in regard to 
the Finance Bill, 1954, passed by the House on the 22nd April, 1954. 
4. Presentation of Second Report of Committee on PetittoDs 

Shri Kotha Raghuramaiah pr.esented the Second Report of the 
Committee on Petitions. 
5. Presentation of Petition 

Secretary reported the receipt of a petition relating to the prevail-
hig food situation in the country. " 
6. CalliDg attention to matter of urgent pubUe importance 

Shri Awadheshwar Prasad Sinha, Shri Lalit Narayan Mishra and 
Shri Bhagwat Jha 'Azad' called attention to the inadequate transport 
facilities for lifting coal and cement to North Bihar. 

The Deputy Minister of Railways made a statement in regard 
thereto. 
7. Government Bill introduced 

The Code of Criminal Procedure (Amendment) Bill, 1954. 
8. Government Bill under consideration 
The Factories (Amendment) Bill, 1953 (As passed by the Council 0/ 

States) 
The ~otion for consideration of the Bill was moved by Shri 

. V. V. GirL An amendment that the Bill be referred to a Select Com-
mittee was moved by' Shri M. S. Gurupadaswamy. 
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The following members took part in the debate:-
(t) Shri P. T. Punnoose 
(2) Shri M.S. Gurupadaswamy 
(3) Shri R. VeBkataraman 
(4) Shri T. S. Avinashilingam Chettiar 
(5) Shri Tridib Kumar Chaudhuri 
(6) Shri Shankar Shan taram More 
(7) Her Highness Rajmata Kamlendu Mati Shah 
(8) Shri Ganesh Sadashiv Altekar 
(9) Shri K. Ananda Nambiar 

Sh~i V. V. ~iri replied to the debate. 
, . ' 

• 

., ,The amendment for reference of the Bill to a Select Committee 
¥i~' ~gatived. . 

:.. --The··motion· for consideration of the Bill was adopted and the 
clause by clause consideration was taken up. 

Clauses 2 to 21 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

'On the motion moved by Shri V. V. Girl that the Bill be passed; 
the following members took part in the debate~:"" 

(1) Shri Diwan Chand Sharma 
(2) Shri Hirendra Nath Mukerjee 

The discussion was not concluded. 

9. Message from the CoUDCU of States 

Secretary reported a message from the Council of States that the 
Council had passed the Prevention of Disqualification (Parliament 
and Part C States Legislatures) Amendment Bill, 1954, at its sitting 
'held on the 27th April, 1954. 
10. -Blll passed by tile CoUlleil-latd _ the Table 

Secretary laid on the Table the Prevention of Disqualification 
(Parliament and Part C States Legislatures) Amendment Bill, 1154, 
as passed by the Council of States. 

(The gouse adjourned tillS-IS A.M. on Wednesday, the 28th April, 
1954.>. 

M. N. KAUL, 

SecretaIJr· 



SOUSE OF 'l'IIE 'BOI'LI 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of ProceediQl&] 

April 28, 1954. 

No. 295 
1. Starred Questions 
, Twenty-seven starred questions (Nos. 2090 to .2102 and 2104 to 

2117) were put down on the order paper. Original noti~sof starred 
questions Nos. 2097, 2099 and 2112 were received in Hindi. 

Twenty-two starred questions (Nos. 2090-2094, 209'i~102, 2104, 
2107-2110, 2112-2117) were orally answered and ~ppJementary 
questions were asked on all of them. Replies to stanlld q\lestions 
Nos. 2095, 2096, 2105, 2106 and 2111, of which the queationefS were 
absent, were laid on. the Table. 
2. Unstarred Questions 

Two unstarred questions (Nos. 450 and 451) were put down (.n 
the order paper. Replies to these questions were laid on the Table. 
3. caJUng attention to Matter of Urgent PubUc Importaaee 

In reprd to notices received from Shri KQtha Raghuramaiah and 
Shri Nettur P. Damodaran calling attention to the incident .r,elating 
to the firing by the French Indian police on the 27th Apl'il, '18Q4, on 
a party of Indians at Chiru Kalia near Mahe, the Deputy Minister of 
Ext~rnal Affairs promised to make a Statement of the incident as 
early as possible. 
·4. Adjounameat MotIon 

The Speaker postponed his decision on the admissibility Of the 
Adjournment motion by Shri P. T. Punnoose and 3hri V. P. Nayar 
regarding the situation created by the firing by the French Indian 
police on the 21th April, 1954, on a party of Indial11S at Chiru Italia 
near Mahe to enable the Government to ascertain tfte facts. and 
make a statement. 

The motion was adopted and the Bill was passed. 
5. Gov ...... , BIUs p88IIed 
(1) The Factories (Amendment) Bill, 1953 (As passed btl * ~ncil 

of Statu). II 

Shri V. V. Giri spoke in reply to the debate on the motion that 
the Bill· be passed as moved by him on the 27th April, 1954:. . 

,l'Ae motion was adopted and the Bill was passed. 
[p.T.O. 
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(2) The Prevention of Disquaiification (Parliament. and Part C 
States Legislatures) Amendment Bill, 1954 (As passed by the 
Council of States). 

On the motion for consideration of the Bill moved by Shri C. C. 
Biswas, the following members took part in the debate:- . 

(1) Shri B. Ramachandra Reddi 
(2): Slni Shankar Shantaram More 
(3) Shri Kotha Raghuramaiah 
(4) Shri N. C:Chatterjee 
(5) Shri Ghamandi Lal Bansal 
(6) Dr. N. B. Khare 
(7) Shri N. M. Lingam 
(8) Shri Nikunja Behari Chowdhury 
(9) Shri Chimanlal Chakubhai Shah 

(10) Shri Mulchand Dube 
(11) Shri S. V. Ramaswamy 
(12) Shri R. Velayudhan 
(13) Shri Narhar Vishnu Gadgil 

Shri C. C. Biswas replied to the debate. 

• 

The motion for consideration of the Bill was adopted and the 
dause by clause consideration was taken up. 

Clauses 1 and 2, the Enacting Formula and the Long Title were 
adopted. 

The motion that the Bill be passed was moved by Shri C. C. 
Biswas. 

The motion was adopted and the Bill was passed. 
6. Government Bill-Motion for reference to Joint Committee 

The Companies Bill, 1953 
The motion for reference of the Bill to a Joint Committee of the 

Houses was moved by 8hri C. D. Deshmukh. An amendment that 
'.he Bill be circulated for the purpose of eliciting opinion thereon 
was moved by Shri K. M. Vallatharas. 

The following members took part in the deilate:-
(1) 8hri K. M. Vallatharas 
(2) 8hri H. C. Heda 
(3) Shri Upendranath Barman 
(4) 8hri Raghunath Singh 
(5) Shri Tribhuan Narayan Singh (Speech. unfinished) 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Thursday. the 29th April. 

1954.)] 

M. N. KAUL. 
Secretary. 
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HOUSE OF THE hOl'La 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

April 29, 1954 

No. 296 
1. Starred QuestioDi 

Twenty-eight starred questions (Nos. 2118 to 2138 and 2140 to 
2146) were put down on the order paper. Siarred question No. 2139 
was transferred to the list of questions for the 6th May, 1954. Original 
notice of starred question No. 2134 was received in Hindi. 

Twenty-two starred" questions Nos. 2118-2128, 2130, 2132, 2134, 
I 2135, 2138, 2140-2143, 2145 and 2146, were orally answered and 

supplementary questions were asked on twenty-one" of them. Replies 
to starred questions Nos. 2129, 2131, 2133, 2136, 2137 and 2144 of which 
the questioners were absent, :were laid on the Table. 

2. Uastarred Questions 

Four unstarred questions (Nos. 452 to 455) were put down on the 
order paper. Replies to these questions were laid on the Table. 

3. Presentation of Seventh Report of Commlttee on Private Members' 
BWs &lUI Resolutions. 

Shri Nemi Chandra Kasliwal presented the Seventh Report of the 
Cominittee on Private Members' Bills and Resolutions. 

4. Government BID-Motion for Reference to Joint Committee 
The Companies Bill. 1953 

Further discussion on the motion for reference of the Bill to a 
Joint Committee and the amendment for circulation of the Bill for 
the purpose of eliciting opinion thereon, moved on the 28th April, 
1954, contin~ 

The following members took part in the debate:-
(1) Shri Tribhuan Narayan Singh 
(2) Shri N. C. Chatterjee 
(3) Shri Amarnath Vidyalankar 

[P.T.O. 
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(4) Shri Ganesh Sadashiv Altekar" 
(5) Shri V. P. Nayar 
(6) Shri A. M. Thomas 

. (7) Shri C. D. Pande (Speech unfinished). 

The discussion was not- concluded. 
(The House adjourned tillS-15 A.'M. on Friday, the 30th April, 1954.) 

CorrIgenda 

In Parliamentary Bulletin-Part I, dated the ,28th. April, 1954,-. 
(i) in para. 3, under the heading "Calling Attention to Matter 

of Urgent Public Importance", in line 5, for "of", read 
"on"; 

-.. (ii) in para .. 4, under tbebeading ~'Adjournment Motioil", delete 
the last line, namely "The motion .was adopted and the 
Bill was passed."; and 

(iii) in para. 5, un4er the heading ",Government Bills Passed", 
in part (1) relat.ing to the Factories (Amendment) Bill, 
1953, in line 4, delete "as". 

" M. N. KAUL. 
Secretary. 
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BOUSE OF TIlE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

April 30, 1954 
I· 

No. 197 
1. Starred Questions 

Thirty-two starred questions (Nos. 2147 to 2178) were put down 
on the order paper. Starred question No. 2179 was transferred to 
the list of questions for the 11th May, 1954. Original notices of 
starred questions Nos. 2165 and 2170 were received in Hindi. 

Thirty-one starred questions (Nos. 2147 to 2156 and 2158 to 2178) 
were orally answered and supplementary questions were asked on 
thirty of them. Reply to starred question No. 2157, of which 
the questioner was absent, was laid on the Table. 

Iii reply to starred question No. 2165, the Minister of Labour 
;l promised to make a 4itatement later. 

2. UJl8tarred QuestJoas 

Ten unstarred questions (Nos. 456 to 465) were put down On the· 
order paper. Original notices of unstarred questions Nos. 459; ta 
and 465 were received in Hindi. Replies to these questionsweie 
laid on the Table. 
3. M8III8ge fnm the Council of StMes 

Secretary reported a message from the Council of States that the 
Council had no recommendations to make to the House in regard 
to the Voluntary Surrender of Salaries (Exemption from Taxation) 
Amendment Bill, 1954, passed by the House on the 23rd April, 1954. 

4. Papers 1aIc1 on the Table 
The following papers' we~ laid on the Table of the House:-

(1) A copy of an Agx.eement between the Government of India 
and Government of Nepal on the Kosi Project sjgned on 
the 25th April, 1954. 

[p.T.O. 
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(2) A copy of the Report of the Indian Council of Agricultural 
Research for the year 1951-52. 

(3) A copy of certain amendments to the Genera! Regulations 
of the Industrial Finance Corporation of India, under 
sub-section (3) of section 43 of the Industrial Finance 
Corporation Act, 1948. " 

5. statement by Deputy MInIster of "Natural ResoureeS and Scientific 
Research 

The Deputy Minister of Natural Resources and Scientific 
Research made a statement correcting the reply given to starred 
question No. 120 on the 18th February, 1954. 
6. Calling attention to matter of urgent pubUc Importance 

The Deputy Minister of External Affairs made a statement on 
the incident relating to the firing by the French Indian police on 
the 27th April, 1954, on a party of Indians at Chiru Kalia near Mahe, 
attention to which was called by Shri Kotha Raghuramaiah and 
Shri Nettur P. Damodaran on the 28th April, 1954. 

7. Adjournment Motion 
In view of the statement made by the Deputy Minister of 

External Affairs, the Speaker withheld his consent to the moving of 
the adjournment motion given notice of by Shr\ P. T. Punnoose and 
Shri V. P. Nayar on the 28th April, 1954, regarding the situation 
created by the firing by the French Indian police on the 27th April, 
1954, on a pa.r~y of Indians at Chiru Kalia near Mahe. 

8. Government BUI-Motion for reference to Joint Committee 
The Companies Bill, 1953 

Further discussion on the motion for reference of the Bill to a 
Joint Committee and the amendment for circulation of the Bill for 
the purpose of eliciting opinion thereon, moved on the 28th April, 
1954, continued. 

The following'members took part in the debate:-

(1) Shri C. D. Pande. 
(2) ·Shri B. Ramachandra Reddi 
(3) Shri S. V. Ramaswamy 
(4) Shri Tek Chand (Speech unfinished) 

The discussion was not concluded. 

9. Motton reo ~eventh Report of Committee on Private Members' 
BDls and Resolutions 
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Shri G,anesh Sadashiv Altekar moved the following motion:-

"That this House agrees with the Seventh Report of the 
Committee on Private Members" Bills and Resolutions 
presented to the House on the 29th April, 1954." 

The motion was adopted. 
10 .. PrIvate Members' Resolutions 

(1) Further discussion of the following Rlesolu1fton moved by 
Shri Shree Narayan Das on the 2nd April, 1954, and amendments 
thereto moved on the 17th April, 1954, was resumed. 

"This House is of opinion that a Commission be soon appointed 
to inquire into the working of the existing administra-
tive machinery and methods at the Centre, covering 
particularly the following aspects with a view to 
suggesting comprehensive 'measures for reforming and 
reorganising the· administrative set-up, namely:-

(a) adequacy or otherwise of the existing enactments, rules 
. and regulations regarding recruitment, training and 

conditions of services; 
(b) adequacy or otherwise of the existing All Indii Services 

including the necessity and desirability of establish-
ing an All India Economic Service and Social Service; 

(c) adequacy or otherwise of the existing rules, regUlations 
and procedure regarding disciplinarY action against 
Government employees; 

(d) the existing trends of deterioration in the administration, 
the causes underlying them and Possible short term 
remedies to arrest further deterioration and long 
term and urgent measures to stop the rot; and 

(e) necessity and desirability of .suitabiy changing the 
existing constitutional provisions with regard to the 
various safeguards proyided for the. exiating 
serviees. " 

The following members took part in the debate:-
(1) Shrimati Uma Nehru 
(2) Shri Balwant Nagesh Datar 
(3) 8hri Lalit Narayan Mishra 
(4) Kumari Annie Mascarene 
(5) Shri Rohini Kumar Chaudhuri 

Shri Shree Narayan nas replied to the debate. 
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Of the six amendments moved on the 17th April, 1954, four. were 
withdrawn by leave of the House and two were negatived. 

On the Resolution, the House divided; Ayes 34; Noes 117. The 
Resolution 'was accordmgly negatived. 

, 
(2) Shti Sivamurthi Swami moved the following ReSblution:~ 

"This House is of opinion that with a view to giving a fillip 
I 

to the· Handloom industry, the production of all Saffta! 
and Dhoties should be reserved for that Industry." 

An amendment was moved by Shri Raghunath Singh .. 
The discussion was not concluded. 

(The House adjourned till 8-15 A.M. on Saturday, the 1st May, 
1954.>: 

M. N. KAUL. 
Secretary 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
'" [Brief Record of Proceedings] 

May 1, 1954 
I 

No. 398 
1. Paper laid on the Table 

The Minister of Commerce and Industry laid on the table a copy 
of Bulletin No. 19' of March, 1954, issued by the Central Silk Board. 
2. Statement by Attorney General 

The Attorney General made a statement on the Indian Cattle 
Preservation Bill ~y Seth Govind Das. 

3. Government BUl-motion for referen~ to Joblt Committee 
The Companies Bill, 1953 

. Further discussion on the motion for reference of the Bill to a 
Joint Committee and the amendment for circulation of the Bill for 
the purpose of eliciting opinion thereon, moved on the 28th April, 
1954, continued. ' 

The following members took part in the debate:-
(1) Shri Sadhan Chandra Gupta 
(2) Shri T. T. Krishnamachari 
(3) 8hri C. P. Matthen 

, (4) 8hri Krishna Chandra 
(5) 8hri K. S. Raghavachari 
(6) Shri Sinhasan 8in~h 

The discussion was not concluded. , 
(The House adjourned tillB-15 A.M. on Monday. the 3rd May,.l954.) 

M .. N. KAUL, 
. Secretary. 
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HOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART { 
[Brief Record of Proceedings] 

May 3, 1954 

No.Ztt 

'1. Starred Questions 

Twenty-two starred questions (Nos. 2180-2201) were put down 
'on the order paper. Original notice of starred question No. 2193 was 
received in Hindi 

Twenty starred questions (Nos. 2180-2186, 2188-2196 and 2198-
2201) were orally answered and supplementary questions were asked 
on all of them. Replies to starred questions Nos. 2187 and 2197 of 
which the questioners were absent, were laid on the Table. 
2. Unstaned Questions 

Five unstarred questions (Nos. 466--470) were put down on the 
order paper. Original notice of unstarred question No. 470 was 
received in Hindi. Replies to the unstarred questions were laid on 
the Table. 

3. Paper lald on the Table 
The Minister of Finance laid on the Table of the House a copy of 

the Appropriation Accounts (Posts and Telegraphs), 1951-52 and the 
Audit Report, 1953, under Article 151 (1) of the Constitution. 

4. Government 8U1-Motion for reference to Joint Committee adopted 
The Companies Bill, 1953 

(i) Further discussion on the motion for reference of the Bill to a 
Joint Committee and the amendment for circulation of the Bm for 
the purpose of eliciting opinion thereon, moved on the 28th April, 
1954, continued. ,. 
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(ii) The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Moreshwar Dinkar Joshi 
(3) Shri Khub Chand Sodhia 
(4) Shri U. M. Trivedi 
(5) Shri Debeswar Sarmah 
(6) Shli Nemi Chandra Kasliwal 
(7) Shri Sati~ Chandra Samanta 

Shri C. D. Deshmukh replied to the debate. 

(iii) The amendment for: circulation of the Bill for the purpose of 
eliCiting opinion thereon moved by Shri K. M. Vallatharas on the 
28th April, 1954, was negatived. 

(iv) The motion ~or reference o~ -the Bill to Joint Committee was 
adopted as folIows:-

"that the Bill to consolidate and amend the law relating to. 
companies and certain other associations, be' referred to 
a Joint Committee of ~e Houses consisting of 49 mem-
bers, 33 members from this House, namely:-

l. Shri Hari Vinayak Pataskar 
2. Shri Chimanlal Chakubhai Shah . 
3. Shri Awadeshwar Prasad Sinha 
4. Shri V. B. Gandhi 
5. Shri Khandubhai Kasanji Desai 
6. Shri Dev Kanta Borooah 
7. Shri Shriman Narayan Agarwal 
8. Shri R. Venkataraman 
9. Shri Ghamandi Lal Bansal 

10. Shri Radheshyam Ramkumar Morarka 
11. Shri B. R. Bhagat 
12. Shri Nityanand Kanungo 
13. Shri Purnendu Sekhar Naskar 
14. Shri T. S. Avinashilingam Chettiar 
15. Shri K. T. Achuthan 
16. Shri Kotha Raghuramaiah 
17. Pandit Chatur Narain Malviya 
18. Dr. Shaukatullah Shah Ansari # 
19. Shri Tekur Subrabmanyam 
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20. Col. B. H. Zaidi 
2l. Shri Mulchand Dube 
22. Pandit Munishwar Dutt Upadhyay 
23. Shri Radhelal Vyas 
24. Shri Ajit Singh 
25. Shri Kamal Kumar Basu 
26. Shri C. R. C!1owdary 
27. Shri M. S. Gurupadaswamy 
28. Shri Amjad Ali 
29. Shri N. C. Chatterjee 
30. Shri Tulsidas KiIachand 
31. Shri G. D. Somani 
32. Shri Tridib Kumar Chaudhuri and 
33. Shri C. D. Deshmukh 

and 16 members from the Council; 

that in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of mem-
bers of the Joint Committee; 

that the Committee shall make a report to this House by the 
last day of the first week of the next session; 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees will apply with 
such variations and modifications as the Speaker may 
make; and 

that this House recommends to the Council that the Council do 
join in the said Joint Committee and communicate to 
this House the names of members to be appointed by the 
Council to the Joint Committee." 

5. Government Bill-Motion for reference to joint Committee 
The Code of Criminal Procedure (Am~ndment) Bill, 1954 

The motion for reference of the Bill to a Joint Committee of the 
Houses was moved by Dr. Kailas Nath Katju and his speech was not 
concluded. 

(The House adjourned till 8-15 A.M. on Tuesday, tiie 4th May, 
1854.) 

7fJ7 
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M. N. KAUL, 
Secretary. 



HOnSE OF mE PEOPLt! 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

May 4, 1954 

No. 300 

1. Starred Questions· 

Thirty-six starred questions (Nos. 2202 to 2237) were put down on 
the order paper. Original notices of starred questions Nos. 2215, 
2218, 2221 and 2223 were received in Hindi. 

Thirty-one starred questions (Nos. 2202 to 2208, 2210 to 2216 and 
2218 to 2234) were orally answered and supplementary questions 
were asked on thirty of them. Replies to the remaining questions 
(including starred questions Nos. 2209 and 2217 of which the 
questioners were absent) were laid OIl the Table. 

2. nnstarred Questions 

Six unstarred questions (Nos. 471 to 476) were put down on the 
order paper. The original notice of unstarred question No. 472 was 
received in Hindi. Replies to the unstarred questions were laid on 
the Table. 

3. Paper laid on the Table 
The Minister of Parliamentary Affairs laid on the Table a copy of 

the Delimitation Commission, India, Final Order No. 10, d~tea the 
5th April, 1954, under sub-section (2) of Section 9 of the Delimination 
Commission Act, 1952. 
4. Government Bill-Motion for reference to Joint Committee 

The Code of Criminal Procedure (Amendment) Bill, 1954. 
(i) Dr. Kallas Nath Katju concluded his speech on the motion for 

reference of the Bill to a 'Joint Committee moved by him on the 
3rd May, 1954. 

,1,0: 
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\i) Dr. Kailas Nath Katju concluded his speech on the motion 
for reference of the Bill to a Joint Committee moved by him on the 
3rd May, 1954. 

(ii) Two amendments that the Bill be circulated for the purpose 
of eliciting opinion thereon were moved by Shri K. M. Vallatharas 
and Shri N. Sreekantan Nair. 

An amendment that the Bill be referred to a Select Committee 
was moved by Pandit Thakur Das Bhargava. 

Two amendments suggesting certain instructions to the Joint 
Committee were moved by Shri Raghubar Dayal Misra and Shri 
Sinhasan Singh. 

(iii) The following members took part in the debate:-

(1) Shri U.M. Trivedi 
(2) Shri Chimanlal Chakubhai Shah 
(3) Shri N. Sreekantan Nair 
(4) Pandit Thakur Das Bhargava (Speech unfinished). 

The discussion was not concluded. 

(The House adjourned till 8-15 A.M on Wednesday, the 5th May, 
1954.) 

M. N. KAUL. 
Secretary . 

• 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

May 5, 1954 

• 
No. 301 

1. Starred Questions 

Thirty-six starred questions (Nos. 2238 to 2273) were put down on 
the order paper. Original notices of starred questions Nos. 2242, 
2264 and 2270 were received in Hindi. 

Thirty starred questions (Nos. 2238 to 2240, 2242, 2244 to 2260, 
2262 to 2267, 2269, 2270 and 2272) were orally answered and supple-
mentary questions were asked on twenty-eight of them. Replies 
to starred question No. 2273 and starred questions Nos. 2241, 2243, 
2261, 2268 and 2271, of which the questioners were absent, were laid 
on the Table. 

2. Unstarred Questions 

Eight unstarred questions (Nos. 477 to 482, 484 and 485) were 
put down on the order. paper. Unstarred question No. 483 was 
transferred to the list of questions for the 12th May, 1954. The 
original notice of unstarred question No. 482 was received in Hindi. 
Replies to the unstarred questions were' laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table of the House:-
(1) A copy of the Tea Rules, 1954, published in the Ministry 

of Commerce and Industry Notification No. S.R.O. 1026, 
dated the 25th March, 19'54, under sub-section (3) of 
Section 49 of the Tea Act,. 1953. 

(2) The folIowing statements showing the action taken by the 
Government on various assurances, promises and 
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undertakings given by Ministers during the various 
Sessions shown against each:-

(i) Consolidated Statement. 

(il) Supplementary Statement 
No. v. 

(ill) Supplementary Statement 
No. X. 

(iv) Supplem~tary Statement 
No. xv. 

(v) .Supplementary Statement 
No. xv. 

(vi) Supplementary Statement 
No. XVI. 

(vii) Supplementary Statement 
. No. VII. 

(viii) Supplementary Statement 
No. XI. 

Sixth Session, 1954 of the House of 
the People. 

Fifth Session, 1953 of the House of 
the People. 

Fourth Session, 1953 of the House of 
the People. 

Third Session, 1953 of the House of 
the People. 

Second Session, 1952 of the House of 
the People. 

First Session, 1952 of the House of 
the People. 

Fifth Session, 195~ of the Provision-
al Parliament. 

Fourth Session, 1951 of the Provision-
al Parliament. 

t 

(3) A copy each of the following papers, ·under sub-section (2) 
of section 16 of the Tariff Commission Act, 1951, 
namely:-

(i) Report of the Tariff Commission on the continuance of 
protection to the Sago (Tapioca Globules) Industry; 

(ii) Ministry of Commerce and Industry Resolution No. 12 
(7)-T.B./53, dated the 1st May, 1954; 

(iii) Ministry of Commerce and Industry Notification 
No. 12(7)-T.B./53, dated ~e 1st May, 1954; 

(iv) Report of the Tariff CommiSsion on the continuance of 
protection to the Coated Abrasives Industry; 

(v) Ministry of Comnierce and Industry Resolution 
No. 1(1)-T.B./53, dated the 1st May, 1954; 

(vi) Ministry of Commerce and Industry Notification 
No. 1 (1)-T.B./53, dated the 1st May, 1954; and 

(vii) Statement under proviso to section 16(2) of the Tariff 
. Commission Act, 1951, explaining the reasons why a 

copy each of the documents referred to in (iv) to (vi) 
above could not be laid within the prescribed period. 

4. Presentation of EIghth Report of 00mmJttee on Private Members' 
Bills and Resolutions 

Shri M. Ananthasayanam Ayyangar presented tqe Eighth Report 
of the Committee on Private Members' Bills and Resolutions. 
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5. CaI1iDg attenUon to matter of urgent publJc lmportaDce 

. Shri Bibhuti Mishra and Shri Shree Narayan Das called attention 
to the derailment of passenger train between Chanpatia and Bettiah 
on the North Eastern'Railway on the 2nd May, 1954. 

The Deputy Minister of Railways made a statement in regard 
thereto. ' 

6. Intimation re: conviction of Member of ParUament 

The Speaker informed the House that he had received a further 
communication from the Magistrate, 1~t Class, Purulia, intimating 
that 8hri Bhajahari Mahata, M.P., had been convicted and sentenced 
to simple imprisonment and fine under section 9(5) of the Bihar 
Maintenance ot Public Order Act, 1949. 
7. Government Bill-Motion for reference to Joint CoDlmlttee. 

The Code 01 Criminal Proced'Ure (Amendment) Bin, 1954. . , 

(i) Further consideration of the motion for reference of the Bill 
to a Joint Committee, moved on the 3rd May, 1954, and the amend-
ments for circulation of the Bill for the purpose of eliciting opinion 
thereon, reference of the Bill to a Select Committee and suggesting 
certain instructions to the Joint Committee, moved on the 4th May, 
1954, continued. 

(ii) An amendment suggesting certain further instructions to the 
Joint Committee to consider and report on the provisions contained 
in the Code of Criminal Procedure (Amendment) Bill, 1952, by Shri 
S. V. Ramaswamy, was moved by Shri R. Venkataraman. 

(iii) The following members took part in the debate:-
(1) Pandit .Thakur Das Bhargava 
(2) Shri N. C. Chatterjee 
(3) Shri S. V. L. N arasimham 
(4) Shri Nemi Saran Jain (Speech 'Unfinished). 

The discussion was not concluded. 
8. Private Member's Bill-Motion for reference to Select Committee. 

The Code of Criminal Proced'Ure (Amendment) Bill, 1952 (Repeal 
of sections 266, 267 etc. and amendment of sections 272, 375, etc.) 
by S1tri S. V. Ramaswamy. 

Further ~nsideration of the motion for reference of the Bill to a 
Select Comm.i,ttee, moved by Shri S. V. Ramaswamy on the 12th 
March, 1954, was resumed along wIth -the futther consideration of 

[P.T.a. 
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the motion for reference of the Code of Criminal Procedure (Amend-
"ment) Bill, 1954, to a Joint Committee (See P.fLTa 7). 

The discussion was not Concluded. 
(The House adjourned till 8-15 A.M. on Thursday, the 6th MflY, 

1954.>. 

Corrigenda 
In Parliamentary Bulletin:-Part I, dated the 4th May, "1954-

(i) in para 3 under the heading "Paper laid on the Table", in 
line 3, for "Delimination", read "Delimitation"; and 

(ii) in para 4 under the heading "Government Bill-Motion for 
reference to Joint Committee", on page 709, delete sub-
para:W~ 

M.N. KAUL. 
Secretary . 

• 
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HOUSE OF THE PEOPLE 

~ARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

May 6, 1954 

No. 302 
1. Starred QuestioDs 

Twenty-four starred' questions (Nos. 2274 to 2297) 'were put down 
on the order'p~per. Original notices of starred questions Nos. 2280 
and 2282 were received in Hindi. 

Twenty starred questions (Nos. 2274-2282,2284-2287, 2289-2294 
and 2297) were orally answered and supplementary questions were 
asked on nineteen of them. Replies to starred questions Nos. 2283, 
~288, 2295 and 2296, of which the questioners were absent, were laid 
on the Table . 

• 2. Unstarred Questions 
Two unstarred questions (Nos. 486 and 487) were put down on the 

order paper. Replies to the unstarred questions were laid on the 
Table. 

3. Papers laid on the table 

Shri Manilal Chaturbhai Shah, Deputy Minister .of Finance laid 
on the table a copy each of the three notes on certain points raised, 
by Dr. Lanka Sundaram and Shri Khandubhai Desai, in accordance 
with the undertaking given by the Minister of Finance in raply to 
the debate on the Finance Bill, on the 21st April, 1954. 

4. Statement by Deputy Minlster of Finance 

Shri Arun Chandra Guha, Deputy Minister of Finance, made a 
statement correcting the reply given to a supplementary q~estion on 
Starred Question No. 867, on the lOth March, 1954. 

[P.T.O. 
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5. Clllllnr attention to matter of urgent public imporian~ 
Sardar Amar Singh Saigal called the attention of the Prime 

Minister to Foreign press reports about. certain views regarding 
Morocco, Tunisia, Palestine and Israel alleged to have been expressed 
by the Prime Minister at the Asian Prime Ministers' Conference at 
Colombo. 

The?rime Minister made a statement in regard thereto. 

6. Government Bill.....,.Motion for reference to Joint Committee 
The Code of Criminal Procedure (Amendment) Bill, 1954. 

(i) Further consideration of the motion for reference of the Bill to 
a Joint Committee, moved on the 3rd May, 1954, and the amendments 
for circulation of the Bill for the purpose of eliciting opinion thereon, 
reference of the Bill to a Select Committee and suggesting certain 
instructions to the Joint Committee, moved on the 4th and 5th May, 
1954, continued. . 

(ii) The following members took part in the debate:-
(1) Shri Nem~ Saran Jain 
(2) Shri Frank Anthony 
(3) Shri Ghamandi Lal Bansal 
(4) Shri K. S. Raghavachari 
(5) Shri Mulchand Dube 
(6) Shri V. P. Nayar 
(7) Shri Balwant Nagesh Datar • 
(8) Sliri Nand Lal Sharma (Speech unfinished). 

The discussion was not concluded. 
7. Private Members Bill-Motion for reference to Select Committee 
The Code of Criminal Nrocedure (Amendment) Bill, 1952 (Repeal of 

sections 266, 267 etc. and. amendment of sections 272, 375, etc.) 
by Shri S. V. Ramaswamy. 

Further consideration of the motion fat reference of the Bill to 
:1 Select Committee, moved by Shri S. V. Ramaswamy on the 12th 
March, 1954, continued along with the further consideration of the 
motion for reference of the Code of Criminal Procedure (Amend-
ment) Bill, 1954, to a Joint Committee (See para. 6). 

The discussion was not concluded. , 
(The House adjourned till 8-15 A:M.. on Friday, the 7th May, 1954.) 

GIPD-LAD-169 PS-6·S·S4-700 
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BOUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

Ma.y 7, 1954 

No. 303 
, 1. Starred Questions 

Twenty-nine starred questions (Nos. 2298-2323, 2323-A, 2324 and 
2325) were put down on the order paper. 

Twenty-seven starred questions (Nos. 2298-2307, 2310-2323, 
2323-A, 2324 and 2325) were orally answered and supplementary 
questions were asked on twenty-six of them. Replies to starred 
questions Nos. 2308 and 2309 of which the questioners were absent, 
were laid on ~e Table. 

2. Unstarred Questions 

Ten unstarred questions (Nos. 488 to 497) were put down on the 
order paper. The Original notices of unstarred questions Nos. 495 
and 497 were received in Hindi. Replies to the unstarred questions 
were laid on the Table. 
3. Obituary Reference 

The Speaker made a reference to the passing away of Shri Bharat 
La~ Tudu, a sitting member of the House. 

The Speaker thereafter announced that the House would adjourn 
for the day at about 11 A.M. to enable the members to attend the 
funeral. 
4. Message from the Council of states . 

Secretary reported a message from the Council of States that the 
Council had passed the Children Bill. 1954, at its sitting held on the 
28th April, 1954. 
5. 8W passed. by the· Council-laid on the Table 

Secretary laid on the table the Children Bill, 1954, as passed by 
the Council of States. 

[P.T.O. 
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6. Calling attention to matter of urgent public Importance 

Shri Anirudha Sinha called the attention of the Minister of 
Production to the statement of the Ministet' of Industries of the Bihar 

. Government in regard to the views of that Government on the memo-
randum of the German experts on the location of the new steel plant. 

The ~ister of Production made a statement in regard thereto. 

7. Statement by MInister of Rehabilitation 
The Minister of Rehabilitation laid on the table a copy of the 

statement regarding recent negotiations with Pakistan in regard to 
the problem of evacuee property. 

8. Government Bill-Motion fqr reference to Joint Committee 
The Code of Criminal Procedure (Amendment) Bill, 1954 

(i) Further consideration of the motion for :reference of the Bill 
to a Joint Committee, moved on the 3rd May, 1954, and the amend-
ments for circulation of the Bill for the purpose of eliciting opinion 
thereon, reference of the Bill to a Select Committee and suggesting 
certain instructions to the Joint Committee. moved on the 4th, 5th 
and 6th May, 1954, continued. 

(ii) The following members took part in the debate:-
(1) Shri Nand Lal Sharma 
(2) Shri'S. V. Ramaswamy 
(3) Shri Sinhasan Singh 
(4) Shri Raghubar Dayal Misra 

The discussion was not concluded. 
<' 

9. Private Member's Bill-Motion for reference to Select Committee 

The Code of Criminal Procedure (Amendment) Bill, 1952· (Repeal 
of sections 266, 267 etc. and amendment of sections 272, 375, etc.) 
by Shri S. V. Ramaswamy. 

Further consideration of the motion for reference of the Bill to a 
Select Committee, moved by Shri S. V. Ramaswamy on the 12th 
March, 1954, continued along with the further consideration of the 
motion for reference of the Code of Criminal Procedure (Amendment) 
Bill, 1954, to a Joint Committee (See para. 8). 

The discussion was ~ot concluded. 
(The House adjourned till 8-15 A.M. on Saturday, the 8th May, 

1954.) 

12:11. 
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M. N. KAUL, 
Secretary 



ROUSE OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief record of Proceedings] 

May 8, 1954 

No. 304 
1. Presentation of First Report of Committee on Assurances 

Dr. Lanka Sundaram presented the First Report of the Committee 
on Assurances. 
2. Presentation of Petition 

Secretary reported the receipt of 'a petition relating to the Hima-
chal Pradesh and Bilaspur (New State) Bill, 1954, as. passed by the 
Council of States. 
3. Paper laid on the. Table 

The Deputy Minister of External Affairs laid dn the table a copy 
of the communique regarding the decisions taken by the Government 
of India on the recommendations of the Chandernagore Inquiry 
Commission. 
4. Government Bm introduced 

The Salaries and Allowances of Members of Parliament Bill, 1954. 
5. Government Blll-Motion for Reference to Joint Committee 

adopted. 
The Code of Criminal Procedure (Amend"ltent) Bill, 1954 

Dr. Kailas Nath Katju replied to the debate on the motion for 
reference of the Bill to a Joint Committee, moved on the 3rd May, 
1954, [and the amendments moved on the 4th, 5th and 6th May, 1954.] 

The amendment moved by Shri N. Sreekantan Nair for the 
circulation of the Bill for the purpose of eliciting opinion thereon 
and the amendment moved by Pandit Thakur Das Bhargava for 
reference of the Bill to a Select Committee were negatived. 

The amendment moved by Shri K. M. Vallatharas for circula-
tidn of the Bill for the purpose of eliciting opinion thereon and the 
amendments moved by Shri Raghubar Dayal Misra and Shri 
Mulchand Dube suggesting certain instructions to the Joint Com-
mittee were withdrawn by leave of the House. 

The amendments moved by Shri Sinhasan Singh and Shri R. 
Venkataraman suggesting certain instructions to the Joint Com-
mittee were adopted. 

[P.T.O. 
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The motion for reference of the Bill to a Joint Committee was 
adopted, as amended, as follows:-

"That the Bill further to amend the Code of Criminal Proce-
dure, 1898, be referred to a Joint Committee of the 
Houses consisting of 49 members, 33 members from this 
House, namely: - ., 

1. Shri Narahar Vishnu Gadgil 
2. Shri Ganesh Sadashiv Altekar 
3. Shri Joachim Alva 
4. Shri Lokenath Mishra 
5. Shri Radha Charan Sharma 
6. Shri Shankargauda Veeranagauda Patil 
7. Shri Tek Chand 
8. Shri Nemi Chandra Kasliwal 
9. Shri K. Periaswami Gounder 

10. Shri C. R. Basappa 
11. Shri Jhulan Sinha 
12. Shri Ahmed Mohiuddin 
13. Shri Kailash Pati Sinha 
14. Shri C. P. Matthen 
15. Shri Satyendra Narayan Sinha 
16. Shri Resham Lal Jungde 
17. Shri Basanta Kumar Das 
18. Shri Rohini Kumar Chaudhuri 
19. Shri Raghubir Sahai . 
20. Shri Raghunath Singh 
21. Shri Ganpati Ram 
22. Shri Syed Ahmed 
23. Shri Radha Raman 
24. Shri C. Madhao Reddi . 
25. Shri K. M. Vallatharas 
26. Shri Sadhan Chandra Gupta 
27. Shri Shankar Shantaram More 
28. Sardar Hukam Singh 
29. Shri Bhawani Singh 
30. Dr. Lanka Sundaram 
31. Shri Rayasam Seshagiri RaC1 
32. Shri N. R. M. Swamy and 
33. Dr. Kailas Nath Katju 

and 16 members from the Council; 

With instructions to suggest and recommend amendments to any 
other sections of the said Code not covered by th~ Bill, if in the 
opinion of the said Committee such amendments are necessary; and 
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Also to consider and report on the provisions contained in the 
Code of Criminal Procedure (Amendment) Bill, 1952 by Shri S. V. 
Ramaswamy, M.P.; 

that in drder to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee; . , 

that the Committee shall make a report to this House by the last 
day of the first week of the next session; 

that in ather respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees will apply with such variations and 
modifications as. the Speaker may make; and 

that this House recommends to the Council that the Council do 
join in the said Joint Committee and communicate td this House the 
names of members to be appointed by the Council to the Joint Com-
mittee.~' 

6. Private Members' Bill-motion for reference to Select Committee 
withdrawn 

The Code of Criminal Procedure (Amendment) Bill, 1952 (Repea,l of 
sections 266, 267 etc. and· amendment of sections 272, 375 etc.) by 
Shri S. V. Ramaswamy. 

After the motion for reference of the Code of Criminal Procedure 
(Amendment) Bill, 1954, to a Joint Committee was adopted as 
amended (see para. 5), the motion for reference of the Bill to a Select 
Committee, moved by Shri S. V. Ramaswamy on the 12th March, 
1954, was withdrawn by leave of the House! 
7. Government Bills passed 
(1) The Himachal Pradesh and BiZaspur (New State) Bill. 1954 (As 

pas,ed by the Council of States). 
The motion for consideration of the Bill was moved by Dr. Kallas 

Nath Katju. An amendment for circulation of the Bill for the pur-
pose of eliciting opinion thereon given notice of by Shri Anandchand 
was ruled out of order. . 

The following members took part 'in the debate:-
(1) Shri Anandchand 
(2) Shri Radhelal Vyas 
(3) Shri P. T. Punnoose 
(4) Shri M. S. Gurupadaswamy 

Dr. Kailas Nath Katju replied to the debate. 
The motion for consideration of the Bill was adopted and the 

clause by clause consideration was taken up. 
Clauses 1 to 32. the First Schedule and the Second Schedule were 

adopted. 
The Enacting Fonnula was adopted as amended. 
The Long Title was also adopted. 

[P.T.C. 



The motion that the Bill, as amended, be passed was moved by 
Dr. Kailas Nath Katju. Pandit Thakur Das Bhargava spoke on the 
motion. 

The motion was adopted and the Bill, as amended, was passed. 
(2) The ShilZong (Rifle Range and Umlong) Cantonments As.~imila

tion of Laws Bm, 1954 (A,s passed by the Council of States). 
The motion for consideration of the Bill was moved by Dr. Kailas 

Nath Katju. 
The motion was adopted and the clause by clause consideration 

of the Bill was taken up. 
Clauses 1 to 4 and the Schedule were adopted. 
The Enacting Formula was adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill. as amended, be passed was moved by 

Dr. Kailas Nath Katju. Shrimati B. Khongmen spoke on the motion. 
The motion was adopted and the Bill. as amended, was passed. 

8. Government Bill-motion for refe~nce to Select Committee 
The Rubber (Production and Marketing) Amendment Bm, 1952. 
The motion for reference of the Bill to a Select Committee was 

moved by Shri T. T. Krishnamachari. An amendment that the Bill 
be circulated for the purpose of eliciting opinion thereon was moved 
by Shri N .. Sreekantan Nair. 

The following members took part in the debate:-
(1) Shri N. Sreekantan Nair 
(2) Shri K. A. Damodara Menon 
(3) Shri M. S. Gurupadaswamy 
(4) Shri Kamakhya Prasad Tripathi' 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Monday, the 10th May, 

1954.) 

Corrigendum 
In Parliamentary Bulletin-Part I. dated the 6th May, 1954, in 

para. 6 under the heading "Government Bill-Motion for reference 
to Joint Committee", after sub-para. (i) insert the following as sub-
para. (ii) and re-number the existing sub-para. (ii) as sub-para. (iii):-

"(ii) An amendment suggesting certain further instructions 
to the Joint Committee was moved by Shri Mulchand 
Dube." 

~2l 
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Secretary. 



BOUSE OF TIIE"PEOPLE --... _.. .. 
PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

May 10,1954 

No. 385 

1. starred QuestloDs 

Forty-five starred questions (Nos. 2326 to 2370) were put down 
on the order paper. Original notices of starred questions Nos. 2341, 
2349, 2350, 2365 and 2370 were received in Hindi. 

Thirty-one questions (Nos. 2326, 2327, 2329 to 2335, 2338 to 2340F 

2344 to 2348,2350 to 2352, 2356, 2357, 2359, 2361 to 2366, 2369 and 2370), 
were orally answered and supplementary questions were asked OD 
twenty-nine of them. Replies to starred questions Nos. 2328, 2336. 
2337, 2341 to 2343, 2349, 2353 to 2355, 2358, 2360, 2367 and 2368, of 
which the questioners were absent, were laid on tliitTable. 
2. Unstarred QuestIoDs 

Thirteen unstarred questions (Nos. 498 to 510) were put down OD 
the order paper. Original notices of unstarred questions Nos. 498~ 
499, 502, 504 and 506 to 510 were received in Hindi. Replies to the 
unstarred questions were laid on the Table. 
3. Ca1Ung attention to matter of urgent public Importaace 

Shri V. P. Nayar called attention to the accident in Singareni 
Collieries, Kothagudium, Hyderabid on the 2nd April, 19M. 

The Deputy Minister of Labour made a statement' in regard 
there't9. 
4. Motions for ElectIons to CommIttees and Programme of Dates for 

elections thereto 
Two motions, one for the election of twenty-five members to the 

Estimates Committee and another for the election of fifteen members 
to the Public Accounts Committee for the year 1954-55. were moved 
by Shri Satya Narayan Sinha. 

The motions were adopted. 
[P.T.D. 
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j 
The Speaker announced the following programme of dates for 

receiving nominations, withdrawal of candidatures and holding 
elections, if necessary, to these Committees:-

h) The Estimates Committee ~ 
(3) The Public Accounts ~ 

Committee J 

Date for' 
nomination 

14-5-54 
(upto 12· 

noon) 

Date for 
withdrawal 

15-5-54 
tupto 12 
noon) 

Date for 
election 

19-5-S" 
(between 8-30 A.M. 

and II A.M.. ) 

5. Motion for A~ciation of Members from the Councn of States with 
the Public Accounts Committee 

A motion recommending to the Council of States' to nominate 
seven members from the Council to associate with the Public 
Accounts Committee for the year 1954-55. was moved by Shri Satya 
Narayan Sinha and adopted. 

6. Government Bill Jntroauee4 

The Indian Tariff (Amendment) Bill, 1954. 
7. GoVeI'IIDIeIlt BilI-Motioafor' Reference to Select CommIttee 

adopted 

The Rubber (Production and Marketing) Amendment Bill, 1952. 
Shri T. T. Krishnamachari replied to the debate on the motion 

for reference of the Bill to a Select Committee and the amendment 
for circulation of the Bill for the purpose of eliciting opinion thereon, 
moved on the 8th May, 1954. 

The amendment for circulation of the Bill moved by Shri N. 
Sreekantan Nair was negatived. 

The motion for reference of the Bill to a Select Committee con-
sisting of the following members with instructions to report by the 
last day of the first week of the next session was adopted:-

1. Shri A. M. Thomas 
2. Shri Amarnath Vidyalankar i 
3. Shri Ramananda Das ~ 
4. Shri Lalit Narayan Mishra "1: 

5. Shri A. Ibrahim 
6. Shri Ram Dhani Das 

·7. Shri M. K. Shivananjappa 
8. Shri C. R. Iyyunni 
9. Shri Bheekha Bhai 

10. Shri Piare Lall Kureel Talib 
11. Choudhary Raghubir Singh 
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12. Shri Bula'li Ram Varma 
13. Dr. M. V. Gangadhara Siva 
14. Shri Hira Vallabh Tripathi 
15. 8hri U. R. Bogawat 
16. Shri Gulabshankar Amritlal Dholakia 
17. 8hri S. C. Deb 
18. Shri M. Muthukrishnan 
19. Shri Balwant Sinha Mehta 
20. Shri 1. Eacharan 
21. 8hri Sohan Lal Dhusiya 
22. Shri N. C. Govindaswami Kachiroyar 
23. Dr. Natabar Pandey 
24. 8hri R. Velayudhan 
25. Shri Y. Gadilingana Gowd 
26. Shri Nettur P. Damodaran 
27. 8hri P. T. Punnoose 

28. Shri Mangalagiri N anadas 
29. Shri Sivamurthi Swami 
30. 8hri M. R. Krishna 
31. Shri D. P. Karmarkar and 
32. 5hri T. T. Krishnamachari. 

~. Motton re: Joint Committee on the Blndu MarrIare and Dlvoree 
BIll 

8hri C. C. Biswas moved the following motion in regard to the 
:Hindu Marriage and Divorce Bill, 1952:-

"fhat this House concurs in the recommendation of the Coun-
cil of States that the House do join in the Joint Com-
mittee of the Houses on the Bill to amend and codify 
the law relating to marriage and divorce among Hindus 
and resolves that the following members of the House 
of the People be nominated to serve on the said Joint 
Committee, namely:-

(1) Shri N. Keshavaiengar 
(2) Shri Gurmukh Singh Musafir 
(3) Shri Rar.bir Singh Chaudhuri 
(4) Shd S. V. Ramaswamy 
(5) Shri Narendra P. Nathwani 
(6) Shri Jayantrao Ganpat Natawadkar 
(7) Shri Fulsinhji B. Dabhi 
(8) Shrimati Tarkeshwari Sinha 
(9)' Pandit;Dwarka Nath Tiwary 

-(10) £hrimati Anasuyabai Kale 
[P.T.O. 



·(111. Slui a c. Beda 
(12) 8ardar Amar Singh Saiga), 
,(13),8hri Surlya Prashad 
(14) Shrimati na Palchoudhuri 
(15) Shri Nibaran Chandra Laskar 
(16) Shri T. Sanganna 
(17) Pandit Sheo Narayan Fotedar 
(18) 8hri Paidj, Lakshmayya 
(19) Shri Ram Sahai Tiwari 
(20) Shri Panna Lal 
(21) Shrimati Uma Nehru 
(22) Shrimati Renu Chakravartty 
(23), Shri Bijoy Chandra nas 
(24) Shri Durga Charan Banerjee 
(25) Shri V. Veeraswamy 
(26) Her Highness Rajmata Kamlendu Mati Shah 
(27) 8hri B. S. Murthy 
(28) Shri K. S. Raghavachari 
(29) Shri Nand Lal Sharma and 
(30) Shri Digvijaya Narain Singh 

An amendment for the circulation of the Bill given notice of by' 
8hri Nand Lal Sharma was disallowed. 

The following members took part in the debate:-
(1) 8hrima'ti Jayashri Raiji 
(2) Shri B. H. Khardekar 
(3) Shri Diwan Chand Sharma (speech unfinished). 

The discussion was not concluded. 
9. Discussion on peaceful uses of atomic energy 

• 

Shri Meghnad Saha raised a discussion on peaceful uses of atomic' 
energy. 

The following members took part jn the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Keshava Deva Malaviya 
(3) Shri Kotha Raghuramaiah 
(4) Shri Jawaharlal Nehru 
(5) Shri N. Sreekantan Nair 
(6) 8hri Joacbjm Alva 

(The House adjourned till 8-15 A.M. on Tuesday, the 11th May", 
19'54.>: 

GIPD-LAD-187 PS-IO-5-S4--700 

:M, N. KAUL, 
Secretary .. 



BOUSE OF mE PEOPLE 

-
PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

-
May 11,1954 

No. 306 

1. Starred QUestions 

,Thirty-six starred questions (Nos. 2371-2394 and 2396-2407) 
were put down on the order paper. Starred question No. 2395 was 
transferred to tQe l.ist of questions for the 12th May, 1954. Original 
notices of starred questions Nos. 2376, 2383, 2388, 2389, 2401, 2402 and 
2407 were received in Hindi. 

Twenty-nine starred questions (Nos. 2371-2375, 2378-2383, 2385-
2391,2394,2396-2400,2402,2403, and 2405-2407) were orally answer-
ed and supplementary questions were asked on all of them. Replies 
to starred questions Nos. 2376, 2377, 2384, 2392, 2393, 2401 and 2404 of 
which the questioners were absent, were laid on the Table. 

2. Unstarred Questions 
Eleven unstarred questions (Nos. 511-521) were put down on the 

order paper. Original notices of unstarred questions Nos. 513 ant 
518 were received in Hindi. Replies to the unstarred questions wer~ 
laid on the Table. ' 

3. Papers laid on the Table 

Shri Manilal Chaturbhai Shah, Deputy Minister of Finance, laid 
on the table a copy of each of the· follOWing papers under sub-section 
(3) of section 61 of the Electricity (Supply) Act, 1948:-

(i) Revised Estimates for 1953-54 and Budget Estimates for 
1954-55 of the Delhi SJate Electricity Board; and 

(ii) Explanatory Note relating to the Budget Estimates for 
1954-55. 

[P.T.O. 
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, 
4. statements by Parliamentary, Secretary to Minister of Education 

The Parliamentary Secretary to the Minister of Education made 
two statements, one modifying the reply given to a supplementary 
question on Starred Question No. 266 on the 23rd February, 1954, and 
another correcting the reply given to a supplementary question on 
Starred Question No. 1002 on the 15th March, 1954. 

5. Motion re: Joint Committee on th~ Hindu M&rrIage and Divorce 
BID 

Further consideration of the motion in regard to the nomination 
of members to the Joint Committee on the Hindu Marriage and 
Divorce Bill, 1952, moved on the 10th May, 1954, continued. 

The following members took part in the debate:-
(1) Shri Diwan Chand Shanna 
(2) Shri Narhar Vishnu Gadgil 
(3) Shri u. M. Trivedi 
(4) Shrimati Subhadra Joshi 
(5) Shri V. P. Nayar 
(6) Shrimati Sushama Sen 
(7) Shri Govind Hari Deshpande 
(8) Shri Mathura Prasad Mishra 
(9) Pandit Suresh Chandra Mishra 

(10) Shri Resham La! Jangde (Speech u.nfinished). 
The discussion was not concluded. 

(The House adjourned till 8-15 A.M. on Wednesday, the 12th May, 
1954.) 

M. N. KAUL. 
Secretary. 
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BOUSE' OF THE PEOPLE 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

May 12, 1954 

No. 307 
1. Starred Questions 

Forty-seven starred questions (Nos. 2408 to 2430, 2433 to 2454, 
2454-A and 2455) were put down on the order paper. Star.red ques-
tions Nos. 2431 and 2432 were transferred to the list of questions for 
the 13th May, 1954. The original notices of starred questions Nos. 2429, 
2436, 2439 and 2453 were received in Hindi. 

Thirty-three starred questions (Nos. 2408 to 2415, 2417 to 2430, 2433, 
2435 to 2438 and 2440 to 2445) were orally answered and supple-
mentary questions were asked on thirty-two of them. Replies to the 
remaining questions (including starred questions Nos. 2416, 2434 and 
2439 of'which the questioners were absent) were laid on the Table. 
2. Unstarred Questions 

Twenty-six unstarred questions (Nos. 522 to 546 and 546-A) were 
put down on the order paper. The original notices of unstarred 
questions Nos. 527, 533 and 544 were received in Hindi. Replies to 
the unstarred questions were laid on the Table. 
3. ~ort. Notfce QuestiGn 

A short notice question regarding the Statement of the South 
African Prime Minister addressed to the Prime Minister was asked. 
It was orally answered and supplementary questions were also asked 
and answered ~hereon. 
4. Question of Privllege 

Shri N. C. Chatterjee raised a question of privilege regarding the 
issue of a letter addressed to him by the Secretary of the Council of 
States asking him to state about the correctness of certain statements 
alleged to have been made by him with reference to the Council of 
States at Hyderabad. 

The Speaker postponed consideration of the matter. 
[P.T.a. 
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5. Papers laid OR the Table 
The following papEU's were laid on'the Table of the House:-

(1) A copy of each of the following Reports, in pursuance of 
assurances given by the Minister of Labour from time to 
time:- . 

(i) Report of the Training and .Employment Services Orga-
nisation Committee; and· 

(ii) Report of the National Trades Certification Investigation 
Committee. 

(2) A copy of the statement containing replies to certain 
memoranda received from members in connection with 
Demands for Grants (Railways) for 19'54-55. 

6. Presentation of Ninth Report of Committee on Private Members' 
Bills and Resolutions. 

Shri M. Ananthasayanam Ayyangar presented the Ninth Report 
of the Committee on Private Members' Bills and Resolutions. 

7. Presentation of Seventh Report of Estimates Committee 
Shri M. Ananthasayanam Ayyangar presented the Seventh Report 

of the Estimates Committee on the Ministry of Food and Agriculture . . -
8. Presentation of Petitions 

Secretary reported the receipt of two petitions relating to the 
Hindu Marriage and Divorce Bill, 1952, as introduced in the Council 
of States. 

9. Government Resolution reo Appointment of Parliamentary Com-
mittee to review Rate of Dividend payable by Railway Under-
taklng to General Revenues. 

Shri Lal Bahadur moved the following Resolution:-

"That this House resolves that-

(i) a Parliamentary Committee consisting of twelve members 
.. of this House to be nominated by the Speaker be 

appointed to review the rate of dividend which is at 
present payable by the Railway Undertaking to the 
General Revenues as well as other ancillary matters in 
connection with the separation of Railway Finance 
from General Finance, and make recommendations 
thereon by the 30th November 1954; and 
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(ti) that this House recommends to the Council of States to 
agree to associate six members from the Council with 
the Committee and to communicate the names of the 
members so appointed to this House." 

The Resolution was adopted. 

10. Motion reo Joint Oommittee on the HIndu MarrIage ud Dtforee 
BID. 

Further consideration of the motion in regard to the nomination 
of members to the Joint Committee on the Hindu Marriage and 
Divorce Bill, 1952, moved on the 10th May, 1954, continued. 

An amendment given notice of by Shri J:dulchand Dube suggesting 
certain instructions to the Joint Committee was ruled out of order. 

The following members took part in the debate:-
(1) Shri Resham Lal Jangde 
(2) Shri Shankar Rao Telkikar 
(3) Shri Kotha Raghuramaiah 
(4) Shri M. Ananthasayanam Ayyangar 
(5) Dr. N. M. Jaisoorya 
(6) Shrimati B. Khongmen 
(7) 8hri S. V. L. Narasimham 
(8) Shrimati Ammu Swaminadhan 
(9) Shri C. D. Pande 

(10) Sardar Hukam Singh 
(11) Shri Tek Chand 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Thursday, the 13th May, 

954.)' 
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BOUSE OF THE PEOPU 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings] 

May 13, 1954. 

No. 308 
1. Starred Questions 

Thirty-eight starred questions (Nos. 2456 to 2474, 2474-A, 2475 to 
2489, 2489-A, 2489-B and 2490) were put down on the order paper. 
Original notices of starred questions Nos. 2469 and 2479 were received 
in Hindi. 

Thirty-three starred questions (Nos. 2457 to 2465, 2468 to 2470, 
2472 to 2474, 2474-A, 2476 to 2489, 2489-A, 2489-B and 2490) were 
orally answered and supplementary questions were asked on thirty 
of them. Replies to starred questions Nos. 2456, 2466, 2467, 2471 
and 2475, of which the questioners were absent, were laid on the 
Table. 

2. Unstarred Questions 
Thirty-one unstarred q~estions (Nos. 547 to 576 ana 576-A) were 

put down on· the order paper. Original notices of unstarred questions 
Nos. 547, 548, 550, 557, 562, 570 and 574 were received in Hindi. 
Replies to the unstarred questions were laid on the Table. 
3. Short Notice Question 

One short notice question regardiIij{ French Possessions in India 
addressed to the Prime Minister was asked. It was orally answered 
and supplefDentary questions were also asked and answered thereon. 
4. Messages from the Council of States 

Secretary reported the following messages from the Council of 
States:-

(1) That the Council, at its sitting held on the 11th May, 1954, 
had passed with amendments the following Bills, passed 
by the House on the 23rd and 24th April, 1954, respec-
tively, and had returned the Bills to the HO'use with the 
request that the concurrence of the House to the amend-
ments be communicated to the Council:- . 

(i) The Minimum Wages (Amendment) Bill, 1954. 
(ii) The Delivery of Books (Public Libraries) Bill. 1954. 

[P.T.O. 
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(2) That the Council, at its sitting held on the 12th May, 1954, 
had passed with an amendment the High Court Judges 
(Conditions of Service) Bill, 1954, passed by the House 
on the 24th April, 1954, and had returned the Bill to the 
House with the request that the concurrence of the House 
to the amendment be communicated to the Council. 

5. Bills returned by the Council with amendments-lakl on the Table 
Secretary laid on the table the following Bills which had been 

returned by the Council of States with amendments:-
(i) The Minimum Wages (Amendment) Bill, 1954. 

(ii) The Delivery of Books (Public Libraries) Bill, 1954. 
(iii) The High Court Judges (Conditions of Service) Bill, 1954. 

6. Papers laid on the Table 
The following papers were laid on the table of the House:-

(1) A copy of the Press note issued by the Government of India 
regarding India's rights and jurisdiction as member of 
the International Military Tribunal for the Far East. 

(2) A copy of the Ministry of Works, Housing and Supply 
Notification No. 2521-EII/54, dated the 31st March, 19'54, 
under sub-section (2) of section 17 of the Requisitioning 
and AcqUisition of Immovable Property Act, 1952. 

7. CatltDl' atteMlon tID ma~ Or urgent pu'bUc Im.porta.lme 
Sardar Arnar Singh Saigal called the attention of the Prime 

Minister to the question of inclusion of Pakistan as the legal succes-
sor of undivided India in the clemency arrangements for Japanese 
war criminals. 

The Prime Minister made a statement in regard thereto. 
8. P'resetttatlon of PetitioBS 

Shri Dasaratha Deb presented fourteen petitions signed by 
fourteen petitioners in respect of his Bill further to amend the Gov-
ernment of Part C States Act, 1951. 
9. question of PrivUege 

The Speaker read out to the House a letter, dated the 12th May, 
1954, recetved by him from the Chairman of the Council of States 
in connection with Shri N. C. Chatt-erjee's case. 

The Speaker observed that in view of this letter and without 
prejudice to what the privileges Committees of the two Houses might 
ultimately suggest about the general question of procedure, Shri 
N. C. Chatterjee might make a statement of facts which he might 
give to the Speaker for transmission to the Chairman of the Cr.uncil 
of States. 
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Th~ Speake: further observed that the general question of proce-
dure .lD.volVed In such cases might be examined by the Committees 
of PrIVIleges of both the Houses. 
10. Discussloa on Delimitation of Constituencies 

Dr. A. Krishnaswami raised a discussion on the delimitation of 
constituencies. 

The following members took part in the debate:-
(1) Dr. Lanka Sundaram 
(2) Shri B. Ramachandra Reddi 
(3) Shri R. Velayudhan 
(4) Shri Kotha Raghuramaiah 
(5) Sardar Amar Singh Saigal 
(6) Shri S. V. Ramaswamy 
(7) Shri C. P. Matthen 
(8) Shri P. T. Punnoose 
(9) Shri Choithram Partabrai Gidwani 

(10) Shri K. S. Raghavachari 
(11) Shri Naval Prabhakar 
(12) Shri M. S.· Gurupadaswamy 
(13) Shri K. A. Damodara Menon 

The discussion was not concluded. 
11. Government BllI withdrawn 

The Coffee Market Expansion (Amendment) Bill, 1952. 
12. Government BIll tntrodueed 

The Coffee Market Expansion (Amendment) Bill, 1954. 

13. Motion reo Jotnt Committee on the HIndu Marriage ILDd Dlvoree 
B1ll 

Sliri C. C. Biswas replied to the debate on the following motion 
moved by him on the 10th May, 1954:- . 

"That this House concurs in the recommendation of the Council 
of States that the House do join in the Joint Committee 
of the Houses on the Bill to amend and codify the law 
relating to marriage and divorce among Hindus and re-
solves that the following members of the House of the 
People be nominated to serve on the said Joint Commit-
tee, namely-

1. Shri N. Keshavaiengar 
2. Shri Gurmukh Singh Musafir 
3. Shri Ranbir Singh Chaudhuri 
4. Shri S. V. Ramaswamy 
5. Shri Narendra P. Nathwani 

[P.T.C. 
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6. Shri Jayantrao Ganpat Natawadkar 
7. Shri Fulsinhji B. Dabhi 
8. Shrimati Tarkeshwari Sinha 
9. Pandit Dwarka Nath Tiwary 

10. Shrimati Anasuyabai Kale 
11. Shri H. C. Heda 
12. Sardar Amar Singh Saigal 
13. 8hri 8uriya Prashad 
14; Shrimati 11a Palchoudhuri 
15. Shri Nibaran Chandra Laskar 

I 16. Shri T. Sanganna 
17. Pandit Sheo Narayan Fotedar 
18. Shri Paidi Lakshroayya 
19. Shri Ram Sahai -Tiwari 
20. 8hri Panna La! 
21. Shrimati Uma Nehru 
22. Shrimati Renu Chakravartty 
23. Shri Bijoy Chandra Das 
24. Shri Durga Charan Banerjee 
25. Shri V. Veeraswamy 
26. Her Highness Rajmata Kaml'i!ndu Mati Shah 
27. Shri B. S. Murthy 
28. Shri K. S. Raghavachari . 
29. 8hri Nand Lal Sharma and 
30. Shri Digvijaya Narain Singh." 

The motion was adopted. 
(The House adjourned tillS-15 A.M. on Friday, the 14th May, 1954.) 

Corrigenda 

In Parli~entary Bulletin-Part I, dated the 12th May, 1954, add 
the following new paras. after para. 10:-

"11. Message from the Councll of States 
Secretary reported a message from the Council of States that the 

Council had passed the Special Marriage Bill, 19'54, at its sitting held 
on the 8th May, 1954. 
12. Bm passed by the Councll-laid on the Table 

Secretary laid on the table the Special Marriage Bill, 1954, as 
passed by the Council of States." 

734' 
GlPD-LAD-I98 PB-I3--5-04-700 

M. N. KAUL, 
Secretary. 



LOIt SABRA 

PARLIAMENTARY BULLETIN-pART 1 
[Brief Record of Proceedjngs] 

May 14, 1954 

No. 309 
1. Oath or aftlrmation 

A member took oath in Hindi 
2. starred. QuestioBS 

Thirty-six starred questions (Nos. 2491 to 2526) were put down on 
the order paper. The original notices of starred questions Nos. 2505, 
2509 and 2514 were received in Hindi. 

Twenty-eight starred questions (Nos. 2491-2495, 2497-2508, 2510, 
2511,2513-2521) were orally answered and· supplementary questions 
were asked on twenty-seven of them. Replies to the remaining 
questions (including starred questions Nos. 2496, 2509 and 2512, of 
which the questioners were absent) were laid on ~e Table. 
3. Unstarred Questions 

Fifteen unstarred questions (~s. 577-589' and 591-592) were put 
down on the order paper. Unstarred question No. 590 was transferred 
to the list of questions for 13th May, 1954. Original notice of un-
starred question No. 577 was received in Hindi .. Replies to unstarred 
questions were laid on the Table. 
4. Short Notice Question 

One short notice question regarding Immovable Evacuee Property, 
addressed to the Minister of Rehabilitation, was asked. It was orally 
answered and supplementary questions were also asked and answered 
thereon. 
5. Paper laid on the Table 

The Deputy Minister of Railways laid on the table a copy each 
of certain further statements containing replies to certain memo-
randa received from members in connection with Demands for 
Grants (Railways) for 1954-55. 
6. Presentation of PetItion . 

Shri :M. L. Dwivedi presented a petition relating to the Code of 
Criminal Procedure (Amendment) Bill, 1954. 
7. Statement by Parliamentary Secretary to MJnlster of Education 

The Parliamentary Secretary to the Minister of Education made 
a statement correcting the reply given to a Supplementary Ques-
~ion on Starred Question No. 606 on the 4th D~mber, 1953. 

[P.T.C. 
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8. AnnoUDCeDlent by the Speaker re: the name of the Bouse 
The Speaker announced that the House would hereafter be 

known as "LOK SABHA" and the Secretariat of the House as "LOK 
SABHA SECRETARIAT", 
9. Government Bm introduced 

The' Displaced Persons {Compensa~ion and RehabUita~ionl ;Bill. 
1954. 
10. Government BiD passed 

The Salaries and Allowances of Members of Parliament Bill, 1954. 
The motion for consideration of the Bill was moved by Shri 

Satya Narayan Sinha. An amendment that the Bill be circulated 
for the purpose of eliciting opinion thereon was moved by Shri R. 
Velayudhan. 

The following members took part in the debate:-
(1) Shri SarangadharDas 
(2) Shri R. Velayudhan 
(3) Shri J. B. Kripalani 

The amendment for the circulation of the Bill was not pressed. 
The motion for consideration of· the Bill was adopted and the 

clause by clause consideration was taken up. 
Clauses 2 and 8 were adopted. 
On the amenq,ment to clause 3 moved by Shri Bhagwat Jha 

Azad, the. House divided, Ayes 208, Noes. 42. The amendment was 
adopted. 

Clause 3, as amended, was adopted. 
Clauses 4, 5, 6 and 7 were adopted as amended. 
New clauses 5A and 6A were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Satya 

Narayan Sinha. 
The motion was adopted and the Bill, as amended, was passed. 

11. D~ussion on Delimitation of Constltueneles 
Shri C. C. Biswas replied to the discussion on the delimitation of 

constituencies raised by Dr. A. Krishnaswami on the 13th May, 1954. 
(The House adjourned till 8-15 A.M. on Saturday, ,the 15th May, 

1954.) . 

M. N. KAUL. 
Secretary. 
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LOK SABBA 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

May 15, 1954 

No. 310 
1. Motion re: International situation 

Shri J awaharIal Nehru moved the following motion: - . 
"That the present International situation and the policy of the 

Government of India in relation thereto be taken into 
. consideration." 

Seven substantive motions in substitution of the original motion 
were moved by-

(1) Shri Raghunath Singh 
(2) Sardar Amar Singh Saigal 
(3) Shri Tridib Kumar Chaudhuri 
(4) Shri Kotha Raghuramaiah 
(5) Shri S. V. Ramaswamy 
(6) Shri Nand Lal Joshi 
(7) Shri Sadhan Chandra Gupta. 

The following members took part in the debatt!:-
(1) Shri Hirendra Nath Mukerjee 
(2) Seth Govind Das 
(3) Shri Kotha Raghuramaiah 
(4) Shri J. B. Kripalani 
(5) Shrimati IIa Palchoudhuri 
(6) Dr. Satyanarain Sinha 
(7) Dr. Lanka Sundaram 
(8) Shri Lakshman Singh Charak 
(9) Shri P. T. Thanu Pillai 

(10) Shri Tridib Kumar Chaudhuri 
(11) Swami Ramananda Tirtha 
(12) Shri Shree Narayan Das 
(13) Shri Vishnu Ghanashyam Deshpande 
(14) 8hri Brajeshwar Prasad 
(15) 8hri Joachim Alva (Speech unjim.hed.). 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Tuesday, the 18th May, 

1954.) 



LOK SABRA 

PARLIAMENTARY BULLETIN-PART I 
[Brief Record of Proceedings J 

May ,18, 1954 

No. 311 
1. Mesgges from the Council of states 

Secretary reported the following messages from the Council of 
States;- . ' 

(1) That the Council, at its sittings held on the 13th and 15th 
May, 19'54, respectively had passed motions concurring 
in the recommendations of the Lok Sabha to join in the 
Joint Committees on the Companies Bill, 1953, and the 
Code of Criminal Procedure (Amendment) Bill, 1954, and 
had nominated sixteen members to serve on each of the 
Committees. 

(2) That the Council, at its sitting held on the 15th May, 1954, 
had agreed to the amendments made by the Lok Sabha 
on the 8th May, 1954, in the following Bills:-

(i) The Shillong (Rifle Range and Umlong) Cantonments 
Assimilation of Laws Bill, 1954. 

(ii) The Himac~al Pradesh and Bilaspur (New State) Bill, 
1954. 

(3) That the Council had passed the Industrial Disputes 
(Amendment) Bill, 1954, at its sitting held on toe 15th 
May, 1954. 

2.BllI pas.ved, by the CouDcll-Laid on the Table 
SeC!'etary laid on the table the Industrial Disputes (Amendment) 

Bill, 1954, as passed by the Council of StateJ .... 
3. 'Paper laid on the Table 

On behalf of the Deputy Minister of Home Affairs, the Minister 
of Defence Organisation laid on the table a copy of the Annual Report 
of the Commissioner for Scheduled Castes and Scheduled Tribes for 

'the period ended the 31st December, 1953, under Article 33'8 of the 
Constitution. 
4. 'Statement by· DePuty MInister of External Affairs 

The Deputy Minister of External Affairs made a statement correct-
ing the reply given to a Supplementary Question on Short Notice 
Question No.7 on the 11th March, 1954. 
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5. Statement by Parliamentary Secretary to MInIster of F'lna.uee 
The Parliamentary Secretary to the Minister of Finance made a 

statement correcting the reply givent<?a Supplementary Question 
on Starred Question No. 2199 on the 3rd May, 1954. 
6. Government Billlntroduced 

The Auxiliary Territorial Force Bill, 1954. 
7. Motion reo International Situation 

Further discussion on the following motion and the substantive 
motions in substitution thereof moved on the 15th May. 1954, 
continued. 

The following members took part in the debate:-
(1) Shri Joachim Alva 
(2) Shri Purushottamdas Tandon 
(3) Kumari Annie Mascarene 
(4) Dr. Ram Subhag Singh 
(5) Shri Shriman Narayan Agarwal 

Shri Jawaharlal Nehru replied to the debate. 
Motions :ploved by Shri Tridib Kumar Chaudhuri and Shri Sadhan 

Chandra Gupta in substitution of the original motion, were negatived. 
The following motion moved by Shri Kotha Ragnuramaiah was 

adopted:-
'That for the original motion, the following be substituted, 

namely:-
"This House having considered the international situation 

and the policy of the Government of India thereon 
approves of the policy.'" 

All other motions moved in substitution of the origInal motion 
were withdrawn by leave of the House. 
8 .. Government Bills returned by the Council with Amendments-

Amendments agreed to 
(1) The Minimum Wages (Amendment) Bill, 1954. 

The motions, that the amendment made by the Council of States 
in the Bill be taken into consideration and that the amendment be 
agreed to, were moved by Shri V. V. Girl 

The motions were adopted and the amendment made in tlie Bill 
was agreed to. 

(2) The Delivery of Books (Public Libraries) Bill, 1954. 
The motions that the amendment made by the Council of States 

in the Bill, be taken into consideration and that the amendment be 
agreed to, were moved by Dr. Mono Mohon Das. 
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The motions were adopted and the amendment made in the Bill 
was agreed ~. 

(3) The High Court Judges (Conditions of Service) Bill, 1954. 
The motion that the amendment made by the Council of States 

in the Bill be taken into consideration was moved by Dr. Kailas 
Nath Katju. 

Shri Hirendra Nath Mukerjee spoke on the motion. 
The motion was adopted. 
The motion that the amendment made in the Bill be agreed to, 

was moved by Dr. Kailas Nath Katju. 
The motion was adopted and the amendment made in the Bill 

was agreed to. 
9. Government Blll-MotiOD for reference to Joint CommIttee 

adopted 
The Displaced Persons .(Compensation and RehabiZi~tion) Bill, 1954. 

On the motion for reference of the Bill to a Joint Committee 
moved by Shri Ajit Prasad Jain, the following members took part in 
the debate:-

(1) Shrimati Renu .Chakravartty 
(2) Shri Amarnath Vidyalankar 
(3) Shri Mukund Lal Agrawal 
(4) Shri K. S. Raghavachari 
(5) Shri Purushottamdas Tandon 
(6) Shri Diwan Chand Sharma 

Shri Ajit Prasad Jain replied to the debate. 
The motion for reference of the Bill to a Joint Committee was 

adopted as follows:-
"That the Bill to provide for the payment of compensation and 

rehabilitation grants to displaced persons and for matters 
connected therewith, be referred to a Joint Committee 
of the Houses consisting of 51 members, 34 members from 
this House, namely:-

(1) Shrimati Subhadra Joshi 
(2) Shri Gurmukh Singh Musafir 
(3) Lala Achint Ram 
(4) 'Pandit Thakur Das Bhargava 
(5) Shri Hira Singh Chinaria 
(6) Shri Naval Prabhakar 
(7) Shri Bibhuti Mishra 
(8) Shri Ram Chandra. Majhi 
(9) Dr. Pashupati Mandai 

(10) Shri Daulat Mal Bhandari 
(11) Shri Muhammed Khuda Buksh 
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(12) Shri Rameshwar Sahu 
(13) Shri Khtishi Ram Sharma 
(14) Shri Venkatesh Narayan Tivary 
(15) Shri Yeshwantrao Martandrao Mukne 
(16) Shri Raghubar Dayal Misra 
(17) Dr. Hari Mohan 
(18) Shri Ramraj Jajware 
(19) Shri Krishna Chandra 
(20) Shri Shankar Rao Telkikar 
(21) Shri P. Kakkan '. 
(22) Shri T. R. Neswi 
(23) Shri K. G. Deshmukh 
(24) Sardar Hukam Singh 
(25) Shri Pisupati Venkata Raghavaiah 
(26) Shri Nikunja Behari Chowdhury 
(27) Shri Bahadur Singh 
(28) Shri Jaswantraj Mehta 
(29) Shrimati Sucheta Kripalani 
(30) Shri Choithram Partabrai Gidwani 
(31) Sardar Lal Singh 
(32) Shri M. Hifzur Rahman 
(33) Shri Jagannathrao KrishnaraoBhonsle, and 
(34) Shri Ajit Prasad Jain 

and 17 members from the Council; 

.' 

that in order to constitute a sitting of the Joint Committee the 
quorum be one-third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to this House by the 
last day of the first week of the next session: 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees will apply with such 
variations and modifications as the Speaker may make: and 

that this House recommends to the Council that the Council do 
join the said Committee and communicate to this House the 
names of members to be appointed 'by the Council to the 
Joint Committee." 

10. Oath or Amrmatlon 
A member took oath in English. 
(The House adjourned tnl 8-15 A.M. on Wednesday, the 19th May, 

1954.) 
M. N.KAUL. 

Secretary. 
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LOK SABRA 

PARLIAMENTARY BULLETIN-PART I . . 
[Brief Record of Proceedings] 

May 19, 1954 

No. 312 
1. Oath or Aftirmatlon 

Two members made oath or affirmation in English. 
2. Short Notlee Question 

One short notice question regarding Employment offices for Indian 
Seamen, addressed to .the Minister of Transport, was asked. It was 
orally answered and supplementary questions were also asked and 
answered thereon. 
3 .. Papers laid on the Table 

The following papers were laid on the Table of the House:-
(1) A copy of the Audit Report (Civil) 1952 (Part I), under 

Article 151(1) of the Constitution. 
(2) A copy of each of the following documents under Article 

151(1) of the Constitution:- -
(i) Appropriation Accounts"of Railways in India for 1951-52, 

Part I-Review. 
(ii) Appropriation Accounts of Railways in India for 1951-52, 

Part n-DetaUed Appropriation Accounts. 
(iii) The Block Accounts (including Capital Statements com-

prising . the Loan Accounts), Balance Sheets and Profit 
and :r.o,s Accounts of Indian Government Railways for 
'1951~ 

(iv) Balance Sheets of Railway Collieries and Statements 
of a11-in-cost of Coal, etc. for 1951~2. ' 

(v) Audit Report, Railways. 1953. 
(3) A copy of the Evaluation Report on First years working of 

Community Projects. 
[P.T.O. 
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(4) A copy of the statement of the action taken andcondusions 
reached in respect of reco,mmendations of the Film Enquiry 
Committee. 

(5) A copy each of certain further statements containing replies 
to certain memoranda received from members in connec-
:tion with Demands for Grants (Railways) for 1954-55. 

4. Presentation of Petitions 

Secretary reported the receipt of four petitions relating to the 
grievances of displaced persons. 

5. Calling attention to Matter of Urgent Pub1Jc Importance 
, ---Sardar Amar Singh Saigal called attention to the· problem of 

~urplus stock of rice in Orissa. 

The Deputy Minister of Food and Agriculture made a statement 
in regard thereto. ' . 

6. Government Bill-Motion for Reference to Select Committee 
adopted 

The Coffee Market ExpanSion (Amendm.ertt) Bill, 1954. 
The motion for referenee of the Bill to a Select Committee 'Was 

moved by Shri T. T. Krishnamachari. An amendment that the Bill 
'be circulated for the purpose of eliciting opinion thereon by Shri 
N. Somana was disallowed. 

The follOwing members took part in the debate:-
(1) Shri P. T. P1lnnoose 
(2) Shri Asota Mehta 
(3) Shri M. S. Gurupadaswamy 
(4) Shri C. P. Matthen 
(5) Shri Ghamandi Lal Bansal 
(6) Shri A. M. Thomas 

Shri T. T. Krishn~achari replied to the debate. 
'The motion for reference of the Bill to a Select Committee con-

1;isting of the following members with instructions to report by the 
last day of the first week of the next session was lldopted:-

(1) Shri R. Venkataraman 
(2) Shri C. R. Narasimhan 
(3) Shri Birendranath Katliam 
.(4) Shri Laisram Jogeswax.:. Singh 
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(5) Shri Vyankatrao Pirajirao Pawar 
(6), Shri Chandra Shankar Bhatt 
f7) Shri Amar Singh Sabji Damar 
(8) Shri Goswamiraja Sahdeo Bharati 
(9) Shri Wasudeo Shridhar Kirolikar 

(10) Shri Raghavendrarao Srmivasrao 
(11) Shri H. Siddananjappa 
(12) Shri N. Rachiah 
(13) Shri K. Sakthivadivel Gounder 
(14) Shri George Thomas KottukapalIy 
(15) Shri N. Somana 
(16) Shri Hem Raj 
(17) "Shri P. C. Bose • 
(18) Shri Nayan Tara Das 
(19) Shri Bhagwat Jha 'Azad' 
(20) Dr. Satyanarain Sinha 
(21) Shri Gaiendra Prasad Sinha 
(22) Shri Baij Nath Kureel 
(23) Shri Vishwanath Prasad 
(24) Shrimati Ganga Devi 
(25) Seth Achal Singh 
(26) Shri liar Prasad Singh 
(27) Shri Badshah Gupta 
(28) Shri K. G. Wodeyar 
(29) Shri R. N. Singh 
(30) Shri K. A. Damodara" Menon 
(31) Shri K. Ananda Nambiar 
(32) Shri M. D. Ramasami 
(33) Dr. D. Ramchander 
(34) Shri Y. Gadilingana Gowd 
(35) Dr. Indubhai B. Amin 
(36) Shri D. P. Kannarkar, and 

. (37) S~ri T. T. Krishnamachari 

," 

.. 

• 

• 

• 
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7. GoverDlDeat BU1 under CODSideratIon 
The Special Marriage Bill, 1954 (As passed by the Council of States). 

The motion for consideration of the Bill was moved by Shri C. C •. 
Biswas. ' • 

The following members took part in the debate:-
(1) Shri Chimanlal Chakubhai Shah 
(2) Dr. Ch. V. Rama Rao 
(3) H. H. Rajmata Kamlendu Mati Shah 
(4) Shri N. Somana (Speech unfinished). 

The discussion was not concluded. 
(The House adjourned till 8-15 A.M. on Thursday, the 20th May,.. 

1954.) 

... 

• 

J' 

.' M.N. KAUL, 
Secretary • 



LOK SABRA 

PARLIAMENTARY BUu..ETIN-PART I 

[Brief Record of Proceedings] 

May 20, 1954 

No. 313 

1. Paper laid on the Table 
The Parliamentary Secretary to the Minister of PrOOuction laid 

on the table a copy of the statement correcting the reply given to a 
Supplementary Question on Starred Question No. 932 on the 11th 
March,1954. 

2. Presentation of Third 'Report 01 COmmittee on Absence of Members 
from Sittings of the IIouse ' 

8hri Ganesh Sadilshiv Altekar presented the Third Report of the 
Committee on Absence of Members from the sittings of the House. 

The Special Marriage Bm, 1954 (As passed by the CounciZ of States) 

Further discussion on the motion for consideration of the Bill 
moved on the 19th May, 1954, continued. 

The following members took part in the debate:-
(1) Shri N. Somana 
(2) 8hri Khushi Ram Sharma 
(3) Shri K. T. Achuthan 
(4) 8hri C. R. Chowdary 
(5) 8hri Narendra P. Nathwani 
(6) Shri Hanamantrao Ganeshrao Vaishnav 
(7) Shri Ahmed Mohiuddin 
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(8) Shri C. R. Iyyunni 
(9) Pandit Dwarka Nath Tiwary 

(10) Shri Pendyal Raghava Rao 
(11) Shri J. B. Kripalani 
(12) Shrimati Tarkeshwari Sinha 
(12) Shrimilti Renu Chakravartty 
(14) Shri Tek Chand 
(15) Shri Fulsinhji B. Dabhi 
(16) Shri Rohini Kumar Chaudhuri (Speech 'U.n:finished) 

The discussion was not concluded. 

4. Messages from the CouncU of states 
Secretary reported to the House the following three messages 

received from the Council of States regarding (i) the Displaced 
Persons (Compensation and Rehabilitation) Bill, 1954 (ii) :the Public 
ACcounts Committee for the year 1954-55; and (iii) the Salaries and 
Allowances of Members of Parliament Bill, 1954, signed by the Secre-
tary of the Council:-

(i) "I am directed to inform the Lok Sa'bha that the Council 
of States, at its sitting held on Wednesday, the 19th May, 
1954, passed the enclosed motion concurring in the recom-
mendation of the Lok Sabha that the Council do join in 
the Joint Committee of the Houses on the Bill to provide 
for the payment of compensation and rehabilitation 
grants to displaced persons and for matters connected 
therewith. The names of the members nominated by the 
Council to serve on the sald Joint Committee are set out 
in the motion. 

Motion 
"That this Council concurs in the recommendation of j;he Lok 

Sabha that the Council do join in the Joint Committee of ~ Houses 
on the Bill to provide for the payment of compensation and rehabili-
tation grants to displaced persons and for matters connected th~re
with and resolves that the following members of the Council of States 
be nominated to serve on the said Joint Committee:-

1. Shri H. P. Saksena 
2. Moulana Mohammad Faruqi 
3. Dr. Raghubir Sinh 
4. Shri Jagannath Kaushal 
5. Shri R. Thanhlira 
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6. Dr. Anup Singh 
7. Shrimati Mona Hensman. 
8. Shri I. B. Beed 
9. Shri C. L. Verma 

10. Shri D. Narayan 
11. Syed Mazhar Imam 
12. Shri H. C. Dasappa 
13. Shri N. R. Malkani 
14. Shri Th.eodore Bodra 
15. Shri Pydah Venkata Narayana 
16. Shri Joginder Singh Mann 
17. Shri Abdur Rezzak Khan." 
(ii) I~I am directed to inform the Lok Sabha that the Council 

of States, at its sitting held on Thursday, the 13th May, 
1954, adopted the following motion concurring in the 
recommendation of the House of the People that the 
Council of States do agree to nominate seven members 
from the Council to the Public Accounts Committee for 
the year 1954-55:-

"That this Council concurs in the recommendation of the 
House of the People that the Council of States do 
agree to nominate seven members from the Council 
to associate with the Public Accounts Committee of 
the House for the year 1954-55 and do proceed to elect, 
in such manner as the Chairman may direct, seven 
members from among themselves to serve on the said 
Committee." 

2. I am further to inform the Lok Sabha that at the sitting of the 
Council held on Tuesday, the 18th May, 1954, the Chairman declared 
the following Members of the Council to be duly elected to the said 
Committee:-

1. Shrimati Violet Alva 
2. Diwan Chaman Lall 
3. Shri K. S .. Hegde 
4. Shri P. S. Rajagopal Naidu 
5. Shri Ram Prasad Tamta 
6. Shri Mohamed Valiulla 
7. Shri J. V. K. Vallabharao." 

[P.T.a. 
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(iii) "In accordance with the pro¥isio11S of rule 125 of the Rules 
of Procedure and Conduct of Business in the Council 
of States, I am directed to inform the Lok Sabha that 
the Council of States, at its sitting held on the 19th 
May, 1954, agreed without any amendment to the Salaries 
and Allowances of Members .of Plldiament Bill, 1954, 
which was passed by the Lok Sabha at its sitti.r)g held 
on the 14th May, 1954." 

(The H;ouse adjourned till 8-15 A.M. on Friday, the 21st May, 1954.) 

749 
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fJecretary. 



LOK SABRA 

PARLIAMENTARY BULLETIN-PART I 

[Brief Record of Proceedings] 

• May 21, 1954 

No. ~1' 
1.. Short. NOticeQaestiODS 

Three short notice questions regarding (i) landing 'If Skymaster 
aircraft 01· French Air Force at Dum Dum, (ii) Out-break of fire in 
South 1310ck and (iii) Shifting of Maha Laxmi Sugar Mills, Hamira 
to U.P., addressed to the Prime Minister and Ministers of Defence 
OrganiSation ind Food and Agriculture respectively, were asked. 
These were orally answered and supplementary questions were also 
asked and answered thereon. 
2. Papers laid GIl the Table 

The following papers were laid on tpe Table of the House:-
(1) The following statements showing the action taken by the 

Government on various assurances, promises and under-
takings given by Ministers during the various Sessions 
shown against each:-

(1) Supplementary Statement 
No. I. 

(ii) Supplementary Statelment 
No. VI. 

(iii) Supplementary Statement 
No. XI. 

(Iv) Supplementary Statement 
No. XVI. 

(v) Supplementary Statement 
No. XVI. 

(vi) Supplementary Statement 
No. XVII. 

(vii) Supplementary Statement 
No. VIII. 

Sixth Session, 1954 of the Lok Babha. 

Fifth Session, 1953 of the House of the 
People. 

Fourth Session, 1953 of the House of 
the People. 

Third Session, 1953 of the House of the 
People. 

Second Session, 1952 of the House of 
the People. 

First Session, 1952 of the House of the 
People. 

Fifth Session, 1952 of the Provisional 
Padiament. 
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(2) A copy of each of the following notifications, under section 
10 of the Mines and MiileraJs (Regulation and Develop-
melli) Act, 1948:-

(i) Notification No. MII-152(239), dated the 28th December, 
1953. 

(ii) Notification No. MII-152 (27.1)/53, dated the 9th March, 
: 1954. 

(iii) Notification No. MII-159(1) /M, dated the 9th Ap'rU, 19M. 
, 

3. Piesentatmn of Reports of Estimates Committee 
Pandit Thakur Das Bhargavapresented, t~' following:-

(il Eighth Report of ~he Estimates Co:rmri:ittee on the Damodar 
Valley Corporation; and 

(ii) .NinthReport of the Estimates Committee on the A~ 
trative, Financial and other Reforms. ' 

4. Presentation of Third Report of, Committee on Petitions 
Shri Kotha Raghuramaiah presented the Third' Report of the 

Committee on Petitions. 

5. Leave ,of AbseJule 

The following members were granted leave of absence. from the 
sittings of the House for the periods mentioned against them:- . 

(1) Shri Chowkhamoon Gohain. From the 15th February to the 14th 
April, 1954. 

(2) Shri Shyam Nandan Mishra. From the 24th March to the 21st 
May, 1954. 

(3) Shrimati Suche,ta Kripalani. From the 24th April to the 21st 
May, 1954. ' 

(4) Shri Devi Datt Pant. From the 15th April to the 21st 
May, 1954. 

(5) Shri Bhajahari Mahata. From the 15th Februar'y to the 14th 
April, 1954. 

The absence of Shri Sibnarayan Singh Mahapatra for 59 days 
from. the }.5th February to the 14th April, 1954 and of Shri B. Shiva 
Rao for 68 days from the 15th February to the 23rd April, 1954, was 
condoned by the House. 

6. Statements by Minister of Agriculture 

The Minister of Agriculture laid on the table (1) a copy of the 
statement regarding the purchase of tractors for the Central Tractor 
Organisation, and (2) a copy of the statement on the Indian Cattle 
Preservation Bill· by Seth Govind Das. 
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7. Government BUls Introduced 

(1) The Administratjon of Evacuee Property (Amendment) Bill, 
1954. 

(2) The T~rritorial Army (Amendment) Bill, 1954. 
8. Government Bill under eonslderatlon 
The Special Marriage Bin,' 1954 (As passed by t~e Council ot States). 

Further discussion on the motion for consideration of the Bill, 
moved on the 19th May, 1954, continued. 

The foilowing members took part in the debate:-
(1) Shri Rohini Kumar Chaudhuri 
(2) Shrimati Jayashri Raiji 
(3) Shrt Paidi Lakshmayya 
(4) Pandit Thakur nas Bhargava 
(5) Shri Jawaharlal Nehru 
(6) Shri Narhar Vishnu Gadgil 
(7) Shri Nand Lal' Shann~ 

c (8) Shri Raghubir Sahai 
(9) . Shri. Ganesh Sadashiv Al~ekar 

(10) ShI'imati Uma Nehr\l 
(11) Dr. N. M. Jaisoorya 
(12) Shri R. Venkataraman 

The discussiOn was not concluded. 
9. Message from the CouncU of States 

Secretary reported to the House the following message from the 
Council of States signed by the ·Secretary of the Council regarding 
the appointment of a Parliamentary Committee to review the rate of 
dividend payable by the Railway Undertaking to the General Reve-
nues etc:~ 

"1 am directed to inform the Lok Sabhathat the Council of 
States, at its sitting h~d on Friday, the 14th May, 1954, 
adopted the following motion concurring. in the recom-
mendation of the House of the People regarding the 
appointment of six members from the Coun~i1 to the 
Committee to review the. rate of dividend which is at 
present payable by the Railwa~ Unoertaking to the 
General Finance as well as other ancillary matters in 

. connection with the separation of the Railway Finance 
from the General Finance:-

'That this Couhcil concurs in the recommendation of the 
House of the People that the Council of States do agree 

[~.T.O. 
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.. to the nomination by the Chairman of six members 
from the Council to the Committee to review the rate, 
of dividend which is it present payable by the ltailway 
Undertaking to the General Finance'as well as other 
ancillary matters in connection with the separation of 
the Railway Finance from the General Finance.' 

2. I am further to inform .the Lok Sabha that at the sitting of the 
Council of Stat~s held on Wednesday,' the 19th May, 1954, the Chair-
man announced that the following six members of the Council had 
been nominated by him to the said Committee:-

1. Shri La! B.ahadur Shastri 
2. Shri R. M. Deshmukh 
3. Shri B. C. Ghose 
4. Babu Gopinath Singh 
5. Shri T. V. Kamalaswamy 
6. Shri V. M. Obaidullah Sahib." 

10. Papel'l$lal4 on the Table '" 
The Minister of Irrigation and Power laid on the table a copy each 

of the .foDowing:-
(i) Rau Committee's Report on the D.V.C. (flbridged) and 

Chapter on Kohar rates and Appendix VI; 
(ii) Government's decisions on the recommendations contain-

ed in the Rau Committee's Report; and 
(iii) A statement showing action taken by Government on the 

recommendations contained in the Fifth Report of the 
'Estimates Committee • 

. (The House adjourned sine die at 1-15 P.M.) 

M. N.-·KAUL, 
, I:)ecretary. 
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